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LOK SABHA

~day, November 23. 1962|Agrahanaya
2, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mgr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Heavy Electricals Ltd., Bhopal

veqy J SBri S. M. Banerjee:
m‘{snﬁ Daji:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether joint consultative
machinery has been constituted in
the Heavy Electricals at Bhopal; and

(b) if not, the reason for the same?

The Deputy Minister in the Minis-
try of Steel and Hevy Industries
(Bhri P. C. Sethi): (a) No, Sir.

(b) The management is in consul-
tation with the State Government,

Shri S. M. Banerjee: May I know
whether a decision is likely to be
arriveq at very soon?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The difficulty is. the Madhya Pradesh
Government hag taken this stand
that unless a union i3 recognised as
the representative union it maw not
be possible to have a committee of
this sort. We are stil] in concultation
with the Madhva Pradesh Govern-
ment and, perhaps, during this emer-
gency, in  view of the present at-
mosphere, it may be possible to
achieve certain results

2108 (Al) LS 1.

3080

Shri S. M. Banerjee: May I know
whether it is a fact that the manage-
ment is dealing with both the unions
on the face of this emergency to
have industrial peace?

Shri C, Subramaniam: That is why
I said, in the present atmosphecre
something may be possible.

Shri Warior: May I know whether
the management has ascertained
which union has got a more repre-
sentative character; if so, iz the
management willing to negotiate with
that representative union?

Shri C. Subramaniam: 1 do not
think the managemcent should launch
upon that. It is {or the Registrar of
Trade Unions to do it. But now, as
already stated, it is a question whe-
ther any union can be recognised as
the representative union. The view
of the Madhya Pradesh Government
ig that it is not possible to recognise
any such unlon.

Shri Indrajit Guopta: Even if the
union Is not recognised, is the Gov-
ernment not aware of the fact that
the joint machinery which is wisu-
alised under the Code of Discipline
can be extended to unions which are
not recognised, in the intercst of
maintaining industrial peace?

S8hri C. SBobramaniam: 1 do agree.
But we have to follow the laws and
rules prevalent in the Madhva Pra-
desh State. That i: why we have
to do thinegs in consultation with the
Madhya Pradesh Government.

8hri Bham Lal Baraf: May I know
whether the Government is aware
that during this emergency it is es-
sential that industrial peace is main-
tained and no attempt should be
made to disturb that directly indirect-
ly by allowing the workers to enter
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into competition
matters?

on trade union

Mr. Speaker: That is 3 suggestion
for action.

Shri Sham Lal Saraf: Sur,
like to clarify my question,

Mr. Speaker: He put a question
which Is a suggestion for action.

Shri Sham Lal Saraf: | want to
know whether the Government is
aware that during this emergency it
is absolutely essential that industrial
peace is maintained and no attempt
should be made 1o «isturb that by
allowing the workers to enter into
competition on trade union basis.

Mr. Speaker: Is the Government
aware that there ought to be a desire
for peace at this moment?

Shri C. Subramaniam: We are
aware of it.

I would

Shrimati Savitrli Nigam: May I
know whether in the absence of any
proper leadership in the unions the
Government jg intending to streng-
then the welfare organisations which
are working within the framework
of the Heavy Electricals factory to
volce the grievances of the workers
and to satisfy them?

Shri C. Subramaniam: There are
already four uniong there, and the
question Is to avoid competition be-
tween these unions. I am glad to
rinte that In the present emergency
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as far ag the workers are concerned
they have come forwarq to work in
a united way, and we should take
full advantage of it

Price of Scooters

-+
[ Shri S. C. Samanta:
| Shri Ram Ratan Gupta:
e34p, ) Shri Rameshwar Tantla:
7 Shri Subodh Hansda:
| Shri M. L. Dwivedi:
| Sbri Yashpal Singh:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether scooter manufacturers
have decided to decrease the price of
scooters; and

(b) if so, the details of the reduc-
tion by each manufacturer?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). A statement is laid on
the Table of the House,

STATEMENT

In fixing the prices of scooters, at
the initial stage of manufacture, Gov-
ernment proceed on the basis of the
estimated ®ast of production and the
price in the country of origin. There-
after, prices are reviewed from time
to time on the basis of detailed cost
examination undertaken by Govern-
ment. The prices of scooters fixed in
this manner in October, 1962, are as
below:—

‘Retlll Selling Price *

Retail Selling Price

before the recent fixa after the recent fixa- Remarks
ation, fixation,
Rs. Rs.. B
1. Lambretta 150 c.c. 1800+ 30 1883+ 30 On the hasis of de-
for two tone for two tone tailed . cost cxa-
mination,
2. Verpa 150 c.c. 1964 1883430 On _ the basis of
for two tone detailed cost  exa-
mination.
3. Fantsbulus 173 c.c. Does not arise as7s/- Initial Price fixa-

tion on the basiy
of estimated comt
and price in the
country of origin,
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In fixing the prices, the fact that
7espa and Lambretta 150 c.c. are both
of Italian make and sell in Italy for
about the same price has been taken
into consideration.

Shri S. C. Samanta: May [ know
which of the parts of the scooters as-
sembled here are manufactureq here?

Mr. Speaker: That would be going
into the details. The hon. Member
had asked whether scooter manu-
facturers have decided to decretse
the price of scooters. That answer
has not been given Is it given in the
statement?

Shri C. Subramaniam: Yes. For ex-
ample, in the case of Vespa it has
been cut down by Rs. B81..

Mr. Speaker: [ could not find a
direct answer whether they have de-
cided to decrease the price

Shri C. Subramaniam: Yes, Sir;
from Rs. 1964 which was the origi-
nal price it has come down to Rs
1883

Shri Subodh Hansda: From the
statement I find that the prices have
been fixed of the Italian made Lam-
bretta and Vespa. If so, may I know
whether all the scooters that are at
present sold in the market are im-
ported from Italy or they are manu-
factured here?

Shri C. Subramaniam: While some
of the parts are manufactured here.
=ome components are still imported.

st wo fao mgmT - W zoo Zoo
LAY AZE 4 AqF #T®A §
TTAT q1 for SaT A AIzA T 6T
frewaa grr 1 #ar 33 97 faare foar
AT TBIE ¢
Shri C. Subramaniam: No doubt, it
was mentioned by Shri T. T. Krishna-
machari that the price of scooters
should be brought down tg Rs. 1,500.

But that is not possible in the pre-
sent circumstances, unless we in-

crease the scale of production in the
factories.

Shri R, S. Pandey: Shri T. T
Krishanamachari hag made the fur-
ther statement that if the prices of
scooters do not come down then Gov-
ernment may think of taking over
factories to produce them themselves.

Shri C. Sobramaniam: Whoever
manufacturs i.t. l]l‘-llﬁss the -lﬂlle of
production is round about 50,000 to
100,000, it is not possible to bring
down the prices.

ot oo oy : gW 7 e awmEr
fuoo wqg FT frar v g7 | W ¥
A ATAT § & (Yoo FIT FIHT AT
feq st A ey FrTm AT TRI R 7

WA SERT : aw A1 SR A %E
fzm

Shri Narendra Singh Mahida: How
many types of scooters are being
produced in the country?

Shri C. Subramanlam: Already
three types are being produced Tw.
more have been licensed.

Motor Tyre Manufacturing Factory

+
“343 J'Sll.rl Bibhuti Mishra:
| Shri P. R. Chakravert:

Will the Minister of Commerce apd
Industry be pleased to state:

(a) whether it 13 g fact that a
motor tyre manufacturing factory ls
poing to he set wup as a resull of
Indo-Czech collaboration; angd

ithy if so, the details thereof?

The Minister of Industry In the
Ministry of Commerce and Indusiry

(Shri Kanunge): (a) Yes, Sir.

(b) A licence has been granted to
M|s. General Tyres Litd., Calcutta,
for the manufacture of 1,80,000 tyre:
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and tubes consisting of 1,20,000 giant
tyres anq tubes each and 60,00 auto-
mobile tyres and iubes each, per
annum, in coilaboration with M]|s.
TECHNOEXPORT of Czechoslovakia.

off faufa foeg o o saar amgar g
foF a8 FTAAT FATT | & AT A
ar fadt A swTg =TT g ?

ot HEAN 2 FART & 9 27 Fal
AT AT 7ET §, d5F M A

oY farafa faex - sar g S @y
FAGAT § A0 U1 FAI TR0
I /g7 A rad § amd § sqEr
WA v #ifE v T agt O faear
& W 37 7 A1 F agi @q1 9 a0’
T ATTATT &7 a2 a4 § Fa faawa
g7

st wr : fgmgema & = ave
ars 39 hwfai @ 1 wEeE e A
¥ || F TH F) IFAT TEIT A g AT
¥\ sarerAT T faafes X F

g

Shri Maheshwar Naik: What are
the existing needs of t he country and
to what extent we have beep able to
manufacture to meet the needs of
the country?

Shri Kanungo: We hope not only to
meet the entire demand but there is
a possibility of exporting also. In a
couple of years our production will
be round about 5 million.

Shri S. M. Banerjee: Since the hon.
Minister has stateq that synthetic
rubber will be required and as a
synthetic rubber factory hag been
established in Barelli in UP, may 1
know whether a tyre factory is likely
to be established in UP?

Bhri Kanungo: There are many pro-
posals but nothing has been finalised.

NOVEMBER 23, 1962
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et wrefms afemt

+
r st o oy
I it syvrer o T
*;w.{ o T tfem
sl o ATo FFHA :
| ot gt g :
[ S SETEER e
Faqr aforsw @t Ik AT 9 T
Fr o Fiw fw
1%) Farag 7% {5 sivaan far-
frs a=ft & AT Aeqrl & wA
% fad &2 s 94 fazan € warg g
aral %7 41 WA 397 99 g
(@) Far F7F77 A A ATEATEA
faar a1 f& smara & goT @ AW
AT & fag FEaey & &% aAr g
T wWT

(1) WEEE HIGFR T H qw
FaT FIW IIF 2 7

arforsq @ar I ST | FGNT
wt (st wrER) ;@ (%) SO @
W F AT AENE |

(&) ==Y\ siraatr sYeifos a&dT
(fadrr =r7or) & et &1 Frgaw v &
¥ foq =ria FIE@E #1 F{AT T a9
374 & 35 #1 ufaw fraas qraef a1
w5 gesy # oy a8 T 9 feg dae-
fadi & Q1AM & art # &1 7= 7@
faam ar ar

() dz TwT X AF B
wifg ot AT fawrdt a1 gfaud 99-
|y g1 A, Wifg &7 & Fad A
wafa 2 & dm@d

it agaw faw @ sar qg ole G
gEEm Fga Aredz fafaiz R
o feaedt Ox1 ®¢ @ ag 99 AT W) HOR
Yo gl & arawnr of foredy e
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N W@ % TEAHE §1 48 qFAH
q IB1T 05T ¢

oY FTAM
at

Weqw Wald : 4g 9% Adl f at
& qEarT &9 gur 7

ot T Tag e § qrar
g3 gar & 7

weow WENe ¢ AT qer A @
T A1 A FE @G

Shri Jashvant Mehta: What 13 the
total capital investmt:_nt in the Okhla
Industrial Estate uptill now?

FE AFNT T

Shri Kanungo: The industrial es-
tate has been bulit, It is not going to
fetch any revenue.

Shri Jashvant Mehta: What is the
expenditure for preparing the sheds
ete.?

Shri Kanungo:
the exact figures.

Shri Sham Lal Saraf: May I know
whether all the sheds of all types,
that is, a, b, ¢ and d, that have been
constructeq have been occupied?

Shri Kanungo: [ have said that
they have not been occupied. Allot-
ment letters have been issued. They
will be occupied as soon as electricity
and water are provided. There is a
difficulty in Delhi about -electricity
and water,

Shrimati Savitri Nigam: Has the
hon. Minister receiveq some com-
plaintg from the owners to the effect
that because of delay in the arrange-
ments for the supply of electricity
and water, work is suffering, the
machinery is lying and is getting
wasted?

Shri Kanungo: I have said that
there is no machinery lying.

Shrimati Savitri Nigam: My ques-

I could not give

Mr. Speaker: The hon. Minister
says that there is no machinery lying.
If he had received complaints then
he must have said that something is
there,

Shri S, M. Banerjee: May I knew
whether it is a fact that the Indo-
German Prototype Factory in Okhla
is capable of manufacturing arms
and some requircments of the Army
and whether all ¢ - Lnits which are
working at present in the Industrial
Estate are likely to be engaged in
the war effort?

Shri Kanungo: Not necessarily,
Whatever the machines are they can
do that, not all.

Shri Narendra Singh Mahida: When
will electricity ang water supply be
given to this Industrial Estate?

Shri Kanungo: As I said, electri-
city and water supply in Delhi is
rather difficult. But we hope that by
March it will be completed.

Sindri Fertilizers

o345, Shri K. c Pant:
Shri Merarka:

Will the Minister of Bteel and
Heavy Industries be pleased to state:

(a) whether the lumpsum contract
entered into with the Italian firm by
Sindri Fertilizers for Rs. 7 crores has
been increased to Rs. 9 crores;

(b) whether the cost is expected
to go up further; and

(e) the justification and reasons for
this increase.

The Deputy Minister in the Minis-
try of Steel ang Heavy Indostries
(Shri P. C, Sethi): (a) to (c). The
contract containg an escalation clause
which provides for adjustments in the
contract price to cover rise in prices
of construction materials, variation in
rates of customs duty and changes in
the scope of work, In terms of this
about Rs. 1.03 croreg have been paid
to the Itallan firm above the original
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price of Rs. 7 crores. No further in-
creases are expected,

Shri K. C. Pant: Is it not 3 fact
that the original lump sum contract
had to be raised because the original
pI.an had to be altered when it was
found that the building site origi-
nally selected was not suitable? Is so,
were the original plans drawn up
without carrying out the necessary
load-bearing ang other tests on the
s0il of the selected site and has any
action been taken against those res-
ponsible?

The Minister of Sleel and Heavy
Industries (Shri C. Subramaniam):
Yes, Sir; there was a change of site
because the original site chosen was
found to be not suitable later on
Because of this change of site we had
to pay an extra charge of Rs. 242
lakhs. This was a bona fide mistake
committed and I do nor think any
possibility of ortion Qs therc.

Shri K. C. Pant: May | know whe-
ther any extra outlay had alsp 1o be
incurred becauses extra  equipment
not provided for in the original con-
tract had to be procured to achieve
the guaranteed production in the
urea plant but that we have not been
able to claim any penalty for this
lacuna from the Italian firm because
of the terms of the contract?

S8hri C. Subramaniam: Yes, Sir;
what the hon. Member hag stated Is
fairly correct. But now we cannot
change the terms of the contract

&t wo feo wgmw :  wHETET
sz A fF fazy & &1 faar marar
o Iq § At w3 gd @ A 9w anadt
A ¥ FAFT FFrOUR?

e W AT FE werem §
guwent (st Wo Wo AAY) :  oFREmA
we dugafer § 91X F7 316 AR
FMIATZ AT Hagadgs o ad =
T FA AT TE
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Exports

[ Bhﬂmtl-fshavitrl Nigam:
Shri P. C. Borooah:

Shri Eswara Reddy:

Shri Bhagwat Jha Aszad:
*346. J Shri Rameshwar Tantia:
"3 Dr. L. M. Singhvi:

Shri Daji:

Shri Indrajit Gupta:
Shri Kolla Venkalah:
 Shri A N. Vidyalankar:

Will the Minister of Commerce and
Indostry be pleased to state:

(a) whether the latest trade statis-
tics reveal that the export target for
1962 is not likely to be achieved;

is the probable

(b) if so, what
shortfall; and

(c) what special mrasures are be-
ing taken to minimise thig shortfall?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shrj Manubhai Shah): (a)
to (e). A statement is laid on the
Tuble of the House [Sece Appendix
I, annexure No. B2).

Shrimal Savitri Nigam: In page 2,
it has been-mentioncd that a Quality
Control ang Pre-shipment Inspection
Council has been set up to draw up
operational schemeg of a co-nrdinat-
2d and integrated nature. May I
know when this council is going to
start its work and whether inspec-
tion has been started or not?

Shri Manobhai Shah: Already the
council has started its work. Eleven
commodities have been brought un-
der quality control, Spices and car-
damom are goilng to be brought in
very soon.

Shrimati Savitrl Nigam: It has also
been mentioned in page 2: steps for
setting up an Institute of International
trade for Market research and to
train personnel for manning Inter-
national trade organisations. May 1
know when this project is going to
be completed and when this place
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ment will be made in international
trade organisations?

Shri Manubhal Shah: That would
take some time. Because, the draft
project is ready, but we have to dis-
cugs it with several international
financing agencies and also the en-
tire scope of the trade promotion
with the consultation of several ex-
perts. It may take a few months
more.

Shri Indrajit Gupta: In view of
the very large volume of complaints
received from overseas consumers of
Indian jute goods regarding quality,
weight of consignments and so om,
may 1 know what steps the Govern-
ment are taking to see that such
complaints may be avoideq in future?

Shri Manubhal Shah: That is pre-
cisely what I said. Quality Control
and Inzpection Council has been sel
up We are appointing a Director of
quality control. I am bringing the
Cotton Textiles Committee Bill  in
the House. Several measures have
been taken to see that the foreign
buyers are assured that we maintain
quality. 1 may only caution the
House from making a deduction that
there have been very large-scale
complaints. . Nothing of the sort has
happened. Some  complaints do
come. We attend to them promptly
and we are setting up the quality
control mechanism,

Shri Hari Vishnu Kamath: Th»
vtatement lald on the Table opens as
follows:

“Export target is fixed for the
the financial year and not for the
calender year. Actual exports for
six months have been Rs. 323.87
crores,

Mr. Speaker: Why should the hon.
Member have the necessity of read-
ing all that?

Shri Hari Vishnu Kamath: [ am
coming to a snag in this opening
sentence, 1 am only reading one
sentence.

“Considering that exports are
normally higher during the second
half year .... than in the pre-
ceding first half......

Can the Hous: have an idea in sup-
port of this stutement by the Minis-
ter as to what the export were in
the year previous tg this in the first
half and in the second half in the
last year, if not in the last .3 years?

Shri Manubhal Shah: In June it
was Rs 48 50 crores last year; this
vear. Rs, 50 crores and 3 lakhs. In
July it was 49,52 crores last year; this
year, 57.12 crores, In August, it was
Rs. 59.91 crores last year and this
year 6277 crores. There has been a
slightly upward rise. Coming to the
expectation of our target, it is much
below the target, The target of ex-
pectation was Rs. 40 crores in a year.
We may hardly reach Rs. 20 crores
if the present progress is maintained.
‘We cannot say

Dr. L, M. Singhvi: In what com-
modities were there shortfalls and in
what commodities do we hope to
have an increase in the current and
subsequent ycars?

Shri Manubhai Shah: In the short-
falls, the maximum is in steel and
steel scrap Rs. 5.94 crores. Second,
coffee. 'Third, cotton textiles 2.74
crores, Fourth is leather; fifth manga-
nese ore. These are the major com-
modities. The rise ig in tea, In
tobacco, in jute, in vegetable oils, in
oil-cakes, in sugar, in art silk fabrics
in colr yarn manufactures, in hand-
looms, in iron ore.

Shrimati Savitrd Nigam: I under-
stand that facilities of draw-back of
import duty have been extended to
several more comodities. May I lmo:
what are those commodities? W

Shri Manubhai Shah: Practically,
now the general law as approved by
the Finance Ministry makes the draw -
back automatic. Anybody can claim
today refund of excise duty or im-
port duty suo moto. We have been ,
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practically working on practically all
items,

Shri P. G. Sen: Is it a fact that
the prices of raw jute are falling mis-
erably below the minimum price and
is it in the contemplation of the Gov-
ernment to export more jute so that
the downfall may be checked?

Shri Manubhai Shah: This would
not arise directly out of the question.

Shri Daji: The hon. Minister has
stated that exports have not kept
pace with the target. 1 would like to
know whether the Government has
made some assessment of the reasons
thereof and the steps taken to re-
medy the situation.

Shri Manubhai Shah: We are con-
stantly watching it., The Board of
Trade is meeting on the 1st and a
half-yearly review will be taken.
The main causes are, many com-
modities in which we expect exports
are now required more for internal
oonsumption, and in some cases in-
ternational prices have fallen rather
precipitately due tp buyers’ market
having established there. Our inter-
nal prices are also going up. These
are broadly the reasons and there are
many others also.

Shri Narendra Singh Mahida: May
I know the names of the countries
which receive our exports in the
largest quantity?

Shri Manubhai Shah: The largest
rise has been in the East European
countries ang then in the United
States and Canada. The fal] is in the
Furopean Common Market and in
the Afro-Asian countries.

Bhri Ranga: In view of the state-
ment made a few days back by one
of their principal advisers that the
ECM is likely to prove very disas-
trous to the under-developed coun-
tries, may 1 know whether Govern-
ment propose to enlichten the House
by placing on the Table of the House
‘sr by circu'ati~# a report 1s to their
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appreciation of the position that is
likely to develop as a result of the
activities of the ECM?

Shri Manubhal Shah: The House is
aware of the Prime Minister's speech
at the Commonwealth Prime Minis
ters’ Conference. Subsequently, Mr.
Lall, our Ambassador to lhe ECM
has made a statement only a few
days back. We are very grave.y con-
cerned and watching the  situation
that is developing, 'There has been
a considerable fall of exports in the
ECM, and we are taking, thercfore,
special steps. We have also raution-
ed those countries that it would be
very difficult for India to buy more
goods from those countries unless the
remedial measures are brought about
and the position in regard {o tariffs
and quanta is revised to suit tre Asian
communities, particularly India.

Shri Ranga: 1 want to know whe-
ther any statement will be Jaid by
Government on the Table of the
House.

Mr. Speaker: Do Government pro-
pose to lay a statement on the Table
of the House?

Shri Manubhal shabh- W, have
made so many sta‘:menits that re-
peated statements would nnt helo.
The whole House is aware of the
progress being made on this front,
and various statements and authenti-
cated speeches have been placed on
the Table of the House.

Shri Rapnga: We do not have any
information of the correct apprecia-
tion of the position that is likely to
develop.

Mr_ Speaker: That was the question
which I also put namely whether
Government propos. to lay a state-
ment on the Table of the House about
whatever representation they have
made to the ECM. That question has
been answered already.
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(The matter is stil] under conside-
ration.)
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The Minister of Steel and Heavy
Industries (Shrj C. Subramaniam):
The preliminary report is ready for
this project. We have to find colla-
boration and also the foreign ex-
change required for the purpose.
That is the real cause of the delay.

ot e W s, W 39
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Shri C. Subramaniam: Tn Hardwar
we are putting up the heavy electri-
eal plant; it i3 not the foundry forge
plant,
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Forfeiture of Licences

( Shri Shar-lil-l..al Saraf:
| Shri Rameshwar Tantia:
349 J Shri Basumatari;
*) Shri A, N. Vidayalankar:
| Shri Maheswar Naik:
| Sari Subbaraman:

Will the Minister of Commerce and
Indusiry be plcased to state:

(a) whether it is a fact that puni-
tive action by way of forfeiture of
licences has been taken against such
of the private sector licences as have
not been able to start industries in
time; and

(b) whether full enquiries in such
cases were made?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Indus-
trial licences are issued subject to the
condition that the licensees should
take effective steps to establish the
industrial wundertakings within the
prescribed time. The progress made
in this respect is reviewed from time
to time and in cases where the
licensees have failed to take effective
steps, without reasonable cause there-
for, action is taken to revoke the
licences, after examination of each
case.

Shri Sham Lal Saraf: May I know
how many such licences were cancel-
led, and whether any of the licensees
concerned has represented to Govern-
ment that due to certain reasons they
could not start the undertakings?

Shri Kanongo: Between 1st April,
1959 and 11th October, 1962, 355
licences were revoked and in each
case of revocation, a show-cause-
notice is issued, and whatever repre-
sentation the party has got to make
is considered, and then the revocation
i9 ordered.

Shri Sham Lal Saraf: May I know
wvhether any of the licensees whose
licences have been revoked represent.
ed to Government that it was due to
absence of power and non-availability
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of credit facilities that they could
not start their factories?

Shri Kanungo: In the reply to the
show-cause notices they give various
reasons, and if they are bena fide.
then the cancellation is not done.
But if they are not bona fide reasons
or if they are not sufficient, then the
cancellation is done. In each case a
representation is made and it is con-
sidered.

Shri A. N. Vidyalankar: May 1
know whether some of the licensees
were found to be selling away those
licences to other parties?

Shri Kanungo: No; there is no de-
mand for it anywhere.

Shri Maheswar Naik: Have Govern-
ment made any assessment as to the
extent of shortfall in our targets be-
cause of the non-utilisation of licences
granted?

Shri Kanungo: Yes, we always keep
that in view. In some cases there
is a shortfall and in many cases there
is enough capacily.

Mr. Speaker: The hon. Minister
should address the answer to the
Chair so that he can be audible.

Shri D. C. Sharma: About 300 odd
licences were cancelled. May I know
if there are no criteria laid down for
the grant of licences so that so many
had to be camcelled?

Shri Kanumgo: No. Criteria are
there, but in spite of that sometimes
people fail because they do not take
adequate steps. The steps are defined
in the law.

Shri Heda: In cases where it was
obvious that the licensees had taken
the licences to sell them at a higher
price, have Government taken any
stringent action by blacklisting them?

Shri Kanongo: There have been
very rare cases of that kind, nothing

of that type for the last three or four
yeara
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Payment of Subsidy on Imported Steel

+
349 [ Shri R. S. Pandey:
" Shri Vidya Charan Bhukla:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether in the light of appreci-
able decline in the payment of sub-
sidy on imported steel from the Steel
Equalisation Fund, a review of the
basis for the recovery of surcharge
and the purposes for which the accu-
mulations in the Fund can be utilised,
has been or is proposed to be under-
taken by Government;

(b) if so, the particulars thereof;
and

(c) decision, if any, taken in the
matter?

The Depuly Minister in the Minis-
try of Steel and Heavy Industries
(Shr! P, C. Sethi): (a) to (¢). The Iron
and Stcel Equalisation Fund is not
used exclusively for subsidising im-
port of steel. Amongst other func-
fions, it plays an important part in
meeting railway freight charges to
enable the supply of steel at uniform
prices at all railhcads. The guestion
whether the Fund should continue in
its present shape is under the active
consideration of the Government. No
final decision has been taken on the
matter.

Telco's Vehicle Qutput

*350, Shri Warlor: Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether it is a fact that Telco
has reduced its vehicle output as »a
result of import reductions in compo-
nents;

(b) if so, by how much;.nnd
(c) its impact on employment?

. The Deputy Minister in the Minis-
try of Steel and Heavy Indusiries
(Shri P. C. Sethi): (a) No, Sir.

(b) and (c). Do not arise.
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Export of Textiles to U.S.S.R.

*351. Shrl Bishamchander Seth: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 789 on
the 4th September, 1962 and state:

(a) whether negotiated prices for
the expert of printed cotton textiles
valued Rs, 25 lakhs have been discus-
sed with the buying Organisation of
USSR

(b) it s>, the terms governing the
deal;

(¢) whether the question of export
of seven lakh metres of bleached
sheeting worth Rs. 10 lakhs has also
been discussed; and

(1, if so, the results thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri  Manubhai Shah):
(2) and (b). The contract for the sale
of 18.00,000 mctres of printed cotion
textiles valued at Rs. 25,81,750 has
been finalised ¢n the usual commercial
terms with the Soviet Organisation.

(¢) The question of further exports
is still under negotiation.

(d) Does not arise.

ot famAar &5 ;& g s
argan § f fras aat & o7 af q= w9
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st wawr Wy ¢ sifagz gfaa
# qfus ar WrE |

Shri Sham Lal Saraf: May I know
if the USSR is interested in purchas-
ing from our country coarse varieties
or the flner or superfine varieties?

Shrl Manubhai Shah: They are
particularly interested in buying fur-
nishing cloth, toiletry, towels and
such types of commodities.

3100
Prototype Production-cum-Training
Centre at Howrah

*352, Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Prototype Produc-
tion and Training Centre with Japa-
nese aid has becn set up at Howrah;

(b) if so, the number of applications
for admission received upto 10th
October, 1962 and the number selected
for training; and

(c) the types of technical training
which will be imparted by the Centre?

The Minister of Industry in the
Minister of Commerce and Industry
(8hri Kanungo): (a) Yes Sir.

(b) 164 and 48 respectively.

(¢) Training will be imparted in the
following trades:
(i) Turning, Milling, Grinding,
Machine-tool making;
(11) Pailern making.
(111} Moulding, Melting, Black-
smithy, Forging
. (iv) Welding.
(v) Material testing.
{vi) Heat treatment.
(vii) Painting.
(wviii) Electroplating and.
(ix) Electrical instrument making.

Shri Indrajit Gupta: From the state-
ment, I find that there were 164 appli-
cants out of whom only 48 were ad-
mitted. Is it due to the fact that there
are only 48 seats in each course or
is it due to some other reason?

Shri Kanungo: Apart from the fact
that the centre was not fully organis-
ed till the middle of November, there
are restrictions about selection of
candidates. Preference is given to
such men who are employed in small-
scale industries and have worked there
for three years. As regards others,
preference is given to people who have
had some sort of industrial training
in institutions elsewhere. These are
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the preferences, and those who do not
satisfy the preferences are not admit-
ted.

Shrl Indrajit Gupta: May I know
whether there is any system of pay-
ing stipends to these trainees while
they are in the institute, and whether
there is any difference in the stipend
between those who are recruited from
the small industries and those who
come a'ter 18 months training in the
industrial institute?

Shri Kanungo: No, Sir. There is
stipend, but there is no difference in
the stipend.

Shri Indrajit Gupta: How much is
the stipend?

Shri Kanungo: I am not sure about
it. It is about Rs, 40 or Rs. 45.

Dr. Ranen Sen: Is it a fact that
Government have received many com-
plaints about nepotism in the matter
of admission and recruitment?

Shri Kanungo: No, Sir.

Shri Hari Vishou Kamath: The
answer to part (a) of the guestion is
yes, that is to say it will be set up
with Japanese aid. May I know what
kind of aid is contemplated, whether
it is in terms of money or also men
and machinery, and the terms of col
laboration, if any?

Shri Kanungo: The Japanese Gov-
ernment has provided machinery
worth about Rs. 35 lakhs for the cen-
tre, and has provided the services of
19 experts.

Mr. Speaker: Shri Dasaratha Deb.

Shri Hari Vishnu Kamath: And the
terms of collaboration?

Shri Kanungo: This is the help
which the Japanese Government has
rendered and the rest of it we have
provided, the cost of buildings and all
that.

Shri Daji: May I put a question?

Mr. Speaker: I have made a request

already that the hon. Ministers might
Jook towards me also. When 1 dis-
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allow a question, the Minister answers
it. That is my difficulty sometimes.
And now there is a complaint from a
Member that the Minister has replied
and so be wants to put another sup-
plementary.

Price of Jute in Tripura

*353, Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any step has been taken
to fix the minimum price of jute in
Tripura; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). The price of jute has not been
fixed on a statutory basis in any State .
including Tripura. There is an opera-
tional price which is Rs. 30|- per
maund for Assam Bottom variety
delivered at Calcutta. Based or this,
the operational minimum prices for
Agartala Bottom, Agartala Tossa and
Agartala Mesta have been worked
out at Rs. 30/-, Rs. 31|- and Rs. 28|- per
maund respectively. These are the
prices at which purchases are being
made by the State Trading Corpora-
tion from Co-operative Societies.

Shri Dasaratha Deb: Is it a fact that
this price is only available to the
members of the co-operative societies,
and that those who are not members
of the co-operative societies are not
getting this advantage?

Shri Manubhai Shah: No, Sir. It is
not a fact. Actually, the cooperatives
buy from all cultivators, members and
non-members, but it is respectfully
submitted it will be good to join. the
cooperative movement and the far-
mers are advised to join the coopera-
tives.

Shri Priya Gupta: Will the hon.
Minister kindly clarify whether, in
view of the commitment of the hon.
Food Minister the other day in the
House that some of the paddy lands
are being allotted for growing jute
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rather than food, Government have
thought over fixing a minimum price
to be paid to the grower to give him
incentive for production of jute?

Mr. Speaker: Is he talking of Tri-
pura?

Shri Priya Gupta: Yes, Sir. Tripura
also.

Shri Manubhai Shah: I could not
follow the long question at all.

Shri Priya Gupta: Since the produc-
tion of jute is to be taken up as a very
essential item and since paddy lands
are to be allowed to grow jurte, I
wanted to know if the Government
have thought over fixing the minimum
price of jute to give an incentive to
the growers of jute.

Shri Manubhai Shah: It is not very
clear what the hon. Member wants.

Mr. Speaker: Some paddy areas
have been brought under jute, there
is an apprehension of the prices fall-
ing. Therefore, have the Government
thought of fixing a minimum price for
jute?

Shri Manubhai Shah: Actually, the
¥ood and Agriculture Minister said he
would like to have a little more area
under rice, but that is a different mat-
ter. As lar as jute is concerned,
Rs. 30 is a very adequate price,

Mr. Speaker: Shri Bibhutli Mishra.
Shri Priya Gupta: Is it for the
growers or the buyers?

Shri Manubhai Shah: It is the opera-
tional price for Assam Bottom variety
delivered at Calcutta.

Mr. Speaker: The Member and the
Minister should not talk across to each
other.
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Iron Ore

Shri Surendranath Dwivedy:
*354./ Shrj J. B. Bist: .
Shri Narendra Singh Mahlda:
| Shri P. C. Borooah:

: +
{ Shri Bishan Chander Seth:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether his attention has been
drawn to the statement made by Mr.
Rinjiro Kaku, a Japanese industrinlist,
about interference of Government of
India in the matter of iron ore trans-
actions; and

(b) whether there is any truth ia
the statement made?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhal Shah): (a)
Yes, Sir.

(b) No, Sir. As a matter of fact,
Mr. Kaku was himself reported by the
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Press later, as saying that he was
entirely misquoted.

There have been a series of pleasant
and fruitful talks on sale and purchase
of iron ore between India and Japan
in the last few months and weeks.
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Shri Hari Vishnu Kamath: Is Japan
importing iron ore of Bailadila in
Madhya Pradesh? Apart from that
is there any proposal before the Gov-
ernment to export Goa iron ore to
Japan?

Shri Manubfhai Shah: Yes, Sir; Goa
is continuing. As a matter of fact we
are trying to build it up.

Shri Hari Vishnn EKamath: I refer-
red to Bailadila.

Shri Manuobhai Shah: Bailadila?
Yes.

Shri Sham Lal Saraf: 1 want to
know if there is any attempt to enter
into a long-term agreement with
Japan for the supply of iron ore?

Shri Manubkai Shah: Yes, Sir; there
are two standing agreements  with
Japan for a ten year period. Present-
ly a high-powered eighteen-man team
from Japan has just come three days
back: we have started talks for a
long-term, ten million tons a year
contract,

Shri Narendra Singh Mahida: May
I know the total quantity of iron ore
exported to all the countries?

Mr. Speaker: This relates to exports
to Japan
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Shrimatl Savitri Nigam: Does the
Government intend to revise its deci-
sion of exporting iron ore in view of
the present emergency?

Mr. Speaker: That has been answer-
ed already. Hon. Members are not
attentive; they only attend to the
supplementaries they have to put, not
to the answers that are given.

Shri Jashwant Mehta: What is ihe
content of the proposal that Jupan
has sent three days before?

Shri Manubhai Shah: The prcsent
proposal for which this team has come
is for developing Diatri-Tomka area
in Orissa State for the export of three
million tons of iron ore to start with
by 19650 and to go upto 5-10 million
tons by 1970.

Skri P. K, Deo: May I know if the
iron ore from Diatri-Tomka arca i
going to be exported through Paradip

port and if so what steps are being
taken for its development?

Shri Manubhai Shah: 98 miles ex-
press high way, the widest of this type
in the whole of India, is under con-
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struction there. The first phase of
the Paradip port has been approved by
the Government for an intermediate
port; three crores had been sanction-
ed for dredging work and it is under
way. Every preparation is made.
Once this contract with the Japanesa
team is more or less discussed, hm;s
will get moving.

Non-Ferrous Metal Indusiry

+
( Shri P. K. Deo:
. J S

| Shri Narendra Sln‘h Mahida;

Will the Minister of Commerce and
Industry be pleased to state the steps
being taken to develop the non-fer-
rous metals industry so as to make the
country self sufficient therein?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanuonge): A statement ia
laid on the Table of the House.
[See Appendix I, annexure No. 83].

Shri P, K. Deo: From the statement
we find that even though there is a
Jarge deposit of bauxite ore in this
country, still we are importing thix
conductor grade aluminium. May I
know if any new licences have been
given for setting up aluminium plants
and, if so, when these new plants will
be commissioned and when we will be
self-sufficient in so far as the conduc-
tor grade aluminium is concerned?

Shri Kanungo: We will be sell-suffi-
cient in aluminium in the course of
about two years, when all the plants
which have been licensed come into
production, but as far as the conduc-
tor grade is concerned, we are still
doubtful, because actually the process
of manufacture is requireq there, and
1 believe in a couple of years it will
be possible to do that.

Shri P. K. Deo: In which of the
areas will these new plants be coming
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up and is there any likelihood of
any plant coming up in my State?

Shri Kanungo: No, Sir. Not yet.

Shri Narendra Singh Mahida: May I
know whether exploration has been
made by the Geological Department
for tin and antimony in this country
and, if so, what are the results?

Shri Kanungo: The possibility of
antimony is somewhere round Lahaul
and the weather condition and trans-
port conditions are wunfavourable,
Investigations are still continuing, but
it has got to be confined ‘o a very
few months in a year.

Shri Narendra Singh Mahida: About
tin?

Shri Eanunge: There is nothing.

Shri Hari Vishnu Kamath: The
statement laid on the Table says:

“In the absence of sufficient ore
deposits in fhe country, except in
the case of aluminium, there is
hardly any possibility of attaining
self-sufficiency in respect of non-
ferrous metals in the near future.”

May 1 ask, since Independence—since
1947—whether any intensive survey
of the country w:’ regard to copper,
Zinc and lead has been carried out
and, if so, what results has it yielded?

Shri Kanungo: It has been carried
out and it is being carried out. So
far, there arr no dhances of getting
anv sizeable deposit of these metals.

Shri Sham §al Saraf: May | krow
if the Government is aware that with
regard to the non-ferrous metal: that
are available particularly copper,—of
the country inday, there is a lot of
difference b-tween the price of the
processers ang that of the actual con-
sumers and manufacturers?

Shri Kanungo: Most of it is import-
ed. Between the price of processers |
and the price of the imported mate-
rials, there is scarcely any differcnce.
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Exports of Iron Ore

+
[ Dr. L. M. Singhvi:
*356. 4 Shri Maheswar Naik:
Shri P, C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether  Government  have
recently taken steps in the direction
of stepping up the cxports of iron ore
includirg those from Goa; and

(b) if so, details thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. A Sub-Committee
of the Committee of Economic Secre-
taries has been set up to go into the
juestion of exports of iron ore and
juggest ways and means of augment-
ing them both on a short-term and a
long-term basis. Their report is
2xpected soon.

A number of measures have already
been taken in hand to step up these
exports from India, including Goa.
These include the development of
mines and ports, increase of rail
movement capacity on various sectors,
construction and improvement of
roads and enterinwtu long term sale
contracts with foreign buyers, parti-
cularly with Japan.

Dr. L. M. Singhvi: Is it a fact that
the export of iron ore from Goa has
fallen substantially after the end of
the Portupuese occupation and, if so,
what is the extent of the decline in
exports from Goa?

Shri Manubhal Shah: It is true that
during the current year, and even
before the evacuation of the Portu-
guese from there, because of this
recession in the steel markets through-
out the world, the offtake of iron ore
from Goa this year, even after we
took over as well as before, has gone
down by a million tons, but the new
contracts which were done by the
Portuguese Junta and later on by the
Goa Governor show that next year
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the rise will be more than offset by
another million tons extra.

Dr. L, M. Singhvi: What is the
targeted value of the export of iron
ore during the next year?

Shri Manubhai Shah: The next
year's contract from Goa—we are
pitching it at about seven million
tons. That is against the six million
tons average of the last several years
and four and a half million tons for
the rest of India.

Shri Maheswar Naik: In respect of
making arrangements for the export
of iron ore from Goa, may 1 know
whether the Government is taking
any steps for the utilisation of these
ores in Goa for manufacturing pur-
poses?

Shri Manubhal Shah: My colleague,
the Minister of Steel and Heavy Indus-
tries, has already made mention of it
here—ihat there are possibilities of
pig iron plants there.

Shri D. C. Sharma: May 1 know if
we have any buyers of iron ore other
than Japan?

Shri Manubhai Shah: Yes, Sir. As
a matter of fact, 38 countries of the
world are buying from us, but Japan
is the biggest buyer.

Shri Narendra Singh Mahida: Is the
Government meeting the obligations
of the Portuguese Government to
export iron ore?

Shri Manubhai Shah: Yes, Sir; we
actually made a public announcement
that all contracts entered into during
the Portuguese junta, either before
or after, shall be fully honoured.

Shrimati Lakshmikanthamma: In
view of the demand for iron ore, will
Government take steps to step up the
production and also ask the States to
conduct geological survey and submit
reports, because there are vast
resources?

Shri Manubhai Shah: It is very
relevant. As a matter of fact, 1 pro-
pose to lay before the House the Joshi
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Committee report as soon as it is
ready. Actually speaking, the main
bottleneck is transport. The develop-
ment of mines is proceeding quite
satisfactorily; warious States have
appointed Mineral Development
Boards and the private scctor is also
going ahead with the iron ore mines.
But the real bottleneck jg transport.

Shri Ranga: This has been an old
complaint for the last 5 or 6 years.
May I know what special steps Gov=
ernment are taking, if necessary by
themselves giving some special sub-
ventions to the State Governments in
order to develop road communication?

Shri Manubhai Shah: For road
transport, very liberal grants are
being given. In Mysore State, in areas
connecting Pondicherry and also in
areas connecting Bailadella, road
development is going apace. But roads
cannot carry long-distance haulage
beyond 100 miles. The real solution
would be to have broad-gauge rail-
way lines, eleciric and diesel loco-
motives and trains, pack wagons, pack
trains, etc. All that is being con-
sidered.

Manufacture of leaf springs

- +
357 fShri Yashpal Singh:
"\ Shri Kapur Singh:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whither raw material necessary
for leaf springs manufacture is in
short supply;

(b) the rcasons for creating new
manufacturing capacity when adequate
resources are not available; and

(¢) what steps have so far been
taken to explore fully the avenues for
the manufacture of leaf springs in the
private sector?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) Licences under the Industries
(Development and Regulation) Act,
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1951 are not being granted for this
item at present.

(c) Automobile leaf spring are
being produced at present only in the
private sector, and the available capa-
city is being fully utilised consistent
with the availability of foreigm
exchange.

ot g Fog 0w & T awar
E & =@ ¥ foan w11 wede st
F1 W1 feaar e sq= #1 faar
s ?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Just now production takes place only
in private sector. A licence has beem
given to the Maharashtra State Trans-
port Undertaking but that has not
gone into production,

it g fag : Far G o
AT W qF F1 ¢ S gy qAr omd
f& @& fog feam @ #faw
w3a"w grmw ?

ot 9o "o Y : T Fifmw &
faa &t #f s 7Y 2, ofew =@ Y
fFaeit & BT T9F AT F §E ¥
I ATAETS TEL 8 |

Shri Mansinh P, Patel: May I know
whether  Government is aware thag
after the emergency has been declar-
ed, therc is a 30 per cent rise in the
price of leaf-springs?

Shri C. Subramaniam: We are not
aware of this?

Shri Sham Lal Saraf: May I know
if the capacity for manufacturing
these leaf springs is fully utilised at
the moment in the different States?

Shri C. Subramaniam: I do not think
the capacity is being fully utilised.
That is because raw materials have
got to be imported and the import is
governed by the foreign exchange
availability, ..
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Smaller Steel Plants

' +
Shri Bhakt Darshan:
" #358 ! Shri Birendra Bahadur Singh:
|_ Shri Bhagwat Jha Azad:

* Will the Minister of Steel and Heavy
Indusiries be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to set up a
few smaller stcel plants in the
country;

(b) what are the sites in view of
Covernment for this; and

(c) by what time a final decision is
expected in this matter?

The Deputy Minister in the Minis-
try of Steel and Heavy Indusiries
(Shri P. C. Sethi): (a) No, Sir, not
in the Third Plan apart from a plant
based on Neyveli lignite which is
already included in the Plan.

(b) and (c). So far as Neyveli is
concerned, a project report is under
preparation which will deal inter
alia, with the question of site. A deci-
gion is likely to be taken in the latter
half of 1963. As regards other sites,
the question does not arise in connec-
tion with the Third Plan, though the
problem will be studied in relation to
the Fourth Plan.

Shri Bhakt Darshan: Who is pre-
paring the project report?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
We have asked Dastur and Company
to prepare it

Shri Bhakt Darshan: Has it not
been examined as to how the smaller
steel plants can meet their way, when
even big plants like Rourkela and
Bhilai are not self-sufficient?

Shri C. Subramaniam: I do not
understand the question, The pre-
sumption is that Rourkela and Bhilai
are not self-sufficient. That is not
‘correct.

. Mr_Speaker: Perhaps ihey are not
running to full capacity.
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Shri C. Subramaniam: Bhilai is
running to full capacity and Rourkela
is on its way to running to its full
capacity.

Shrimati Lakshmikanthamma: In
view of the fact that the war is fought
not only in the battlefield, but also in
the production front, in view of the
emergency, since mmost of our steel
will be diverted to defence needs....

Mr. Speaker: She should put the
question first and argue afterwards if
she is allowed.

Shrimati Lakshmikanthamma: Will
the Government consider such pro-
posals as setting up a plant at places
like Kothagudium where iron, coal
and water are available.

Mr. Speaker: That is a suggestion
for action.

Shri Hari Vishnu Kamath: Keep-
ing in mind the national needs created
by the emergency brought about by
the Chinese aggression, may I know
what steps are being taken to step up
production of steel inside the country?

Shri C. Subramaniam: The ques-
tion is completely different. It is
about stepping up of production in the
existing plants. The Government are
considering to set up a few smaller
steel plants in the country.

Mr. Speaker: He is only anxious
that we might increase the production
of steel.

Shri C. Subramaniam: That is being
done, I can assure the hon. Member.

Shri K. C. Pant: The hon Deputy
Minister mentioned that the only
small steel plant to be set up in the
Third Plan will be based on Neyveli
Lignite. Is it not a fact that the Gov-
ernment are examining other fuels
besides lignite for this particular
project? :

Shri C. Subramaniam: We are con-
sidering a few pig iron plants. But
apart from that, we are not consider-
ing any smaller sized plants in the
Third Plan,
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Shri Ranga: Is it a fact that the
Government of India have received
repeated reguests from the Govern-
ment of Andhra Pradesh for the deve-
lopment of a small steel plant near
Kothagudium as well as other places
in Andhra where there is plenty of
Iron ore wvailable?

Shri C. Subramaniam: Yes, Sir; the
questiot of having pig iron plants
based in these areas is therc under
consiaeration, and licences have been
issued to the private sector to set up
a piant there.

Production at Rourkela Steel Plant

*359. Shri Maheswar Nalk: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) the latest position of produc-
tion of various units of production of
the Rourkela Steel Plant; and

(b) what steps have now been
taken to bring the plant to the level
of the current emergency level
productivity?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Production in
the Rourkela Steel Plant has
improved considerably. During
October, 1962, production of pig iron
reached 95 per cent of the rated capa-
cily and that of steel ingots 75 per
cent of the capacity.

(b) All efforts are being made to
bring the plant to its rated capacity
of production as early as possible.
Some workshop equipment, rolling
stock and spare parts required for
improving operation and maintenance
have been ordered. The services of
some additional German technicians
are being obtained for operation and
maintenance of the plant.

Shri Maheswar Naik: May I know
whether the defects already noticed
and the difficulties already experi-
enced by the Rourkela steel factory
have already been made good in order
that the production may be maximised
to the rated capacity?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
It has already becn stated, even last
month, as far as pig iron is concerned
we have rcached 95 per cent and 75
per cent in respect of steel. By the
end of December it is hoped we will
reach 90 per cent of the rated capacity.

Shri Maheswar Naik: In this con-
nection, may 1 know whether the
expansion scheme has already made
any headway or it is yet to be started?

Shri C. Subramaniami: Yes, Sir;
the expansion of the project is also
going through.

Shri Maheswar Naik: My question
was whether it has already been
started.

Mr. Speaker:
Indrajit Gupta.

Shri Indrajit Gupta: May I know
whether there has recently been a"y
break-down in the Rourkela plat.s
mill; if so, what was it due to and
what is the present position?

Order, order—Shri

Shri C. Subramaniam: There was
a break-down in one of the motors.
There is a second motor and it is run-
ning. We are trying to get the other
thing repaired.

Shri S. M. Banerjee: The hon.
Minister stated in this House that
Rourkela was, unfortunately, a “sick
child”. 1 want to know whether that
defect has now been rectified and
production is now in full swing?

Shri C. Subramaniam: Yes, Sir; I
can declare that it is no longer a sick
child. It is a very healthy child and
it is growing.

Shri Hari Vishnu Kamath: Is the
Minister in a position to state the
comparative position with regard to
production at Rourkela, Bhilai and
Durgapur?

Shri C, Subramaniam: As I have
already indicated before, Bhilai has
reached its full capacity of produc-
tion. As far as Rourkela is concerned,
it has reached 95 per cent for pig iron
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and 75 per cent for steel. There is
keen competition between Rourkels
and Durgapur and I hope both will
win the race.

Shrimati Sarojini Mahishi: What is
the additional output that shall be
brought forth with the help of the
German experis?

Shri C. Subramaniam: It is not a
question of getting any additional
output; it is a question of reaching the
rated capacity with their assistance.
It is being done.

Defence Needs of Woollen Goods

+
360 f Shri D. C. Sharma:
"1 Shri Maheswar Naik:

Will the Minister of Commerce and
Indusiry be pleased to state the steps
taken or proposed to be taken to gear
up the woollen mills in the country
to meet the defence needs in view of
the national emergency?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): A
stutement is laid on the Table of the
House. | See Appendix I, annexure
No. 84].

Shri D. C. Sharma: What arrange-
ments have been maade for the import
of wool tops and what will be the
quanium of imports?

Shri Manubhai Shah: We have
already ordercd our requirements for
more thon half year for running the
whole industry round the clock., 1
vould not like to disclose the figure.

Shri D, C. Sharma: It is stated in
the statement:

“A co-ordinated plan embracing
all sectors of the industry is being
drawn up with a view to avoid
any overlapping in the produc-
tion.”

What is the co-ordinated plan and
what are the sectors covered by this
plan?
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Shri Manubhai Shah: The Main
sectors are the composite mills
making all the defence requirements,
powerlooms in Amritsar and nearby
places, hosiery plants in Ludhiana and
other places and the spinning plants.
There will be co-ordination between
all the four sectors to gear them up to
the defence requirements.

Shri Ranga: We hear that Australia
and some other countries were good
enough to offer whatever woollen
materials that our Government would
like to ask them. May I know whe-
ther Government have taken steps te
see that imports are invited from
those countries?

Shri Manubhai Shah: All friendly
countries have been approached and
their response is extremely well,

Shri Maheswar Naik: May I know
whether it is a fact that the woollem
industry in the States are not getting
the requisite material to go in for full
production? If so, may I know whe-
thor Government are taking active
steps to sce that there is import of
woollen raw materials from outside?

Shri Manubhal Shah: That was the
situation before the emergency be-
cause then wool was not considered
to enjov high priority. Now, as I
have mentioned in the statement, the
entire industry has been geared up te
the defence requirements and it is re-
ceiving ihe top-most priority.

Shiri Narendra Singh Mahida: What
is the number of wpollen mills in the
couatry?

Shri Manubhal Shah: About 22.

Shri Sham Lal Saraf: In view of
the fact that supplies from Tibet and
Khandhar are not available, have Go-
vernment made  adequate arrange-
ments to augment adequate supplies
of raw wool from other sources?

Shri Manabhai Shah: Our present
indents are far far larger that the

small quantities that we get from
those areas.
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Zanzibar Clove Merchants

' +
( Shri Indrajit Gupta:
*361 4 Shri Daji:
| Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether representations have
recently been made to him on behalf
of Zanzibar Clove Merchants for
relaxation of Indian import tariffs,

(b) whether the Prime Minister,
during his recent visit to London,
promised to consider the request
favourably; and

(c) action taken by Government in
this respect?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
There have been representations
about reduction in import duty.

(b) It was stated that a delegation
that might visit India in connection
with exports of Zanzibar cloves would
be treated with sympathy.

(e) Discussions held recently with
the Zanzibar dclegation have led to
certain proposals being made for
increased trade with Zanzibar. These
are still under consideration of the
Zanzibar Government.

Shri Indrajit Gupta: May I know
whether it is a fact that the present
rate of import tariff on Zanzibar clove
is as high as 924 per cent?

Bhri Manubhai Shah: That is quite
reasonable, looking to the category to
which cloves belong. The House will
appreciate that it is not a very essen-
tial item.

Shri Indrajit Gupta: I want to
know whether there is any truth in

the allegation which is being made in.

the press that because India is the
second biggest customer in the world
for Zanzibar cloves, she is taking
advantage of this to impose an

unysually high import tariff.

Shri Manubhai Shah: The duty is
paid by our consumers and not by
them.

Export Sector

( Shri D. C. Sharma:
Shri Sham Lal Saraf:
*363.«< Shri Rameshwar Tantia:
Shri Basumatari:
( Shri Bishanchander Seth:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a proposal to evolve
a separate sector for exports is under
consideration; and

(b) if so, the dctails of the pro-*
posal and the progress made in this
regard?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah): (a)
and (b). The broad features of this
proposal are—

(i) regular planning of capacities
for export within the exist-
ing industrial units and the
purposeful expansion of such
capacity for export;

(ii) creating new units primarily
meant for export.

This comprises the new proposal for
the export sector.

The proposal was considered by the
Board of Trade on 28th September,
1962 and it was decided to set up a
Committee to prepare the whole
scheme.

Shri D. C. Sharma: Who are the
members of the committee which will
prepare the scheme for export and
will it include some experts on inter-
national trade?

Shri Manubhal Shah: Yes, Sir. The
Committee would consist of Dr.
Gadgil, Dr. Lokanathan, Shri Sachin
Chaudhuri, Shri Pitamber Pant, two
Senior Industrial Advisers of the
Government of India and four indus- "~
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SHORT NOTICE QUESTION

FA wqEl W wEa
! Teww ;. §@ oW aan
IUW 7T qg A KT FIT F A F ¢

(%) *v ug &= ¢ fF 1 Fwel
¥ Fd frgw wtew & qEEe ¥ @
wrew & g g W § ;W

(@) & 9 1 awdr gk
Frad A5t & fof g 7w\ w1E-
qE FH F1 b fFar g Al F A ¥ 7
The Minister of International Trade
n the Ministry of Commerce and
Industry (Shri Manubhai Shah): I

have already dealt with this ques-
tion, but I would repeat the answer.

Y TEWA : FUAT AT WgrRG
fest & 9o

ot wawré g fagA @@ &
T & Wt safesiE oA AR &
IM QN T Y TTAC AF AT

w8l 9F agzE g A, difa
A @ ge-fifen ad sl gl da-
FFaE F7 g ¢ IS A7 TR T
=2z aFmEr am gFR 57 8 9
M JTHT 9T @Y G TR 1 I
e #1970 g fear amar g1

Shri S. M. Banerjee rose—

wTay AERW : 4g ¥4 g IFE
Shri S. M. Banerjee: 1 want to know
whether it has been brought to the
notice of the hon. Minister that wool
la not available in the open market
ir many shops and that it has gone
undgerground What steps have been
taken to see that wool is made avail-
able gpecially to those concerns who
are needing it?

Shri Manubhai Shah: For the first

part of the question, it is my appeal
to the ceuntry and to the public which
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has responded magnificently that the
purchase of wool should be restricted
just now to the barest minimum
because every ounce that is im the
market is required for defence pur-
poses. For the second part, as I have
already mentioned, we have already
indented more than half the years
requirements of wool from foreign
countries to keep the entire industry
running round the clock.

WRITTEN ANSWERS TO
QUESTIONS

Credit Facilities for Exporters

*340 S Shri P. C, Borooah:
*| Shri Bishanchander Seth:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 298 on the 14th August, 1962 and
state:

(a) whether Government have since
taken a decision regarding the Scheme
for increasing credit facilities for
exporters; and

(b) if so, the nature thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manbhai Shah): (a)
and (b). The matter is still under
examination of the Mathrani Com-
mitlee appointed to investigate the
problem. The Committee is expected
to take some more time to submit its
report.

A statement on the action taken by
Government on the previous Com-
mittee’s (Kapur Cou..uittee) report is
laid on the Table of the House. [See
Appendix I, annexure No. 85].

Steel Production Targets

*362, Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indams-
tries be pleased to refer to the reply
given to Unstarred Question No. 852
on the 17th August, 1962, and state:

(a) the decision that has since been
taken regarding the revision of steel
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production targets under the Third
Plan; and

(b) how much steel is expected to
be produced in the public and private
seclor in the remaining period of the
Third Plan?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The revision of produc-
ticn targets for steel during the Third
Five Year Plan is continuing.
Although estimates of production
have not yet been finalised, all steel
plants have been asked to achieve 100
per cent production by 1963-64 and
the target for that year and subse-
quent year is 100 per cent capacity
production in the context of the pre-
sent emergency. In addition expan-
sions of the three public sector plants
are expected to yield some production
in the penultimate and the last year
of the Plan. The estimates of these
are being worked out, but roughly
the total production may be of the
order of 22 million tons of finished
steel against the plan target of
24 million tons.

Nepa Mills

*364. Shri Vidya Charan Shukla:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that several
irregularities have been discovered in
the accounts of National Newsprint
and Paper Mills Limited (Nepa Mills)
for the year ending 31st March, 1962
by the Director of Commercial Audit;

(b) ©f so, what are the irregulari-
ties; and

(c) what action has been taken to
correct these irregularities?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.
{(c) Though no irregularities, as

such, were noticed, comments of the
Director of Commercial Audit of a

technical nature in the presentation
of accounts for the year ending 31st
March, 1962, which have been made
in the course of audit, have been
examined by the Board of Directors
who have given their observations and
directions to be followed.

Heavy Electricals, Bhopal

( Shri Sham Lal Saraf:
Shri Rameshwar Tantia:
Dr. P. N. Khan:
*365. < Shri Subodh Hansda:
Shri S. C. Samanta:
Shri N. R. Laskar:
| Shrimati Savitri Nigam:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether electrical generators,
alternators, transformers, converters,
switch gears etc, produced at the
Heavy Electricals, Bhopal, will be
adequate to meet the demand from
within the country; and

(b) how Government propose to
meet the shortage if any?

The Minister of Steel and Heavy
Industries (Shri C. Suobramaniam):
(a) The heavy electrical equipment to
be produced in the Bhopal factory
will not in itself meet the require-
ment of the country in their entirety.

(b) By setting up two more heavy
electrical equipment wunits in the
public sector with Soviet and Czech
collaboration and by creation of addi-
tional capacity in the private sector.

Allotment of Spindles

*366. &' ' Warior:
‘1 Sh:i vidya Charan Shukla;
Will the Minister of Commerce and

Industry be pleased to state:

(a) whether Gevernment have
taken any decision to allecate more
spindles for this year; and

(b) it so, whether any scheme for
the same has been drawn up?
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The Minister of International Trade
In the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Licences have been already
issued on the basis of recommenda-
tions received from the State Govern=
menis concerned.

Production in Heavy Industries

Shrimati Savitrli Nigam:

L)
361. Shri P. C. Borooah:

Will the Minister of Steel and Heavy
Industrics be pleased to state:

(a) whether a change is cnvisaged
in the pattern of production under
the Third Plan in the sphere of heavy
industries in order to meet the chal-
lenge of the present border casis;
and

(b) if so, what changes are pro-
posed to be made?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). No significant change is
envisaged in the pattern of produc-
tion. There may be minor modifica-
tions but esseniially the question is
one of stepping up production. Effort
is being directed towards increasing
production in Units which are already
working and speeding up construction
of heavy industrial projects which are
under construction.

Synthetic Vitamin A Plant at Thana,
Bombay

*368. Shri Maheswar Nalk: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a Rs 2
crore synthetic vitamin A plant set
up at Thana near Bombay by a Swiss
fim in partnership with Voltas Ltd.
will shortly go into production;

“«(b) the overall needs of this pro-
duct in the country and to what extent
this plant will meet those needs; and
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(c) the foreign exchange compo-
nents of this project and how this
aspect is being dealt with?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) The total requirements of this
item are estimated at 20 M.M.U. per
annum out of which 50 per cent will
be met by lh}s plhnt.

(c) The foreign exchange required
for this projeet, which was estimated
at about Rs. 1.6 crores originally will
be met by foreign investment in the
Indian Company agreed to by the
Government of India.

Import of coal used in Steel
manufacture

( Shri P. C, Borooah:
*369. { Shri P. R. Chakraverti:
L Shri Joti Saroop:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether there is a proposal to
import quality coking coal for use in
steel manufacture in the country;

(b) if so, what decision has been
taken in the matter; and

(e) how much coal is to be import-
ed under the scheme and from where?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). The possibility of import-
ing coking coal from abroad has been
mooted in connection with certain
Fourth Plan proposals and the manu-
facture of pig iron in blast furnaces.
No final decision has, however, been
taken in the matter.

Loans to Tea Producers

Shri A. K. Gopalan:
Shri P. Kunhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have placed at the disposal

172,
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of the Tea Board additional sums to
be utilised for advancing loans to tea
producers to purchase machinery;

(b) if so, what is the criteria for
granting of loans; and

(c) how many applications have
been received by Gﬂvernmenbso far?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes 35ir; for the purpose of supplying
irrigation equipment to tea estates on
Hire-Purchase terms.

(b) The criteria for the grant of
loans are that the machinery applied
for is essential for improving the pro-
duction and quality of tca of the
estate concerned; and will lead to
increase in production etc.

{(¢) The Tea Board have so far
received 287 applications for the sup-
ply of machinery and eguipment
valued at Rs. 3.69 crores under the
Tea Machinery Hire-Purchase Scheme.

Industrialisation of Kerala

773. Shri A, K. Gopalan: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the details of the 14 major pro-
jects which have been sanctioned by
Government for the industrialisation
of Kerala; and

(b) when the construction work of
each of these projects will begin?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). It is
not clear which 14 major industrial
projects the hon. Member has in mind.
However, a statement giving the
requisite information in respect of the
more important industrial projects in
Kerala in the Central and State
Public Sectors is laid on the Table of
the House. [Placed in the Library.
See No. LT-807|62].

Khadi and Gramodyog Bhavan in
Delhi

774. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleasad to state:

(a) the total sale conducted by
Khadi and Gramodyog Bhavan in
New Delhi during its rebate period
of 2nd October, 1962 to 14th Novem.
ber, 1962; and

(b) the net profit made by the
Bhavan during the same period?

The NMinister of Industry in the
Minisiry of Commerce and Industry
(Shri Kanungo): (a) and (b). Infor-
mation is being collected and it will
Le laid on the Table of the House in
due course.

Import of Iron and Steel

795, shri Himatsingka: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government of Maha-
rashtra have requested the Union
Government for permission to impori
iron and steel directly from rupee
paymentl countries for the benefit of
small industrial units, and

{b) if so, whether the Central Gov-
ernment have taken any decision on
the same?

The Minister of Industry in the
Ministiry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) Permission has not been given
as bulk import through the State
Trading Corporation is considered to
be more economical.

Requirements of Iron and Steel of
States
776. Shri Sezhiyam: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) the requirements of Iron and
Steel of the various States for 1960-
61, 1961-62 and 1962-63; and

(b) the allotments given to each
State for the above periods?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). A statement is laid on
the Table of the House. [See Appen-
dix I, annexure No. 86].

Salt Industry in Orissa

777. Shri Mallick: Will the Minis-
‘ter of Commerce and Industry be
Ppleased to state whether any amount
has been given by the Centre for the
«development of Salt Industry in the
State of Orissa during the Third Five
Year Plan period?

The Minister of Industry in the
Ministry eof Commerce and Indostry
(Shri Kanungo): The amount spent
by the Salt Department on the deve-
lopment of Salt Industry in Orissa so
far during the Third Plan period is
Rs. 638 (Rupees six hundreg and
thirty-eight) only.

Industrial Development of Orlssa

778. Shri Mallick: Will the Minis-
ier of Commerce and Industry be
pleased to state the tntal amount
granted to the Government of Orissa
for the industrial development of the
State during 1962-63 =o far?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): Under the existing
procedure, sanctions of Ceniral as-
sistance for a financial year are is-
sued about the end of the year on the
basis of the actuals reportcd by the
State Government for the first three
quarters and the anticipated expendi-
ture for the last quarter. The ques-
tion of indicating the amount granted
to Orissa State so far during 1962-63
for industria} devclopment, therefore,
does not arise for the present.

The provision of Central assist-
ance that has been made for the
development of village and small in-
dustries in Orissa during 1962-63 is
Rs. 70.00 lakhs

Cement Factory at Tirakud

779. Shri Mallick: Will the Minis-
ter of Steel and Heavy Industries be

pleased to siate:
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(a) whether it has been decided by
Government to establish g cement
factory at Hirakud in Orissa; and

(b) if so, the details thereof?

The Minister of Sieel and Heavy
Industries (Shri C. Subramaniam):
An apmlication wunder the Industries
(Developraent and Regulation) Act
1951 from the Government of Orissa
for licence to set up . cement fac-
tory of capacity of 1200 lonnes a day
or 396,000 tonnes a year near Hira-
kud in Sambalpur district of Orissa
State, has recently been approved.
The factory is to be set up by the
Industrial Development Corporation
of Orissa Ltd, a State Government
undertaking.

Industria] Estates in Kerala

780. Shri A. V. Raghavan: Will the
Minister of Commerce and Industry
be pleascd to state:

(a) whether the location of the In-
dustrial Estates proposed to be set up
in Kerala during the 'Third Five
Year Plan has been decided; and

(b) if so, the progress made so far
in this direction?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Out of
11 Industrial Estates, 3 Decvelopment
plots and 25 worksheds to be esta-
blished in Kerala during the III Five
Year Plan period, sites for 2 semi-
urban industrial estates at Vazahaku-
lam and Manjeri, one rural indus-
trial estate at Karakhad and 24
worksheds at the following places

have been selected:

1. Anchalummoodu
. Pathanapuram
Eranallur
Aroor

Cherai

Eroor

Kurichi

Kottur

. Vadakkethara
Baluseeri

R N )

-
e
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11. Malapuram

12. Kuttipuram

13. Kaduvally

14, Manjeswar

15. Payyannur

16. Irikkur P
17, Kuthuparamba

18. Chittoor

19. Nommara

20. Pattambi

21. Nankada

22. Andathode

23. Althur

24 Coyalmanna
Detailed schemes for technical ap-

proval are awaited from the State
‘Government.

Tea Board Scheme

781. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of the Chairman of the Bhartiya
Cha Parishad published in the Finan-
cial Express of the 12th September
1962 that "the schemes of the Tea
Board under which finance was avail-
able stipulated such rigorous eligi-
bility tests that even first class bal-
ance sheets failed to meet the stand-
ards”; and

(b) if so, what measures are belng
taken to make these stipulations less
rigorous?

The Minister of International Trade
in the Ministry of Commecrce angd In-
dustry (Shri Manobhai Shah): (a)
Yes, Sir.

(b) Judging from the response re-
ceived from the industry and the
aumber of applications the Board
have been able to dispose of under
the various schemes, Gavernment do
not consider that the “eligibility
tests” prescribed under these schemes
are at all rigorous.

Milk Powder

[ Shri 8. C. Bamanta:
788, J Shri Subodh Hansda:

1 Shri B. K. Das:

| Shri M. L. Dwivedi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the present demand of milk
powder in our country;

(b) whether all the quantity is im-
ported from outside;

(c) if not what portion of it pro-
duced in our country;

(d) the name of the factories where
it is produced; and

(e) whether other factories are
alsp coming up and whether they are
in Private or Public Sactor?

The Minister of Indnsiry in the
Minisiry eof Commerce ang Industry
(Shri Kanungo): (a) to (e), The pre-
sent annual demand of milk powder
in the country is of the order of
20,000 tons. Of this approximately
95 per cent is imported 8nd the rest
is being produced in the country by
(i) Mls. Kaira District Cooperative
Milk Producers’ Union, Anand (Guje-
rat State) and (iiy the Delhi Milk
Supply Scheme, New Drlhi. How-
ever, in order to avoid future ime
ports, sufficient capacity for the pro-
duction of milk powder is being set
up both in the Private and Publie
Sectors.

fordawf wr =t oA
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Charitable Trusis

784. Shrimati Savitri Nigam: Wil
the Minister of Law bc pleased to
atate:

.

(a) the number of private charit-
able trusig registered under the
Charitable Endowments Act, 1890 in
India and the value of their assets;
&ngd

(b) the number of trusts formed
every year during 1956-57 tp 1960-61?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) and (b). Information is
no, available with the Government
of India and will have ‘o be collected
from the State Governments and the
Union Territory Adminis‘rations, As
#oon as it is available it will be laid
on the Table of the House.

Tea Auction Market in Assam

785. Shri P. C. Borocah: Will the
Minister of Commercey amd Industry
be pleaseq to refer to the reply given
to Unstarred Question No. 721, on
the 14th August, 1982 and state:

(a) whether a decision has since
been taken on the question of open-
ing of a tea auction market in Assam:

(b) it not, the malin difficnlties that
come in the way of the decision
being taken; and

(¢) by what time - decislon is
likely to be taken?
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The Minister of International Trade.
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.

(b) The report submilled by the
Committee appointed Lv the Assam
Government is under the considera-
tion of that Government,

(c) No definite time limit can be
fixed.

Import Trade

786. Shrimati Savitri Nigam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of firms in import
trade at present;

(b) how many of them are users
firms;

(¢) the share of S.T.C. in import
trade; and

(d) how many new firms have en-
tered this *field during the last five
years?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (d). Firm-wise statistics of import
licences are not maintained in the
Import Trade Control Organisation
and hence the number of firms in Im-
port Trade is not available, The total
number of import licences issued and
the number of licences issued to
actual users during 1961-62 and 1962~
83 (upto 18-8-62) are given below:—

Total Number

number of
Year of licences
licences issued
issued to
Actual
Users

1961 —62 3,19,579 46,476
1962—63 49,600 6,359
(upto 18-B-62).
The value of New Comer licences
issued during the last 5 years has been
negligible.

(c) The walue of import licences
issued to S.T.C. as against total value
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of gll import licences issued during
1961-62 and 1862-63 (upto 18-8-82) is
as given below:—

e

Value of  Total
licences wvalue of
Year issemd licences

Rs. Rs.
(in lakhs) (n likhs)

1961—62 } 6074 84089
1365 29684

1962—63
Tupto 1B-B-62)

Cotiage Industries

787. Shrimafi Savitri Nigam: Will
the Minister of Commerce and Iandus-
try be pleased to state the total ex-
penditure incurred on training of the
Instructors for various Cottage Indus-
tries by the Khadi and Village Indus-
tries during 1961-627

The Minister of Indusiry in the
Ministry of Commerce and Indusiry
{Shri Kanungo): Rs. 1'58 lakhs.

Shippers' Organisation on West Coast

788. Shri Bibhuti Mishra: Will ths
Minister of Commerce ang Industry
be pleased to state:

(a) whether it is a fact that a Ship-
pers' Organisation has been formed
on the West Coast;

(b) if so, what are the functions of
this organisation:

(c¢) whether Government have any
connection with the organisation; and

(d) whether Government arc en-
vouraging the formation of a similar
organisation on the East Coast also?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manobhal Shah): (a)
Yes, Sir.

(b) (1) To bring together shippers
in various parts in Western India on
a Common platform for discussion of
various problems affecting shippers
with particular reference to exports;

to 5. T.C. issued

(2) To secure organised action by
shippers in regard to shipping freights,
avagability of shipping space, regu-
larity of shipping service; and

(3) To make all steps as may be
necessary for safeguarding the inte-
rests of the shippers in their relatiom
with shipping lines.

(¢) No, Sir.
(d) Yes, Sir.

Non-ferrous Metal Industry

( Dr. P. N. Khan;
[ Shri Sobodh Hansda:
789.{ Shri 8. C. Samanta:
| Shrl N. R, Laskar:
| Shrimati Maimoona Sultan:

Will the Minister of Commerce amd
Industry be pleased to state:

(a) whether it is a fact that there
is a shortfall in output of non-terrous
metal industry due to 50 per cent im-

port cuts;

(b) it so, whether it has been
brought to the notice of Government;
and

(c) what sicps Government propose
to take to improve the situation?

The Minister of Industry [n the
Ministry of Commerce and Indostry
(Shri Kanumgo): (a) No.

(b) and (c). Do not arise,
fan & fez HE wfees deh
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Pllot Projects on Rubber in Andamas
and Nicobar Islands

Dr. P. N. Khan:
[Shri Subodh Hansda:
ngp. ) Shri §. C. Samanta:
] Shri N. R. Laskar:
Shri Rameshwar Tantia:
[Shri Ram Ratan Gupta:

Will the Minister of Comaerce and
Industry be pleased to state:

(a) whether there is any proposal
for a survey of the Andaman and
Nicobar Islands by Rubber Doard for
implementation of the Pilot Projects
on rubber there; and

(b) it so, whether this will be con-
ducted by the Rubber Board itself or
by the Andaman and Nicobar Admi-
nistration?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manobhai Shah): (a) and
(b). A survey of the Andaman group
Islands has already been made by a
two-man team deputed by the Rubber
Board.

Trade Policy

793. Shri Yashpal Simgh: 1ill the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are con-
gidering to work out an effective trade
policy to recapture or at least to com-
pete in the Far East markets; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): ¢a)
and (b). Government have been taking
all possible measures to step up ex-
ports inter alia to Far East markets
and the exporters are being provided
with necessary facilities in this behalf
A Trade Delegation recently wvisited
Indonesia. Federation of Malaya,
Singapore and Thailand to explore the
possibilities of increasing our exports
to and of techno-economic co-opera-
tion with those countries. The Re-
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port of the Delegation is under con-
gideration.

wq ¥ TWEQ & ITEW wfT

71 misa @ar Ia@n A= Oy
qg T B FIT F4 fF

() ¥ fifqas &7 7 9@ R
I F A AR g fafeer &
FIHTT 3T FT FEAE W@ AR

(@) afz &7, @ &7 oW AR A
mm%ﬁﬁﬁvhﬁma_?

wifeg mar gam weAew &
v st wet (st waard
W) : (%) S &
(=) wrwe w7 ot faarasE €
Export of Bamanas to U.SSR.

( Shri Umanath;
795.{ Shri D. N. Tiwary:
| Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the negotiations with
Soviet Union for export of bananas
from this country have concluded; and

(b) if so, what are the terms of the
settlement?

The Minister of International Trade
in the Ministry of Commerce and Im-
dustry (Shri Manubhai Shah): (a)
and (b). The U.S.S.R. authorities have
agreed in principle to import about
4,000 tons of fresh bananas from India,
on a trial basis. Details of {ransport
snd supply are being worked out.
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Management of Mundhra Concerns

[ Shri Rajeshwar Patel:
7971.{ Shri R. S. Pandey:
| Shri Morarka:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) the names of the concerns, the
management of which is being con-
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trolled by Government as a result of
the LIC. purchasing the shares of
Mundhra group of concerns;

(b) whether Government are con-
‘templating to hand over the manage-
ment to any other person; and

{c) it so, the reasons therefor?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Of the companles
which were under the control of Shri
H. D. Mundhra sometime ago and
which are still in operation, the im-
portant ones are Jessop & Co. LAd,
Calcutta, Richardson & Cruddas Ltd.,
Calcutta and the British India Cor-
poration Ltd, Xanpur. Jessop and
Co. Ltd, has, since 15th May 1838,
been managed by a Board of Manage-
ment appeointed by the Government
under the Industries (Development &
Regulation) Act, 1951, Richardson &
Cruddas Ltd,, ‘has, since 9th December,
1957, been under the Management of
a Special Officer and subsequently by
a Board of Directors appointed by the
High Court during the course of pro-
ceedings under sections 397 and 398
of the Companies Act, 1956. The ques-
tion of Management of these companies
being controlled by the Government
as a result of acquisition of their
shares by the L.I.C. of India does not
therefore arise.

As regards British India Corporation
Lid., the management of the com=
vany was, from 23rd May, 1958 to 31st
October, 1962, controlled by the High
Court as a result of proceedings under
Sections 397 and 398 of the Companies
Act, initiated before that Court. How-
ever, a new Board of Directors, elect-
ed by the share-holders on the orders
of the Court came into office from 1st
November, 1962. The Government
and the L.I.C., respectively, hold 223
per cent and 16°63 per cent, in all
about 39 per cent, equity shares of
the company. To this extent, the
management of the British India Cor-
poration Ltd, is controlled by the
‘Government and the L.IC.

(b) In view of the position stated
-above, the question does not arise im
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respect of Jessop & Co. Lid, and
Richardson & Cruddas Limited. Im
respect of British India Corporation
Limited, there is no such proposal.

(c) Does not arise.

Steel Rolls for Bhadravati Iron Worky

Shri R. §. Pandey:
798.{ Shri Rajeshwar Patel:
| Shri Morarka:

Will the Minister of Steel amd
Heavy Industries be pleased to state:

(a) whether some steel rolls were
purchased for Bhadravati Iron Works
recently from U.S. Steel Co, Litd.; and

(b) if so, the number of rolls and
the price at which the same were
purchased?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) Does not arise,

Purchase and Sale of Exhibits

Shri Morarka:
1”'{51'"1 R. S. Pandey:

Will the Minister of Commerce amd
Industry bc pleased to state:

(a) the total amcunt spent between
1951 to February 1958 for purchasing
exhibils for display abroad;

(b) the value realised by selling the
above exhibits; and

(c) the value of exhibits still im
stock?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manaobhai Shah):
(a) Rs. 18,62,123.00,

(b) Rs. 3,72,358.00.

(c) Rs, 10,74,619.00.
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Import of Steel

( Bhri Morarka:
800. ) Shri Ravindra Varma:
JLShri Rajeshwar Patel:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total quantity of steel im-
ported against barter agreements or
rupee payments;

(b) the agency through which these

imports have been made; and
.

(c) the control, if any, exercised
by Government over the distribution
of these import.?

The Minister of Inlernational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) The total value of Steel imported
under Barter deals concluded through
the S.T.C, is Rs. 15.06 crores. Total
quantity of steel imported by the
S.T.C, under Rupee Payment is 44,000
ions, valued at Rs. 3.3 crores.

(b) In the cause of Darer deals im-
ports are made through the agency of
firms negotiating expurt sales with
foreign firmms, In the case of imports
from Rupee Payment countries, 1t is
made through the Indian agents of the
foreign suppliers. The imports are
from Hungary, Czechoslovakia, Poland
and U.S.S.R.

(c) Distribution of Stcel imported
under Barter transaction is regulated
by the Iron and Steel Controller, Cal-
cutta. In the case of imports from
Rupee Payment countries which were
specifically intended for Small Indus-
tries, the distribution is made through
the Development Commissioner, Small
Scale Industries.

2193 (Ai) LSD—3.

Jessops Engineering Concern

f Shri Morarka:
o1, | Shri K. C. Pant:

Will the Minister of Sieel and
Heavy Industries be pleased to state:

(a) whether any representation 1s
made to Government for transferring
the management of Jessops Engineer-
ing Concern to a private firm;

(b) if so, whether Government have
taken any decision in the matter; and

(e) the nature of the decision?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (¢). No, Sir, not since it was
decided lasy year to extend the period
of control.

Surcharge by Iron and Steel
Equalisation Fund

802 Shri Morarka:
"\ Shri Ravindra Varma:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the amount of outsianding sur-
charge realisable by the Iron and
Steel Equalisation Fund from the im-
porters of steel upto the 31st October,
1962; and

(b) the steps taken to expedite col-
lection thereof?

The Minister of Steel and Ileavy
Industries (Shrl C. Subramaniam):
(a) Rs. 89'88 lakhs approximately al
the close of 31st October, 1862

(b) Official references, followed up
by reminders, ay regular intervals, are
made to the defaulting importers by
the Iron and Steel Controller, Caleutta.
In cases of non-payment of surcharge,
the Bank Guarantee is invariably in-
voked and payment of surcharge is
insisted upon. Necessary udjustments
are also carried out for recovery of
dues, wherever possible. Over and
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;oove this, in extreme cases, adminis-
trative action is taken by way of sus-'
pension of busiess for a certain period
of time,

Disposal of Cars

_{ Shri Harish Chandra Mathur:

8e3. Shri Surendra Pal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how mar cpr: have been dis-
posed of by diplumauc personnei and
how many of these have been
acquired by ST.C,, during the last one
year; and

(b) how these have been disposed
of and for what prices?

The Minister of Iniernational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) and (b). No cars beionging to
peisons of the corps of Diplomats have
been acquired by the ST.C. A scheme
for ihe disposal et such cars through
the agency of the S.T.C is, however,
under the consideration of the Gov-
ernment of India.

Central Industiial Extension Training
Institute, Hyderabad

804. Shri Kolla Venkaiah: Will the
Minister of Commerce and Industry
be pleased to statle:

(a) the number of persons receiving
training in the Central Industrial
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Extension 'I‘raini.'fg Institute, Hydera-
bad during 1062-63; and

(b) the amount of grant given by
the Ford Foundation?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanunge): (a) (i) 58 persons
have already DLecen trained during
April to Septen:bier, 1962; and

(ii) 80 persong are Lo roceive train-
ing during October, to Mavch, 1963,

(b) $6,00,000.

Small Sca’e Units in Andhra Pradesh

805. Shri Kollz Venkaiah: ¥ill the
Minister of Commerce and Indusiry
be pleased to state:

(a) the number of small-scale units
benefited by Industrial Extension Ser-
vice in Andhra Pradesh curing the
period from 1952 53 to 1961-62;

(b) the tolal aimount of jvans grant-
ed to the small-scale units in Andhra
Pradesh during *he above veriod; and

(e) the nature of
units in Andhra Pradesh
for their development?

the small-scale
and scope

The Minister of Indusiry in the
Ministry of Commerce and Industry
{Shri Kanunge): (a) Smn'l Industries
Service Institute, Hyderabad, was set
up in December, 1958. The number of
small-scale units benefited by Indus-
trial Extension Service in  Andhra
Pradesh since 1959-60 is us followsi—

1959-60 1960-61 :961-6:
{f) No. of units given tech. advice. 361 930 872
(i) No. of parties given advice to start new units. . 238 1006 180
(#i") No. of visits pnd to units for nndering on the
spot advice, . . . 631 1072 1074

(#v) No. of units given other advice. .

. 541 1187 1477
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(b) The totai amount of loans grant-
ed to the State Government for
development of Small Scale Industries
is as follows:

1952-53 . . Nil

1953-54 . . Nil

1954-55 . . Rs. 2 lakhs*
1955-56 . Rs. 1 lakh*
1956-57 . Rs. 4 lakhs*
1977-55 . Ri. 7-67 lakihs*
1953-59 . Rs. :2- 52 lakhst
195957 . Rs. 25- 11 lakhst
1950-61 . Rs. 14 33 lakhst
1951-62, . . Rz 23-29 lakhst

*This represent the amount of loan sanc-
tioned  for individual scheraes of  the
Sute Gove rnment,

t1his represent  the amount of  loan
sanctioned to the State Government on
the basis of actual expenditurce incurred
by it accerding to the revised proce-
wlre,

({c) There are about 7,600 small
scrli: industrial units in the State, of
which about 5,000 are Agro Industries.
In view of the size and population of
the State there is ample scope for
development of emall scale jndustries
particu'arly in the sphere of manufac-
ture of chemicals, lizht engineering,
ceramics and elestrical industries ete.

Newsprints from Jute Sticks

( Shri Daji:
806.{ Shri Mohammad Elias:
| Pr, U Misra:

Will the Minister of Comamerce and
Industry be pleased to state:

(a) whether Government have any
proposal to manufacture newsprints
from jute sticks; and

(b) if so, whether any steps have
been taken to set up a plant for this

purpose?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise,

Building Material for Tripura

‘807. Shri Biren Dutta: Will the
Minister of Stee] and Heavy Industries
be pleased to state:

(a) whether there is any delay in
supply of House Luilding material for
the Union Territory of Tripura; and

(b) if so, wha'! stens Goverrment
propose to take to expedite the supply
of Cement, Iron rods anc Corrugated
Iron sheets for Tripura?

The Minister of Steel and Heavy
Indusiries (Shri C. Subramaniam):
(a) No complaint has beecn received.

(b) Dees no: atise, except thal sup-
plies of G. C. Shects are short and in
present conditions it is not possible
to add to these supplic; substantially.

Export of Pumarnava to Vienna

308 J’ Shri Bhagwat Jha Azad:
* "\ Shri Rameshwar Tantia.

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether anv connignments of
Punarnava (ho«rahavia diffusa), a
common Indian hcrb, wis exporied to
the Institute I Phaimacologists,
Vienna;

(b) whether Soviet Hcalth Ministry
also imported tne herb recently for
experimental purgposes: and

(¢) whether Government have any
knowledge about the efficacy of the
herb found out in the two foreign
countries as a result of the cxperi-
ment?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) and (b), Since Punarnava is not
separately specifled in the Indian
Trade Classification, it 1s not possible
to furnish export figures for this item,

(® Government have information
about research carried out regarding
the uses of the herb in the medical
field in foreign countrios.
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Import of Motor Spare Parts

809. Dr. U. Mishra: Will the Minis-
ter of Commerce and Industry be
pleaseq to state:

(a) whether Government’s  atten-
tion has been drawn to the report
which appeared in a Calcutta Daily
“Swadhinata” of the 23rd September,
1962 about import of motor spare
parts under fake invoices and in viola-
tion of import Trade Control Regula-
tions;

(b) if so, whether Government
have started any enquiry in this mat-
ter; and

(e) the result thereof”

The Miinster of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhal Shah): (a)
Yes, Sir.

(b) and (¢). In all the cases which
were detected by the Customms Autho-
rities, the importers were penalised
for under-valuation and infringement
of the Import Trade Control Regula-
tion. The Customs Authorities are
keeping a close and careful watch on
the import of automobile parts and
action continues to be taken wherever
a discrepancy is noticed.

Ancillary Units in Private Sector

[ Shri P. K. Ghosh:
318. ° Shri Y. N. Singha:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that ancil-
lary units in the private sector are
required to pay to Nationa] Small
Industries Corporation an  earnest
money for the Purchase of machinery
ete, which is much more as compar-
ed to such units in the public sector;
and

(k) if so, what action government
propose to take to avoid such diseri-
mination? hd

The Minister of Industry in the
Ministry of Commerce and Industry
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(Shri Kanungo): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix I, annexure No.
87.1

Industrial Licences

811. Dr. L. M. Singhvi; Will the
Minister of Commerce and Industry be
pleased to state:

(a) how many licences have been
issued by Government during tbe
months of August to October, 1962 for
setting up new industrial andertak-
ings;

(b) of these how many licences have
been issued to Rajss'har and  how
many to Maharashtra; and

(¢) the number of applications re-
crived from Rajasthan.

The Minister of Industry in the
Miinstry of Commerce and Industry
(Shri Kanungo): (a) and (b). Parti-
culars of licences issued from time to
time are published in the “Bulletin of
Industrial Licences, Import Licences &
Export Licences” and in the “Indian
Trade Journal” both of which are
Weeklies and in the monthly “Journal
of Industry & Trade”, copies of which
are available in the Library of the
House.

(¢) Statistics are not maintained of
applications from each State for
Licences under the Indusiries (Deve-
lopment & Regulation) Act, 1851. The
required information is, therefore, not
readily available.

Export of Musk

( Shri Vidya Charan Shukla:
81Z. | Sbri R. S. Pandey:

Wil] the Minister of Commerce and
Industry be pleased to state:

(a) whether it iz a fact that Musk
Deer is a protected animal in India;

(b) if so, why no restrictions have
been placed on the export of Musk
and Musk Pods which can be obtained
only by killing the Deer; and
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(c) how many of Musk Pods and
Musk have been exported from India
during the last three years?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes.

(b) Export of musk deer and pro-
ducts has now been placed under ex-
port licensing.

(¢) Exports of musk pods and musk
during the last three years were as
follows:—

Quantity Value

in (in Rs, ‘o00”)
Kilograms)
1959 366 2021
1960 . i ) 240 2842
1961 . . . 728 3204

Handloom Design Centre

813. Shri Warior: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment of the Governor and Chief Minis-
ter of Kerala on the 5th September,
1962 suggesting that a handloom de-
sign centre shoulg be established in
that State by the Handloom Board;
and

(b) if so, the reactions of Govern-
ment thereto?

The Minister of International Trade
in the Miinstry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir, the suggestion was about the
desirability of establishing a weavers’
service centre.

(b) Central Government consider
this necessary. Efforts will be made
to establish a weaving and design cen-
tre at Kerala as early as practicable,
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Import of Cotton from Pakistan

Shri Warior:
814. { Shri Bishanchander Seth:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Pakistan has imposed
recently a sales tax of 3% on cotton
exports to India; and

(b) if so, to what extent the price
went up by that new levy?

The Minister of International Trade
im the Ministry of Commerce and
Imdustry (Shri Manobbai Shah): (a)
and (b). A sales tax on cotton, levi-
able at the ginning stage, at the rate
of 34% has been in force in Pakis-
tan since 1951. The Government of
Pakistan have recently amended their
SBales Tax Act so as to make the tax
leviable on cotton at the ‘export stage’
instead of at the ‘ginning stage’. The
tax has thus become payable by the
exporters instead of by the ginner.

The tax is leviable on exports of
cotton to all destinations including
India. This would have some eflect
on export price of their cotton to all
destinations.

Steel Plant near Nagpur

815. Shri Vidya Charan Shukla:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government's atten-
tion has been drawn to the resolution
passed by the Municipal Corporation
of the City of Nagpur demanding that
the fifth Steel Plant should be located
at or near Nagpur; and

(b) it so, whether Government pro-
pose to make any ingquiries into the
suitability of this locaticn?

The Minister of Steel and Heavy
Industries (8hri C. Subramaniam):
(a) No, Sir,

(b) Does not arise.
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Production of Khadi im Punjab

816. Shri Daljit Siagh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced
in Punjab Auring 1861-62; and

(b) the target fixed for the produc-
tion of Khadi during 1962-637

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 128:56 lakh Sq.
Yds.

(b) 163 'akh 3q Yds.

Nangal Fertulizer Factory

817. Shri Daljit Slogh: Will the
Minigter of Steel and Heavy Indus-
tries be pleased tu state:

(a) the ‘uta! rapital expenditure on
the Naya Nangal Fertilizer Factory
from the beginning up-to-date;

(b) the total expenditure on the
salary and allowances of (i) the Offi-
cers of the factory and (ii) the staf
of the factory;

(¢) the total expenditure involved
in the purchase of materials; and

(d) the total quality of fertilizer

produced up-to-date?

The Minister of Stee] and Heavy
Industries (Shri C. Subramaniam):
(a) Rs 2927.79 lakhs (upto 30-9-1962).

(b) (i) Officers—Rs. 20.10 lakhs
(from 1-4-1981 to 30-9-1962).
(ii) Staft—Rs. 80.40 lakhs (from
1-4-1961 to 30-8-1862).
(¢) Rs. 251°11 lakhs (from 1-4-1861
to 30-9-1962).

(d) 3,54,069 tonnes
1862).

(upte 31-10-

Tea Exprcrimental Stations

818. Shri Mlem Raj: Will the Minis-
ter of Commerce and Indusiry Le
pleased to state:

(a) the amount of grants given ‘I.o
the different tea associations and their
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names, for experiments on tea deve-
lopment for their experimental stm-
tions from 1056 to 1962;

(b) the location of these experi-
mental stations; and

(¢) the number of successful ex-
periments made by them and how
theyn have been disseminated in the
different regions by the Tea Board by
its own agencies?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shah): (a)
and (b). (i) A capital grant of Rs.
14,86,700/- phased over a period of 11
years starting from 1957-58 was made
by the Tea Board to the TUnited
Planters' Association of Southern
India, Coonoor for the construction of
a Central Laboratory and a Field
Station near Valparaj in the Anamal-
lais in the Madras State and a Sub-
Station at Vandiperior in the Kerala
State. (ii) A grant of Rs.  4,20,000/-
was made by the Tea Board to the
Indian Tea Association during the
year 1961-62 for its Experimental Sta-
tion at Tocklai in Assam.

(c) The UPASI's Experimental
Stations in the Anamallais and Kerala
have not yet started functioning but
their existing research statlon at
Devarshola, and the Indian Tea Aaso-
clation’s Experimental Station at
Tocklai have been continuing re-
search on a wide variety of topics in
tea culture and manufacture, The
results of these experiments form the
main basis for technical advice to the
tea gardens given by the Tea Board
through its Field Advisory Officer.

Tea Statistics

819. Shri Hem Raj: Will the Minls-
ter of Commerce and Industry be
pleased to state:

(a) the reasons why the Tea Board
does not give the market quotations
of tea auctions and sales of the
Amritsar Market in their Annual of
Tea Statistics; and
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(b) the steps Government or the
Tea Board propose to take to bring
these statistics up-to-date?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah);
(a) and (b), Tea Auctions are held in
India only in Calcutta and Cochin.
The question of giving prices of the
Amritsar market corresponding to
those of Caleutta and Cochin given
in the Tea Board's publication would
no! arise as no tea auctions are held
in Amritsar.

Tea Board Reporis

§20. Shri Hem Raj Will the Minister
of Commerce and Industry be pleased
to state:

(a) the year upto which the tea
board has published its reports;

(b) whether it is a fact that its
reports are always published late;

(c) if so. the reasons therefor; and

(d) the steps which the Tea Board
proposes to take to publish them
yearly for being discussed in Parlia-
ment?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
1860-61.

(b) and (c). Due to some delay in
the collection of data following the
setting up of Board’s units in foreign
countries, there has been delay in the
publication of the Reports.

(d) The machinery for the collec-
tion of data has been speeded up.
It is hoped that the Reports will In
future be published in time. The
Report for 1961-62 is exprrted to be
published in December, 1962.

Export Huuses

[ Shri Sham Lal Saraf:
821, 4 Shri Rameshwar Tantia:
| Shri Basumatari:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how many “Export Houses"”
have so far been listed; and

(b) whether the list includes ex-
porters from almost all the industrial
and Agricultural production centres
within the country?

The Minister of Inlernational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Ten.

(b) The recognised Export Houses
are  situated at Delhi, Bombay,
Madras and Calcutta.

Rourkela Township Administration

822. Shri P. K. Deo: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether there was any diffe-
rence with the Orissa Government for
the civil administration of the Rour-
kela Township of the Hindustan
Steel Ltd.;

(b) if so, what is the difference;
and

(¢) whether any compromise has
been arrived at?

The Minister of Steel angd Heavy
Industries (Shri C. Subramaniam):
(a) to (¢). The Government of Orissa
had originally suggested that a single
Notifled Area Council should be
constituted for both the old civil
township and the new steel town-
ship. As this would have thrown an
unduly hcavy strain on the resources
of Hindustan Steel Limited, it was
proposed to the State Government
that the two townships should be
administered by separate councils.
The Government of Orissa have
since accepteq this proposal. The
details are under the examination of
Hindustan Steel Limited in consu-
ltation with the Government of Orissa.

Production of Haymycin
823. Shri P. K. Deo: Will the Minis-

ter of Commerce and Industry be
pleased to state: .
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(a) whether the production of
“‘Haymycin" has been taken up in the
Hindustan Antibiotics at Pimpri;

(b) it so, its production capacity;

(c¢) for what purpose this ‘Haymy-
cin’ will be used?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b), The
Company has obtained a licence
under the Industiries (Develop-
ment & Regulation) Act, 1951, for the
manufacture of 15 kg per annum of
Haymycin, The details of the scheme
for its manufacture are under exami-
nation.

(¢) Haymycin is antifungal antibio-
tic und is found to be very effective
even in low concentrations against
certain fungal diseases like moniliasis,
oral thrush and dermatites ete.

Import of British Movietone Newsreels

824, Shrimati Renu Chakravartty:
Will the Minister of Commerce and
Indudiry be pleased to state how
much foreign exchange is being spent
in importing British Movietone news-
reels in India?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): The
item ‘Newsreels' is not separately
classified in the Indian Trade Classi-
fleation and as such import figures of
British Movietone Newsreels are not
available, The wvalue of Cinemato-
grarhic  films, exposed, whether
developed or not, imported from UK.
is published in the ‘Monthly Statistics
of Foreign Trade of India’, and has
been as shown below:—

Value in '‘coo of Rs.

Standard Sub-
Year 35§ MM standard
1961-62 . . . 1255 294
1962-63 (upto August
. 1962) . 302 I
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Khadi and Gram Udyog Kendra in
Tripura

825 Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
.bc pleased to state:-

(a) whether there is a registered
society in the name of Khadi and
Gram Udyog Kendra in Tripura;

(b) if so, whether the members of
the Executive Committee of the same
are also members of the Tripura
Khadi and Village Industries Board;
and

(¢) if so, what are the respective
functions of these two bodies?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir,

(b) Excepting one member, the
members of the Executive Committee
of the Khadi and Gram Udyog Kendra
are aleo members of Tripura Khadi
& Village Industries Board.

(¢) Tripura KXhadi and Village
Industries Board, which is an advisory
body, is mainly responsible for plan-
ning and its activities are therefore
gencrally confined to tender advice to

the Tripura Administration on the
development of Khadi and village
industries in Tripura. The Tripura

Khadi Gram Udyog Kendra is an
institution registered under the
Societies Registration Act of 1860 and
its function is to implement the pro-
grammes for the development of
Khadi and village industries in Tri-
pura, with the assistance of the Khadi
and Village Industries Commission.

Khadi and Village Industries in
Tripura

826. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total ameunt of money given
to Tripura by Khadi and Village
Industries Commission of India, dur-
ing 1958-59, 1959-60, 1960-61, 1961-62
and 1962-83;
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(b) what are the schemes and
heads under which such money was
Eiven;

(c¢) whether the money given was
utilised satisfactorily; and

(d) if not, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). Informa-
tion is being collected and it will be
laid on the Table of the House in due
course. e

Purchase of Thick l’l.aiu from JE-

[ Shri Narendra Singh
827. Mahida:
Shri Bishanchander Seth:

Will the Minister of Steel and Heavy
ndisiries be pleased to state:

(a) whether it is a fact that India
is negotiating with Japan for the
purchase of a part of its thick plates
requirement from that country:

(b) it so, the quantity proposed to
be purchased;

{c) the details of the terms on
which the deal is being negotiated;
and

(d) what are the difficulties in the
finalisation of the deal?

The Minister of Steel and Heavy
Indusiries (Shri C. Subramaniam):
(a) No, Sir.

(b) to (d). Do not arise,

Licensing of Export Oriented
Industries

828. Shri Narendra Singh Mahida:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to abandon its
present policy of unrestricted licens-
ing of export-oriented industries in
favour of a more selective approach;

(b) it so, why such a step was
necessitated; and

(¢) the details of the new scheme?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) It has never
been the policy of Government to
license export-oriented industries in
an unrestricted manner.

(b) and (c). It has all along been
the policy of Government to consider
carefully all aspects of a proposal,
including the prospects for export,
before granting a licence under the
Industries (Development and Regula-
tion) Act, and later an import licence
for equipment. A selective approach
is necessary in order to ensure that
the projects, set up primarily on
export considerations, can maintain
continuing exports on an economic
basis.

Trade Agreement with Ceylon

[ Shri Ram Ratan Gupta:
829, { Maharajkumar Vijaya
| Ananda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the trade agreement
between India and Ceylon is being
reviewed for increasing further trade;
and

(b) if so, the details thereof?

The Minister of Internmational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
It is proposed shortly to review the
implementation of the Indo-Ceylon
Agreement.

(b) The details would be available
after the review has taken place.

Import of Rubber from Malaya

830. Shri Narendra Singh Mahida:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Malaya has agreed to
barter natural rubber for Indian
manufactureq goods;

(b) if so, the details of the agree-
ment; and
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(c) the guantity of rubber that is
likely to be imported under this
agreement?

The Minister of International Trade
in the Ministry of Commerce and
Indastry (Shri Manobhai Shah): (a)
No, Sir.

(b) and (c), Do not arise.
Aluminium Projects

[ Shri Kolla Venkaiah:

] Shri Rameshwar Tantia:

| Shri Ram Rattan Gupta:
831, { Shri Surendra Pal Singh:

| Shri Buta Singh:

| Shri Narendra Singh

{ Mahida:
Will the Minister of Commerce and

Industry be pleased to state:

(a) how many Aluminium projects
will be undertaken in Third Plan
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(b) when they will be established;

(c) capacity of production ef each
project;

(d) estimated cost of each project;
and

(e) whether any foreign aid is

expected and if so, what?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (e).
Licences under the Industries
(Development and Regulation) Act,
1941, have been issued for establish-
ment of additional capacity for alu-
minium ingots in the following four
cases Details regarding ecapacity,
estimated cost of the project etc. are
also indicated. The foreign exchange
requirements of these projects are
being met or are proposed to be met
partly by long term loans and partly

period; by foreign capital participation.
— _ B
Sl Project _ Capaclty  Estimated  Expected to be
No. licensed (inm/tons pa.)  cost established by
(Rs. crores)
5. Dgpansion of smelter at  slwa
(Kerala) of M/s Indian Aluminium
Company . . . . . 5,000 234 Middle of 1964
2, New smelter at Mettur (Madras)
of M/s Madras Aluminium
Company . . . . . 10,000 12 1964 end
3. N:w sm:lter in the Koyna region in 1\ Preliminarics for for-
Maharashtra of M's Koyna Alu- mution of the Compan
minium Company . . . 20,000 21 | ete, are heing finallsed,
4. New smelter in Mysore State by Likely to materialise to-
Mis Murarji Vaidya . 30,002 39 | wards the end of the
Third Plan_or carly

durirg the Fourth Plan.

In addition to the above, there is
also a proposal to expand the Rihand
smelter of M|s Hindustan Aluminium
Corporation Ltd. Mirzapur District
(UP.) of M|s Hindustan Aluminium
Corporation Ltd., from 20,000 to .':0,0(!'0
m|tons per annum. This proposal is
under consideration.

Import of Cotton

832. Shri Narendra Singh Mahida:
Will the Minister of Commerce and
Industry be pleased to state:

{(a) whether Government have
finalised barter deal with a few
countries for the import of cotton;

(b) if so, the details thereof, and
(¢) whether these barter deals will

in any way facilitate import of cotton
from America?

The Minister of International Trade
in the Minisiry of Commerce and
Industry (Shri Manubbal Shab): (a)
Yes, Sir. L
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(b) and (c). So far arrangements
have been concluded for the import
of about 11,000 bales of cotton, valued
at Rs. 81 lakhs, against export of
sugar and another 25,000 bales, valued
at Rs. 1.75 crores, against export of
manganese ore and ferro-manganese.
A part of the cotton which will be
imported under these arrangements
is expected to be supplied by the
US.A.

E:avlier this year, agreement had
also beon entered into with the U.S.A.
for import of 55,000 bales of cotton
against export of sugar. Imports of
cotton under this arrangement are in
PTOETess. idl

Textile and Woollen Mills

833. Shri Balmiki: Will the Minister
of Commerce and Indusiry be pleased
to slate: \

(a}) the number of closed textile
and woollen mills in the country;

(b} the name of the State
they exist; and

where

(c) the steps taken by Government
to start these Mills again?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manuobhal Shah): (a)
to (c). According to information avail-
able with Government no  woollen
mill is remaining closed. As for
Cotton Textile mills, a statement
giving the required information |s.
laid on the Table of the House.
[See Appendix I, annexure No. 88].

Price of Scooter Metres

834. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the price at which scooter
metres are being imported: and

(b) the price at which they are
likely to be sold in the market?

The Minister of International Trade
ip the Ministry of Commerce and

Industry (Shrl Manubhai Shah): (a)
and (b). The item ‘Scooter metres’
has not been separately classified in
the Indian Trade Classification and
the Import Trade Control Schedule
and as such the information s not
available,

Requirements of Iron and Steel

( Shri Buta Singh:
835. { Shri Narendra Singh
( Mahida:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the basic raw materials
of iron and steel produced in our
country fall short of our annual
requirements and if so, by how much;
and

(b) how Government propose to
meet this shortage during the next
year—what portion by increased pro-
duction and what portion by imports?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). There is no absolute
shortage of any basic raw material
for iron and steel production, except-
ing that some of the raw materials
readily available, as for instance
coking coal and limestone, are not
always of the most suitable quality
required for steel production. Steps
are already being taken to develop
further the production of the right
quality of materials by intensive pros-
pecting and mining.

Acid Dyes and Sulpha Drugs

836. Shri P. K. Ghosh: Will the
Minister of Commerce and Industry
be pleased to state:

ta) the quantities of acid dyes and
sulpha drugs we consume every year
angd from where we import them and
at what cost;

(b) how much of the country's
demand is met from the indigenoug
manufacturers; and
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(c) what will be the yearly saving
if these materials are manufactured
in the country?

The Minister of Indusiry in the
Ministry of Commerce and Indus-
try (Shri Kanungo): (a) to (c).
The current consumption of acid dyes
and sulpha drugs in the country is
about 650 tonnes and 700 tonnes
per annum respectively, This is
met by both indigenous production
and imports. Imports are obtained
from UK, US.A, USS.R. and other
countries. During 1961-62, imports
of acid dyes were to the extent of
Rs. 79.41 lakhs while the imports of
sulpha drugs were about Rs. 93.84
lakhs.

About 55% and 27% of the demand
of acid dyes and sulpha drugs res-
pectively is being met by indigenous
manufacturers.

A saving of foreign exchange of
about Rs. 50 lakhs in the case of acid
dyes and about Rs, 70—80 lakhs in
the case of sulpha drugs may be
effected if these items are produced
indigenously.

Export of Coir Products

837. Shri P. K, Ghosh: Will the Min-
ister of Commerce ang Industry be
pleased to state:

(a) the quantity and value of the
coir products that is annually export-
ed;

(b) whether supply of coir products
far exceeds the demand;

(c) if so, how much stock is lying
idle due to the lack of foreign pur-
chasers; and

(d) what action is being taken to
step up the export of coir products?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
A statement showing the gquantity and
value of the coir products exported
during the last three years is laid on
the Table of the House. [See Appen-
dix I, annexure No. 89].
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(b) No, Sir.
(c) Does not arise.

(d) The steps taken to step up
exports of coir and ceir products in-
cludes participation in exhibitions
abroad, display in show-rooms attach-
ed to Indian Embassies and Consulates
im foreign countries, dissemination of
publicity literature, sending delega-
tions, conducting market surveys in
foreign countries and affording expory
incentives by making available raw
materials such as sisal yarn, dyes and
chemicals and essential items of
machinery against exports of coir
goods under the Export Promotion
Scheme.

Handloom Industry

838. Shri P, K. Ghosh: Will the Min-
ister of Commerce and Industry be
pleased to state what main develop-
ment schemes were undertaken by the
handloom industry during the first two
years of the current Plan?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): A
statement is laid on the Table of the
House. [See Appendix I, annexure
No. 90].

Punjab Requirements for Iron and
Steel

839. Shri Daljit Singh: Will the Min-
ister of Steel and Heavy Imdustiries be
pleased to state:

(a) the total requirements of iron
and steel of Punjab State during 1962-
63; and

(b) the total supply made so far?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
ang (b). Steel.—Allotments are made
only for categories of stee]l which are
in short supply i.e., BP Sheets thinner
than 14 Gauge and GP & GC sheets.
During the first half year of 1962-63,
no allotment of GP|GC sheets was
made. The total demand for these
three categories was 76,515 tonnes.
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The despatches during the correspond-
ing period were 11,711 tonnes. These
despatches include supplies against
Central quotas, State quotas and des-
patches to Controlled Stockists against
current and outstanding demands.
The allotment for the second half year
of 1962-63 has yet to be made.

Pig Iron.—(i) Since there is no
gquota system for pig iron, no allot-
ments are made. Indents received
from industrial units in the® Punjab
State to the extent of 55,397 metric
tons have been planned during 1962
(upto 23rd October 1962).

(ii) 31,001 metric tons (April to
September 1962).

Cement Factory in Kangra

840. Shri Daljit Singh: Will the
Minister of Steel and Meavy Indus-
tries be pleased 1o refer to the reply
given to Unstarred Question No, 236
on the 8th August, 1962 and state
whether the site for the cement fac-
iory has been selected in consultation
with the Railways?

The Minister of Steel and Heavy
‘Industries (Shri C, Snbramaniam): No,
Sir. Not yet. The Government of
Punjab have cince represented that
the factory should be set up at Samlot:
in Kangra district as originally pro-
posed and the economics of such a
scheme based on transport of raw
materials and the finished product by
road between Pathankot and Samloti
are now under examination.

Aluminium Conductors Industry

841. Shri Yashpal Singh: Will the
Minister of Commerce and Induostry
be pleased to state what facilities are
being given to small scale unitz; to
become bigger economic units in the
aluminium conductors industry?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): Generally, it is con-
sidered that A.CSR. and AA Con-
ductor industry is not suited for small
scale development as this cannot be
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economically operated in small scale.
Therefore, when capacities for further
licensing under the Industries (Deve-
lopment & Regulation) Act become
available, due weightage is given to
the contribution made by the small
scale units and where they can possib-
ly be developed into larger units they
are considered for licensing. How-
ever each application has to be con-
sidered on its own merit,

Steel for Defence Needs

[ Shri Birendra Bahadur Singh:
842. { Shri P. C. Borooah:
| Shrimati Maimoona Sultan:

Will the Minister of Steel and Heavy
Industries be pleased to gtate:

(a) whether®the need of the Minis-
try of Defence in respect of steel has
been reassessed in view of the present
national emergency;

(b) if so, what is the assessment of
steel requirement during the Third
Plan; and

(¢} whether the production in the
stecl plants in the public sector has
been geared up in view of the revis-
ed estimate?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)
to (c¢). The Ministry of Defence have
indicated their immediate direct re-
quirements, which the Stee] Industry
is being geared to produce at short
notice. The industry will also meet
additional requirements, when known,
to the extent possible

Non-ferrous Metals

843. Shri Birendra Bahadur Singh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Government of Madhya Pradesh have
moved the Union Government for
increase in its quota of supply of non-
ferrous metals; '
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(b) whether the Union Goernment
have since considered this demand;
and

(c) it so, what shall be the increas-
ed queta of non-ferrous metals (also
piving present quota fixed for the
Stat)?

The Minister of Indusiry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b), Yes,
Sir.

(c) Due to shortuge of foreign ex-
change it has not been possible to in-
crease the allocation of non-ferrous
metlals. The aillocations made in
April-September, 1962 are—

April
Scptember

1962

Tons
Copper . 537
Zinc - 450
Aluminium 68
Lead . . . 6

Allocations for the current period
have not-yet been made.

Manufacture of Mopeds

844. Shri Birendra Bahadur Singh:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that the
Union Government have licensed
five firms of Gwalior (M.P.) for the
manufacture of mopeds;

(b) the production capacity of these
five units per annum; and

(c) when they are likely to go into
production?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) Five firms have been granted
licences under the Industries (De-
velopment and Regulation) Act, 1951,
for the manufacture of mopeds. Of
these only one licencee proposes to
set up the industrial undertaking at
Gwalior (M.P.).
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(b) Each unit is licensed for an
annual capacity of 3,000 mopeds. The
question of increasing the capacity of
those units which have shown salis-
factory progress is being examined,

(¢) Two of the five unils are expec-
fed to go into productioin  :ometime
next vear.

Aluminium Plan in Madhya Pradesh

L ]
845. Shri Birrndra Bahadnr Singh:
Wiil *h . ‘“nister of Commerce anid
Industry be pleased (o stuie:

(a) whether Government have con-
stdered the report of the Hunpgarian
experts in respect of the seiting up of
an Aluminium Plant in Madhya Pra-
desh:

(b) if so, the Jecision of Gowvern-
ment; and

fe) where and when this plant is
likely 1o be set up?

The Minister ef Industry in the Min-
istry of Commerce and Industry
(Shri Kanungo): (a1 to (e). The
report of the [Tungacian experts an
rezpect of the seiting of the Alumi-
nium zlant in Madbhya Pradesh is stil
under comsideration,

New Invenlions

846. Shri Bade: Will the Minister of
Commerce and Industry be pleased (o
state:

(a) how many new inventions have
been received for inspection and re-
aistration by Invention Promotion
Board in 1961 and 1962;

(b) whethor it is a facl that the
sald Board has received an applica-
tion to inspect the new invention
called "Range Finder”, and

(c) if so, of what utility the said
instrument js for defence purposes?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The number of
new inventions received during the
yearg 1960-61 and 1961-62 iz 347 and
518 respectively.
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b) Yes, Sir.

(¢) The invention could not be
evaluated for its utility to defence
purposes for want of sufficient infor-
mation from the applicant which he
has failed 1o supply so far

Vegetabe 0il Export

847 Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that though
the quantum of vegetable oil exports
had doubled in 1962 the export earn-
ings show only a marginal increasc;
and

(b) if g0, the reasons for the same?

The Minister of International Trade
in the Minisiry of Commerce and
Industry (Shri Manubhai Shah): (a)
and. (b). The quantum of ecxporis of
vegetable oils has show substantial
improvement in the period January-
Aygust 1962 as compared {o the sume
period last year, but foreign exchange
earnings have nol increased in the
same proportion because the world
prices of vegetable oils have been
lower this year than those prevailing
in the corresponding period of last
vear, This is mainly due to soyabean
exports from U.S.A. and large vege-
table oil exports from Argentine and
other countries at lower prices.

I.ength of Saries

848. Shri Sezhiyan: Wil] the Minister
of Commerce and Industry be pleased
lo slate:

(a) whether Government have any
propos2! under consideration to put a
ceiling on the length of the saries to
5 yards only; and

(o) whether the length of turban
cloths, dhoties and other modes of ap-
parel also will be taken up for the
‘tut’ proposed?

The Minister of Internationa]l Trade
in the Ministry of Commerce and
Industry (Shri Manubhaji Shah): (a)
and (k). There are no such proposals.

Industries in Mysore State

849. Shri S. B. Patil: Will the Min-
ister »¢ Commerce and Industry be
pleazed to state:

{a) the number of licences issued
during 1961-62 for installation -7 dif-
ferent types of industries in iMysore
State; and

(b) *he number of industries that
huve decided  to  collaborate  with
foreign firms during the above period?

The Minister of Industry in the Min-
istry of Commerce and Industry
(Shri Kanungo): (a) Particulars
of licences issucd from time tp time
publdished in the “Bulletin of Indus-
irial Licences, Import Licences &
Export Liccnces” and in the “Indian
Trade Journal” both of which are
Weeklies and in the monthly “Journal
of Iadustry & Trade”, copies of which
are available in the Library of the
House,

(p) The total number of foreign
yoation cases approved was 402
during 1961 and 246 during the period
Jaruary-September, 1962

Closure of Plate Mill at Rourkela
Steel Works

£50. Shri Indrajit Gupta: Will the
Ministcr of Stesl and Heavy Industrles
be pleaced to state:

{ay whether the Plate Mill at
Rourkela Stee] Works had to clos=
down recently due to breakdown of
a generator,;

(b) whether an enquiry has been
made into the causes of the break-
down and its prolonged nature; and

(c) extent of the loss of output in-
curred as 9 result thereof?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a)

Yes, Sir.
(h) Yes, Sir.

(c) The Plate mill remained closed
only for two days. The loss in pro-
duction was made good later.

Cement Scarcity jn Mysore State

851, Shri S. B. Patil: Will the Min-
ister of Steel and Heavy Industries be
pleased 1o state:

(a) whether there has been acute
scarcity of cement especially in rural
2reas of Mysore State;

(b) whether it has been brought 1o
the nolice of Government that it is
available only at black market prices;
and

(e} whether any enquiry has been
made angd steps taken to ease the
situation?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): (a,
There is an overall shortage of ceinent
in tie country and the allocation made
to Stater is less than their reported
demand.  The total allocation for
Mysore State during the first 9 ‘months
of 1962 was 1,84,500 tonnes out  of
which a quantity of about 1,81,600)
tenneg was despatched. The alloca-
tion has nct been reduced during the
current ouarter. Further allocation of
the Stete quota to individual consu-
mers is the responsibility of the Gov-
crnment of Mysore.

th) No, Eir,

(¢} Does not arise.

Pig Iron Plant at Vishakhapatnam

852, Shri Kolla Venkalah: Will ih.
Minister of Steel and Heavy Industrial

Le pleared {o state:

(a) wiether a proposal for th~
-establishment of a pig iron plant at
Vishakhapainam has been considercd
ity Government;
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(b) the source of raw materials for
the manufacture of pig iron;

(c) the earnings on the export of

one ton of pig iron other than one ton
ol iron ore; und

(d) -the decision taken by Govern-
ment?

The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam): (a)
1o (d). The gquestion of setting up a
pig iron pilant in the Vishakhapatnam
area and the source of raw material
for it is being examined in connection
with Fourth Plan Schemes. The ex-
porl price ef pig iron ranges between
Iis. 2¢0 to Rs. 250 per metric ton FOB
depending upon  the quality. As
ugainst this, the export price of iron
vies varies approximately from Rs. 50
1o Rs. 55 per metric ton FOB depend-
g upon its iron content.

Regional Drug Research Laboratory at
Jammu

853. Shri Abdul Ghani Goni: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the types of drugs manufactur-
ed at the Regional Drug Research
Laboratory at Jammu;

{b) extent of demand of such drugs
in the country; and

(c) what further steps are being
taken to increase their production?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (cj. Informa-
tion is being collected and will be laid
on the Table of the House.

Import Licenceg

854. Shrj Abdul Ghani Goni: Will
the Minister of COmmerce and Indus-
try be pleased to state how many
applications for import licences from
the State of Janmmu and Kashmir and
Delhi sponsored by the Directors of
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Industries of concerned States have
been received by his Ministry during
the period from April to  September
1962 and how many are pending dis-
posal for the issue of import licences?

The Minister of Internationa) Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): The
information is being collected and will
be laid on the Table of the House.

Hote] at Bhilai Steel Works

855, Shri Joti Sareop: Wil] the Min-
ister of Steel and Heavy Industries
be pleased to state:

(a) whether a hotel is maintained
by the Bhilai Steel Works for visitors;

(b) if so, at what cost the hotel was
constructed; and

{c) what were the total receipts in
respect of lodging fees paid by visi-
tors for the financial year ended March
31, 1962, 1961 and 19607

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) A hotel called Bhilai Hotel is
maintained for Soviet experts, who
under the terms of their cortract are
entitled to free furnished acvommoda-
tion, and is also used by other visi-
tors.

(b) The hotel was constructed at an
eslimated cost of Rs. 56.40 lakhs.

fe) The total receipts in respect of
Jodging fees paid by visitors are as
under:

Rs.
For the  financial year ended
11st March, 1062 : 30,558
For the financial“year ended
315t March, 1961 ) 32,923
For the financial vear rndod
315t March, 1960 : 16,6630

2193(Ai) LSD--4.

Synthetic Rubber Factory in Bareilly

856. Shri S. M. Banerjee: Will the

Minister of Commerce and Industry be
pleased to state:

(a) the progress made regarding the
establishment of the Synthetic Rubber
Factory at Bareilly; and

(b) when the plant is likely to go
into production?

The Minister of Industry®n the Min-
istry of Commerce and Industry (Shri
EKanungo): (a) and (b). The Synthe-
tic Rubber Factory at Bareilly is now
nearing compietion, Adequate
arrangemeni: have been ‘made for the
supply of alcohol water, power ete.
for the project. Construction of the
housing colony and miscellaneous civil
works have proceeded according to
schedule. The testing of the equip-
ments is now in progress. The party
expects to bring the plants on steam
and start trial production in Decem-
ber, 1962|January, 1963 and regular
production from February|March,
1963.

Steel and Allied Products Ltd,,
Calcutta

857, Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Messrs. Stee] and Allied
Products, Ltd, Calcutta have been
sanctioned loans by Government for
development and expansion schemes;

(b) it so, the amount of loans sanc-
tioned and granted so far;

(¢) purposes for which the loans
were given; and

(d) whether any foreign exchange is
involved?

The Minister of Industry in the
Ministry of Commerce and Industry

(Shri Kanungo): (a) No, Sir. No loan
' 35 been sanctioned by Government

of India to this company.

(b) to (d). Do not arise.
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Table
PAPERS LAID ON THE TABLE

Note ofF PUBLICITY IN CONNECTION
wITH CHINESE AGGRESSION

The Minister of Information and
Broadcasting (Shri B. Gopala Reddi):
Sir, I beg to lay on the Table a note
on publicity in connection with
Chinese aggression. [Placed in Lib-
rary. See No. LT-573|62].

ANNUAL ReporT OF HEAVY ELETTRICALS
L1p. aNnp GBVERNMENT REVIEW THERE-
ON

The Minister of Steel and Heavy In-
du3‘riag (Shri C. Subramaniam): I
beg to lay on the Table a copy each
of the following papersi—

(1) Annual Report of the Heavy
Electricals (India) Limited,
Bhopal for the year 1960-61
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library. See No.
LT-589/62).

‘WooLLEN TEXTILES (PRODUCTION AND
DistrisuTion) ConNTrROL ORDER

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): I beg
to lay on the Table a copy each of the
following papers:—

(i) The Woollen Textiles (Pro-
duction and Distribution Ceon-
trol) Order, 1962 published in
Notification Ne. SO. 3425
dated the 13th November,
1962, under sub-section (6) of
section 3 of the Essential
Commodities Act, 1955 [Plac-
ed in Library. See No. LT-
590/62].

(ii) Administrative Report of the
Tea Board for the year 18960-

61. [Placed in Librury. See
No. LT-586(62).

AnnuaL ReporT oF HinpusTtaAN AnTio-
TICES LT ETC

The Minister of Industry in the
Ministry of {ommerce and Industry
(Shri Kanungo): I beg to lay on the
Table a copy each of the following
papers-

(i) (a) Annual Report of the
Hindustan Antibiotics Limited,
Pimpri—Poonu, for the ycar
1961-62 along with the Audit-
ed Accounts and  the com-
ments of the Comptroller and
Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956,

(b

Review by the Government
on the working of the work-
ing of the above Company
[Placed in Library, See No.
LT-591/62].

(i) (2) Annual Report of the In-
dian Drugs and Pharmaceuti-
cals Limited, New Delhi, along
with the Audited Accounts
end comments of the Comp-
troller and Auditor General
thereon under sub-section (1)
of section 619A of the Com-
panies Act, 1956.

(b

—

Review by the Government on
the working of the above
Company. [Placed in Library.
See No. LT-592/62].

(lii) (a) Annual Repert of the
Mational Industrial Develop-
ment Corporation Limited,
New Delhi, for the ycar 1961-
62, along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon, wunder
sub-section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Governmen:
on the working of the above
Corporation, [Placed in Lib-
rary. See No. LT-598/62].
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(iv) Annual Report of the Trade
Marks Registry for the year
ending 31st March, 1962, under
section 126 of the Trade and
Merchandis~ Mari:: Act, 1938,
[Placed in Library. See No.
LT-594/62].

Annua]l Report of the Khadi
and Village Industries Com-
mission for the year 1960-61
under sub=-section (3) of sec-
tion 24 of the Khadi and Vil-
lage Industries Commission
Act, 1956 [Placed in Library.
See No. LT-595/62].

(v

—

NOTIFICATION UNDER MINES AND
MiINERALS ACT

The Depuoty-Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
mavis): I beg to lay on the Table a
copy each of the following Notifica-
tions under sub-section (1) of section
18 of the Mines and Minerals (Regu-
lation and Development) Act, 1957
making certain amendmenis to  the
Second Schedule to the said Act:—

(i) GSR. No 1486 dated the 10th
November, 1962,

(ii) G.S.R No 1487 dated the
November, 1962,
[Placed in Library.
82].

NOTIFICATIONS UNDER GOVERNMENT
Savinegs CERTIFICATES AcT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): I beg to lay on the Table a
copy each of the following Notifica-
tions under sub-section (3) of section
12 of the Government Savings Certi-
ficates Act, 1959, making certain fur-
ther amendments to the Post Office
Savings Certificates Rules, 1960:—

(i) GSR No. 1225 dated the Tth Octo-
ber, 1961,

(ii) GSR No. 1355 dated the 11th
November, 1961,

(iii) GSR No. 102 dated the 27th
January, 1962,
[Placed in Library. See No. LT-597/
62].

10th

See No. LT-596/
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12.64 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of sub-rule (6) rule 162 of
the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation
(Neo. 5) Bill, 1862, which was
passed by the Lok Sabha at its
sitting held on the 20th Novem-
ber, 1962, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations 10 make
to the Lok Sabha in regard to the
said Bill.”

12.05 hrs.
USTIMATES COMMITTEE

ELEVENTH REPORT

Shri Dasappa (Ban: .ore): I beg to
preseni the Eleventh Report of the
Estimztes Committee on the Ministry
of Finance (Department of Economie
Affairs)—Revision of the form and
contents of the Demands for Grants.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business
in this House during the week com-
mencing 26th November, 1962, will
consist of:

(1) Consideration of any item of
business carried over from today's
Order Paper.

{2y Consideration and passing of:

The Warehousing Corporation Bill,
1962,

The Workmen's Compensation
(Amendment) Bill, 1962.

.
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The Multi-Unit Cooperative
Societies (Ameadment) Bill, 1962,

The Delimitation Commission Bill,
1962,

The Gift-tax (Amendment) BLl,
1962,

The Taxation laws
B!, 1962,

(Amendment)

The Working Journalists (Amend.
ment) Bill, 1962.

The All-India Services (Amend-
ment) Bill, 1962.

(3) Discussion on the fixation aof
price ¢f sugarcane on the basis of pro-
ductior, of sugar on a motion to be
moved by Shri Prakash Vir Shas.ri
at 2-30 P.M. on Monday, the 26th
November, 19G2.

Shri Hari Vishnu Kamath (Hos-
hangatad): Mr. Speaker, may I ear-
nestly request that some time be
found during the next weck for a dis-
cussion in the House of the latest
Chinese note? The Prime Minister
observed yesterday, very rightly
so, that Parliament should lay
down the policy and principles.
It is all the more necessary in
thiz context that Parliament should
consider how  far even a hypo-
thetical  acceptance of the proposal
would meuan or entail a serious depar-
ture from the policy and  principles
laid down in the Resolution adopted
unanimously ang with acealamatisn
by the Hnuse on the Prime Minister's
T4th birthday last week.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: Time
should be found for this discussion.

=t arm () - weaw Wy,
fag Fam # Y A1 A g AT g

T @39 W A7 Wy &7 qrHa @I
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¥T 69T faedt & 7 0¥ HIe< #Y goe
F e ¥ feamar ar o wi # 4 fF
T g H 39 & w91 g 1 @ F wAman
o wi9Sr qret & fawfas § of
sy 92 F7 fewrm <@ g 91 1 qg
AogrAaafee FEAR T F AL H
o J3E W grI| ¥ 9eC @9 g
ifgw | s faq feeelt # T e @

¢ W §8 7 $@ TIAT AT @A 3
TafaU T 2T qEel 9% A aAT §
TI®T F_T gAT1 AR

Shri Daji (Indore): Immediately
after tne stutement of the Minister fou
Plannine, we had moved for a discus-
sion on the price policy. 1 was told
that it wa. on the List of moti na
moved-—No-day-yet-named motions. As
the question of prices is very Impor-
tant,—a statement has already been
made—ve would like to discuss that.
Some time may be found for that.

Shri §. M, Baperjee (Kanpur): I
support Shri Kamath's contention
and thig other discussion. Another dis-
cussion which was agreed to by the
hon. Minister was the discussion on
the motion to be moved by Shri
Harish Chandra Mathur on the report
of Shri V. T. Krishnamachari. As the
House is sitting till the 11th, I request
that there may be a discussion on that.

=t g fag (Fomr) c FD A

ag ¢ f& @7 07 ¥y wwa T
i @ #7 faq 0% | ww A @ qF
§ e aifaw fad ot a1 foe 9a%
WA fag w7 )

Shri Satya Narayan Sinha; All these
suggestions 1 would like to discuss
before the Business Advisory Com-
mittee.

=t amqr fag ;o =T qR T8 ar
# 77 T T qE FE FAARE )

VW QA T I OFC §
M T & fAQ w9 qE@ § AT FE )
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Shri Ranga (Chittoor): I think the
Prime Minister has announced that he
would make a statement today. I
suppose he has sent a reply to the
Chinese. . ..

Some Hon. Members: No, no.

Shri Ranga: If not, I hope they
would agrec to the proposal made by
Mr. Kamath in regard to this matter.

Mr, Speaker: Al]l the suggestions
that have been made, the Minister of
Parliamentary Affairs says that they
would be considered.

Shri Hari Vishnu Kamath: May I
request that the Prime Minister do
make a brief statement on the war
situation. The press reports today
are, the frontier is very live. What
does it mean! The frontier is very live
—the India China frontier, the India
Tibet frontier.

Mr, Speaker: Order, order.

st GETd | WA WEIsd, ®Hfes<
! 7 Wy 9T @ F fAu gmm
WATEE HOT afE § AEel 9%
&7 F w9t @ o " 7

Wewy AT | AT T T4 UhEH
w3 ¥z gha & fF aug |0 2 a1 A4,
W T AT FT 412 F 7 qT9T |

Ot course, the consensus of the
House was that the Prime Minister
may from time to time, whenever he
considers necessary make a state-
ment, Therefore, we have left it to
him that he should just consider when
and how and on what occasion that
statement has to be made. So, he will
choose the occasion and give the in-
formatirn  to the House. But we
should not press that on a particular
day he should make a statement or
he must make a statement.

Shri Hari Vishnu Kamath: May I
submit that yesterday it was only in
answer to a question of mine that
he made a statement? He did not
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make the statement on his own or
suo motu. Today, the press reports are
to the effect that though there is
cease-fire on the frontier, the frontier
is still live? What is meant by ‘live
frontier'? Docs it mean that the Chi-
nese are continuing firing?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Mr. Speaker, Sir, you have been
pleased to say that I should keep the
House informed of any developments
whenever it takes place.

Since yesterday, there has been no
special development which needs re-
counting here, The Chinese cease-fire
hag continued on their side, and so far
as I know, there has been no firing
on either side,

Ag for the fronticr being live or
whatever else it might be, it is, of
course, a live frontier, whatever that
might mean; it is very much a live
frontier, We are taking so much in-
terest in it, and people there are
taking even more interest in it; it is
a live frontier. But there has been
no recrudescence of fighting any-
where in the frontier.

st TrrHEw grew (aTEEr) o
WEGE WEIRY, § UF AT Sgar
g | wu W 7 Fur fF wgfae
g gg-faow 9 F A gue & w1
wrafar 7€ g8 | § g7 S =g
g fr 71 9@ ge-faow &1 s g W
ot 9= & WY T 7w AN A Oof ge-
faaw #¢ faar &

Shri Priva Gupta (Katihar): What
does the hon. Prime Minister mean by
saying that our people are holding
positions in the NEFA? We would
like to have a clarification from him
on this point. What is the actual
position there of our jawans? I want
to have a clarification, whether our*
people have withdrawn....
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Mr. Speaker: Now, the hon. Member
is holding position. He should resume
his seat.

Shri Priya Gupta: What is meant by
‘holding positions’?

Mr. Speaker: That means what the
hon. Member is doing now.

Shri Priya Gupta: What is the posi-
tion of our jawang there?

Mr, Speaker: What is meant by
holding position is exactly what the
hon. Member has been doing just
now, in spite of my asking him to
resume hig seat

Shri Hem Barwa (Gauhati): May I
humbly submit that we are still in the
dark about the positions at which the
Chinese troops are stationed in the
Kameng division as also in the Lohit
Division. Yesterday, the hon. Prime
Minister was pleased enough to say
that the troops were beyong the Foot-
hills. We just want to know the
location where the troops are. Now, he
has spoken about the cease-fire also
that has been given effect to by China,
I am intcrested in knowing whether
during these last thirty-six hours,
they have shown any sign or given
any evidence of withdrawing their
troops whom they call Frontier
Guards from the position where they
are stationed now.

shri Ranga (Chittoor): 1 thought
that my hon. friend the Prime Minis-
ter himself would have thought it a
big enough information o convey to
the House or a question of big enough
interest to this House, but anyhow, I
wish to express my satisfaction and
special pleasure that these two milit-
ary missions have come from our two
great democratic friends. ..

Mr. Speaker: Order, order.

Shri Ranga: I sincerely hope and
. trust. .. - e}

Mr. Speaker: This opportunity
* shoulg not be taken to go into other
details. T would request the leader of
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the Swatantra Party to kindly re-
alise that,

Shri Ranga: I thought that my hon.
friend would think it to be of suffi-
cient importance tp make a statement
on this, welcoming these two great
missions which have come here to
help us.

Mr, Speaker: We are at a different
stage now. We are now only taking
up the statement made by the Minis-
ter of Parliamentary Affairs. But
now we have gone on to things that
are absolutely unconnected with this.

Shri Frank Anthony (Nominated—
Anglo-Indians): Before the Prime
Minister says anything, would like
to draw his attention to a fresh item
of spot news. 1 would like to know
whether there is any truth in it that
even after the cease-fire, the Chinese
are still pressing forward. That is this
morning's spot news.

Shri Jawaharla] Nehru: I have mno
information about that. I do no#
think there is any further advance of
any kind.

The hon. Member, Shri Hem Barua,
wanted to know the exact spots, the
co-ordinates almost. T am sorry I can-
not give them, because it iz not on
one spot that a group sits, They are
spread out, but broadly speaking, the
Chincse forces are between Bomdila
and the Foothills. They may be
partly dispersed, partly together, and
they have stopped there. Judging by
the Chinese statement itself, their
withdrawal will commence on the 1st
December, There has been no  kind
of advance reported and no firing
either there or in Ladakh.

Shri Ram Sewak Yadav: Are we
advancing?

Mr. Speaker: Order, order.

Shri Priva Gupta: The hon. Prime
Minister has not clarified what Is
meant by ‘holding to the position'.

Mr. Speaker: That he has said, That
ought tp be clear to him.
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TAXATION LAWS (AMENDMENT)
BILL

The Minister of Finance (Shri Mor-
arji Desai): I beg to move for leave to
intrcduce a"Bill further to amend the
Income-tax Act, 1961 and the Wealth-
tax Act, 1957.

Mr. Speaker: The question is:

‘“That leave be granted to in-
troduce a Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957".

The motion was adopted.

Shri Morarji Desai: | introduce the
Bill.

MAJOR PORT TRUSTS BILL

The Minister of Transport and Com-
munications (Shri Jagjivan Ram):
beg to move for leave to introduce a
Bill to make provision for the consti-
tution of port authorities for certain
major ports in India and to vest ad-
ministration, control and management
of such ports in such authorities and
for matlers connected therewith.

M- Speaker: The question is:

“That leave bhe granted to in-
troduce a Bill to make provision
[or the constitution of port autho-
rities for certain major ports in
india and tn vest administration,
control and management of such
ports in such authorities and for
matters connected therewith”.

The motion was adopted.

Shri Jagjivan Ram: I introduce the
Bill.
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12.17 hrs.

CONSTITUTION (FIFTEENTH
AMENDMENT) BILL

The Mnlister of Law (Shri A. K.
Sen): I beg to move for leave to in-
troduce a Bill further to amend the
Constitution of India.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India".

The motion was adopted.
Shri A. K. Sen: I introduce the Bill.

RE: NOTE ON PUBLICITY IN CON-
NECTION WITH CHINESE
AGGRESSION

Shri D. C. Sharma (Gurdgspur): [
would submit that the No® laid on
the Table of the House by the Minis-
ter of Information and Broadcasting
with regard to publicity in connectiom
with Chinese aggression should be
discuissed on the floor of the House.

TI..{TILES COMMITTEE BILL

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): I
ber to move for leave to introduce a
Bill {0 provide for the establishment
of a2 Committee for ensuring the qua-
lity of textiles and textile machinery
and lor matters connected therewith.

Mr. Speaker: The question is:

“{hat leave be granted to in-
troduce a Bill to provide for the
establishment of Committee for
ensuring the quality of textilea
and textile machinery and for
maiters connected therewith”.

The motion was adopted.

Shri Manubhai Shah: I introduce the .
Bill.
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12.18 hrs.

DEFENCE OF INDIA BILL—contd,

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
A. K. Sen on the 21st November 1962,
namely:—

“That the Bill to provide for
special measures to ensure the
public safety and interest, the
defence of India and civil defence
and for the trial of cerlain offences
and for matters connected there-
with, be taken into considera-
tion".

Shri Hem Barua was on his legs.
He has already taken 15 minutes.

Shri Hari Vishnu Kamath (Hosh-
angabad): Before we proceed further
with they consideration of the Bill,
may I mike a request to you very
earnestly? This Bill is an important
measures. You will recollect that the
Business Advisory Committee at one
stage recommended full 10 hours.
Later on, because we were to adjourn
soon, we reduced it to 7 hours.

Mr, Speaker: I am very sorry....

Shri Hari Vishnu Kamath: I am
coming to that. I suggest that we
make it 12 hours now that we are not
adjourning as originally planned.

Mr. Speaker: We restored those 10
hours only yesterday.

Shri U. M. Trivedl (Mandsaur): I
would like to support what my hon.
friend, Shri Kamath, has said. There
is no doubt that this is a very impor-
tant Bill.

Mr. Speaker: We will see. First, let
us proceed with the discussion.

Shri Hem Barua (Gauhati): There
has of late been an attempt on the
part of a section of our population in
the country on the basis of the so-
called Chincse proposals, the latest
proposals, to undermine In a very

subtle and careful way our defence
effort. And it pains me to say that a
lobby is growing in this country that
is engaged in a sort of propaganda
saying that these latest proposals of
China are honest and genuine pro-
posals and that the country should
work upon them.

I make mention of this only because
of the fact that this might undermine
the defence effort and also undermine
the atmosphere of resistance that is
growing in this country because of
the tremendous response of the people
and the determination seo far on the
part of the Government and Parlia-
menl.

That is why, I am apprchensive of
the fact that if this lobby that is
subtly engaged in making propaganda
in favour of the so-called Chinese
proposals for cease-fire and peaceful
negotiations is allowed to grow in
strength, it will surely undermine the
defence effort of this country.

1 can cite instances of people even
in Delhi ringing me up and telling
me that the Chinese proposals are
very honest proposals and that the
Government should work on these
proposals, that we people should
throw our weight on the side of the
Chinese proposals. Not only that.
Shri Frank Anthony told me that he
was also getting frantic telephone
calls here in Delhi. This has convic-
ed me that there is some sort of lob-
by growing like that, and it pains me
to say that even in Parliament there
is a lobby that is growing in favour
of accepting these Chinese proposals.

1 say the Government and Patlia-
ment should take time to study them,
as I have said before, without pride
or prejudice, and then come to a con-
clusion,

This sort of a lobby growing in this
covntry is bound te undermine our
defence effort, is bound to undermine
the grim determination of the people.
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In evidence of it, may I say that I
have just got a telegram this morning
at 3.30. The telegram reads like this:

“We condemn your views (mea-
ning my views) in view of mass
massacre we strongly urge you
exert parliament agrees cease fire
proposal”

Shrimati Renuka Ray (Malda): But
we are not getting any.

Shri Tyagi (Dehra Dun): Is it from
Assam?

Shri Hem Barua: Let me come to
that.

Besides, | am getting telephone calls
from citizens who refuse to disclose
their identity. Not only I. I said Shri
Anthony is also getting, he told me
like that.

So, whatever that might be, a sort
of lobby is growing, and this is the
telegram I have got.

Shri Daji (Indore): From where?

Shri Hem Barua: From Assam, at
3.30 am.

I am afraid this sort of thing might
undermine our defence effort. That is
why I have made a pointed reference
to this.

Another thing is growing in the
country, that is the myth of China's
invincibility is growing in this coun-
try. In support of what I have said, I
may draw the attention of the House
to the write-up in the Statesman by
Desmond Doig. If this sort of psycho-
logy grows in this country, the myth
of Chinese invincibility. the myth of
Chinese honesty as adumbrated in the
Chinese proposals, I am afraid all that
we are trying to do in the country,
that was adumbrated and enunciated
in the resolution that was unanimou-
sly passed in Parliament, would be
thrown to the winds. That is what I
am afraid of.
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When the telegram says “we con-
demn you for your views"”, what is this
particular view? I expressed onc thing
in the House because I am supremely
concerned about one thing, about the
reverses that we have suffered. The
reverses do not unnerve me, but I am
concerned with the fact that we have
been humiliated, that India which is
a great country, a noble country, a
peace-loving country, has been humi-
liated in the eyes of the world, and
psychologically I was not prepared for
this humiliation. It is because of this
that I said in the House and asked the
Prime Minister whether he proposed
to go in for a total war with China
with massive military aid in men and
money from friendly countries. I be-
lieve in it, because we have tp save the
freedom of our country, We have to
save the territorial integrity of our
country. Therefore, when 1 said we
should go in for massive military aid
from friendly countries I had in my
view the preservation, the maintenance
of the freedom, and the security of my
country. Therefore, if people condemn
me for that, possibly I gtand condem-
ned, What is this? Already there is
that lobby. This was also enunciated
in the latest resolution of the Indian
Communist Party. What does the re-
solution say? The resolution negati-

vely says one thing: that it wants
India to buy on commercial
basis arms from friendly

countries. Bug it iz opposed to have
personnel from friendly countries.
When they speak of commercial terms,
possibly they are ignoring the finan-
cial difficulties that this country is fac-
ing and is confronted with., What does
that mean in essence? Because we do
not have the finances to buy arms and
ammunition, should we allow the
freedom of this country to be sacrific-
ed and slaughtred? I cannot under-
stand this. When the other commu-
nist countries can rush help and arms
to communist China what is the harm
if our country in this hour of distress
and in this critical hour in history,
gets arms and ammunitions, gets mili-
tary aid from friendly countries with
a view to preserving and maintaining
our freedom and security. What is the
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harm? If communist China can get
arms from its communist friends, why
not we? I do not understand the pur-
port of this resolution of the commu-
nist party when it says like that, or
when it says that it is opposed to bring.
g in foreign personnel even to train
our people to handle these modern
weapons. Their motive becomes crys-
ta]l clear. They want the arms and
emmunitions., because of the lack of
gnowledge to utilise them properly on
the part of our jawans, to pasg into
the hands of the Chinese, If they do
aot pass into the hands of the Chi-
acse, they may pass into the hands of
seome  pro-Chinese communists in
this country so that they may
ase them profitably against our
own people when the appropriate time
comes, That s what I undersiocd by
1eading this resolution.

{ have analysed this resslution yes-
terday also. This fact becomes patent
and very clear. Shri Kamath, the de-
puty leader of my Party has said that
the latest Chinese note should be dis-
russed in this House. I would beg of
the Prime Minister to formulate his
attitude and reaction of his Govern-
wnent towards this resolution and take
this country, Certainly the cate-
Parliament into confidence as soon as
possible, because I am apprehensive of
this lobby that is growing in this coun-
try. What is the purpose olooommunist
China? It l.a: divided the population
of India into two catcgories: so-called
progressives and the right wing re-
actionaries. There are now two other
vategories: thosc who support the
ratesy propo: s and those who do not
wupport the latest Chinese proposals
nut suport the defence effort of
this country. Certainly the cate-
gory that supports the defence
efforts of this country is much
iarger than the category that supports
she latest proposal of China: it is in-
finitelv larger. I am quite confident of
that. Yet, when it is a total war, when
the perfidious enemy is knocking at
ovur pates. we do not want a single
stray voice against the determined
effort of this Parliament and Govern-
ment, determined effort of the Prime
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Minister particularly. Because, I also
believe that if the Prime Minister's
personality is torn to pieces on this
question, because he is the rallying
point of our country, the eountry will
be torn to pieces,

Therefore, when the whole country,
when the whole Parliament is lending
support to the Prime Minister, that
lobby should not be allowed to grow—
the lobby which is suporting the Chi-
nese proposals.

Now, what has happened? Some of
the communists have been arrested,
and Prof, Mukerjee was very bitter
about that. As 1 have said, there can
be no compromise with the freedom of
this country. Anybody in this country
who cannot be restrained, anybody in
this country who is not in laison or in
tune with the psychology of the coun-
try, the mood of resistance in the coun-
try, the law must cover him. There ia
no dout about it. What has happened?
I knew how the communists are be-
having; in some border areas pf As
sam, they are holding large 1 clings
and the beauty of it is they have asked
the congressmen to preside over those
meetings—some unsuspecting congres-
smen to preside over those meetings., 1
can name them. Two main resolutions
were adopted in those meetings. One
resolution is the demand for a peace-
ful settlement of the border dispute
with China. Till now, for these people
it is a border dispute with China! Ano-
ther resolution pinpoints or lays
greater emphasis on the fact that the
prices of things are rising. These are
the two resclutions. Ask any man,
ask any newsman or ask any CID or
intelligonce people in Assam they will
tell you about these two resolutins.
These are the two resolutions mainly
passcd; they pinpoint the fact that
the prices of things are rising because
of this conflict with China, and they
want to rouse the pac:inn of the peo-
ple against this Government, against
our war effort and our defence effort
We must not forget it. That is what
has been going on. What do they want
ip do? They want to create a sort of
Yennan in Assam and if possible in
Wert Bengal also so that the commu-
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nist idealogy may spread to the rest
of the country and the entire country
may be countered.

Another thing that I want to say Is
about the news. What about the news?
News of strategic importance gets into
the press. We know the press is offer-
ing tremendous co-operation and show-
ing signs of great restraint in this cri=-
tical hour of our country. I would ask
the Government to see through the
Press Advisory Council that news or
information about the strategic move-
ment of our troops or about arms and
ammunition coming into this country
dovs not get publicity in our papers.
That is what I would like to empha-
sise.

Mr, Speaker: He must conclude now.
He took 15 minutes yesierday and has
taken about 15 minutes today.

Shri Hem Barua: I am sorry, Sir. I
am concluding now. My last point is
that—we hope and trust—our Prime
Minister would stand firm in this hour
of trial for the nation, and let us treat
the proposals of the Chinese—the so-
called cease-fire and negotiations and
all that—with the contempt that they
deserve.

Mr. Speaker: Shri A C. Guha.
1 have pgot a wvery long list of
names of Members., If we have got to
accommi.dale a gizeable number, they
ought 1o be brief.

Shri A, €, Guha (Barasal): There
has been a general acceptance of
the nevessity of  passing o Biil

like this. The only discordant voice,
and that is also not quite out-
spoken, but in g marner it was dis-
cordant—was that of Prof. Mukerjee.
We all know that by thic Bill the na-
tivn agrees to surrender come of its
civil rights. The States arree to sur-
render some of their autonery . Se, it
is on the agrecment of the people that
this Bill is going to be pasized.

Prof. Mukerjee hag stated that pas-
sing of a Bill like this iz against the
grain of the democratic way of life.
But I do not think there is anv curb-
ing of the democratic rights of the
people. The Parliament remains sup-
reme. That is the fundamental basis
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of our democracy. Anything done even
during emergency will generally come
before Parliament. The rules to be
framed under the Defence of India Act
will also come before Parliament. So,
the fundamental baisis of democracy
rema'ns intact. But surely in an emer-
geney, individuals and some States |
must agree to surrender some of their
rights for the greater weal of the na-
tion.

Prof, Mukerjce has also stated that
this Bill is framed on the basis of the
distrust of the people. I do not think
there is any question of distrust of the
people. The people have responded
willingly te the call ¢f the nation, to
the call of the Government and of the
leaders, putting forward their utmost
efforts in the implementation of the
war effort. So, this Bill is not based
on the distrust of the people. With the
willing cooperation of the people, this
Bill is going to be passed and enforc-

Prof. Mukerjee has stated about his
party. I can understand the rcason of
his emotional speech yesterday. There
have becn some arrests during the last
two days, mostly of his parly mem=-
bers, and that might have moved him
to make a very emotional speech. He
mentioned that their offer of coopera-
tion was in the lanpuage of Kant a
sort of ‘caieporical imperative.” But for
a decision of the nature of categorical
imperative, nobody requires months
and years to take a decision. Catego-
rical imperative means immediate res-
ponse as soon as the proposal comes.
The question of Chinese aggression is
not just new. It has been before the
country for :iore than one year or two
years. The communist party could not
decide their views about the nature of
the Chinese invasion or the intention
of China. He hag stated about the in-
ternational affiliations of the Commu-
nist Party and also about patriotism. 1
think he would agree that in the rom-
munist parlance, patriot was a word of
abuse. Anybody to be called a patriot
was considered to be almost the grea-
test abus- for a member of the Second
International or the Third interna-



3197 Defence

[Shri A C. Guha]

tional. If now they have accepted
patroitism ag one of their virtues, that
is a new thing to which the country
and the Government will require some
time to reconcile,

We should consider this Bill from
the realities of the situation. The Chi-
nese invasion is there and there can
be no doubt about the seriousness of
the situation. But apart from the Chi-
nese invasion, we have also to consi-
der some internal dangers. The Chinese
invasion is known to everybody. But
there may be saboteurs and disrupters
in the country who are not quite
known to the people. It is for them
that this Bill is intended; not for the
Chinese invaders, but for the sabote-
urs and fifth columnists inside the
country, -

From the last world war we have
got two terms: quisling and fifth-colu-
mnist. Though these two terms are
used as synonyms, I think there is
gome difference in the meaning of
these two terms. A quisling is an indi-
vidual who is ready to sell himself
and his country in consideration of
some money or some selfish interest
to be derived from the enemy of the
country. He is a moral pervert. There
may be a fifth-columnist who may be
ready to welcome an invading army
from some ideological basis, on some
ideological conviction. This sort of
people, I think, would be more dange-
rous. I would like to call them, in con-
trast to a moral pervert, ideological
perverts, They consider their views
to be quite moral. They do not feel
any compunction of conscience for
helping a foreign invading army.

Sir, in spite of what might have
been said now, it is true that inter-
national communism is not yet a dead
theory in the world. At one time Lenin
said that revolution or communism
cannot be exported in a portfolio out
of country into an other. But now the
theory is that revolution or commu-
nism can be exported from one country
to another country on the point of a
bayonet. That has been the practice
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during the last few years, After the
end of the Second World War we have
seen that some countries have succu-
mbed to the Communists on the doc-
trine of carrying communism on the
point of bayonet. The fifth Columnists
are there to welcome such a contin-
gency, So, from that point of view
we have t» 870 whether the provisions
of this Bill are necessary or not.

Yesterday. some hon, Members men-
tioned here about the subtle way of
Communist working within a country,
I have already told that thcy are
morally, conscientiously convinced of
their ways of thinking and their ways
of working. So they feel that through
any way, through any means they
have to achieve their aims. For that,
infiltration into all sorts of organisa-
tions is one of their methods. They
have been creating cells in the gove-
rnment organisation, in every factory,
in schools and in colleges. That is one
of the methods which they have been
following all through. Sir, I would like
to tell this House that in every Gove-
rnment office there is a Communist
cell which would be ready to sabotage
anything including efficiency, honesty
and morale of the staff. I do not mean
to say that every Communist would
do that. But in every Government
office, every factory there js a Com-
munist cel] about which the Govern-
ment hag to be careful,

Shri Nambiar (Tiruchirapalli): It is
not a fact (Interruption).

Shri U. M. Trivedi (Mandsaur):
How does he know it? Let him prove
it (Interruptions).

Mr. Speaker: Order, order. The hon.
Member is giving his views, and one
other hon. Member makes an inter-
ruption. Why should there be a dispute
about it?

Shri A. C, Guha: It is no use disput-
ing me about facts, According to him,
my facts may be wrong, his facts may
be right I am giving the facts
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according to my  knowledge. 1
repeat, Sir, that according to my in-
formation in every Government office
and department and in cvery factory
there is a Communist ce!l and about
these Communist cclls the Govern-
ment should be particularly carceful.
Moreover, there are communist cells
in the ordnance factories also. The
trade unions also sometimes have some
elements about which the Government
should be careful. T think the provi-
sions of this Act will take proper care
about these persons (Interruption).

Then there is another danger as far
as India is concerned, apart from the
invasion that has taken place. We have
some neighbouring countries whose
attitude towards India is not quite
friendly. Nationals and sympathisers
of those countries are plenty in India,
particularly in the border regions, in
the borders of Assam, in the borders
of West Bengal, in the borders of Pun-
jab. Rajasthan, Jammu and Kashmir
and also sometimes in the borders of
Bihar and Uttar Pradesh, The sympa-
thisers and nationals of those border
countries are there. Perhaps, some of
them were arrested on chirges of es-
pinnage, but they might have been len-
iently trcated by the courts. The Gov-
ernment should be particularly careful
about these clements Even though we
mav not be on any terms of war or
aggression with those countries, but
the spirit and the attitude of hostility
towards India, that the governments
of those countres have created amongst

large number of their mationals who )

may be roaming about in India, parti-
cularly in the border areas, has to be
taken note of, and I think the Govern-
ment should be careful about them.

In that connection I would like to
draw particular attention to the Cal-

cutta Port. Large numbers of the ope- :

rators there are alien citizens. About
their aititude and intention to India
one hag to be very careful. It is really
regrettable that during all these years
we have not been able to replace th

alien citizens by our own men at a

AGRAHAYANA 2 1884 (SAKA)

of India Bill 3200

vital place as the Calcutta Port, More-
over, in most of the boilers in Calcutta
and Bihar and even in the collieries,
the operators of the boilers are non-
Indians, are alien citizens. Operation
of boilers is a vital thing for our pro-
duction. We should be particularly
careful about these also,

Now I come to the question of the
Chinese offer of cease fire. We should
be very careful about this.

Mr. Speaker: The hon. Member
should try to conclude now.

Shri A. C. Guha: I will take a few
more minutes. The general opinion
among the public is that it is as
usual a Chinese ruse, a deceptive
trick. We must not slacken our effort
to get arms from everywhere on any
terms we can get. There should not
be any scruple in getting arms on
lease and, if necessary, also getting
technical personnel from foreign coun-
tries to train our people so that those
arms may be used with efficiency and
for the real purpose,

There is some danger in the Chinese
offer to withdraw from the territory.
We know afte= the last world war
armg wer i ‘ributed in a wide man-
ner, either deliberately or were simply
left over. Those arms were taken by
some people and the Naga rebels is a
legacy of that. The Burmese rebels
are fighting with  these arms. The
Chinese may also now deliberately
distribute arms and create some
pockets which will engender trouble
and sabotage in those areas, So we
should be careful about even the with-
drawal of {he Chinese. We should see
that no arms are distributed and no
pro-T"hinese elements can create any
trouble in future.

Amongst the terms offered, there is
one thing which is very puzzling. Now,
the Chinese may withdraw beyond
whatever they consider to be the Mec-
Mahon Line. But I think they would
resist and they would not allow our
troops to re-occupy those vacated
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territories of ours. To leave that vast
area unoccupied would mean the
potentiality of danger cropping up
there. The Chinese may do something
which wil] enable them to spread
seeds of trouble for us for the future.

I.would like to say a few words
about the provisions of the Bill. The
appointment of the Director of Civil
Defence in th. ~iates should not be
left to the discretion of the States. It

' should be taken over by the Centre, or

at least the Stateg should make ap-
pointments with the approval of the
Centre, Already, the Home Minister
must be feeling some difficulty about
the selection of some Directors in some
States: I think they should take suffi-
cient precaution now itself so that
wrong persons may not be placed in

that very crucial position. There are
some other matters.
Mr. Speaker: He may leave the

other points to his colleagues.

Shri A, €, Guha: 1 am finishing. I
think there is some confusion in the
numbering of clause 3. Now all the
numbers are in Arabic numerals, I
think it would be better if some are
numbered in Arabic and some in
Roman numeralg so that there may be
some distinction between sub-clauses
and clauses,

Shri Osman Ali Khan (Anantapur):
The Defence of India Bill which is
now before this House seeks to provide
the Government with the necessary
powers and authority for the sole pur-

pose of leading the country towards
the goal of final wvictorv and for
recovering every inch of  territory

which now lies in the hands of the
Chinese hordes who are occupying
large areag of our country, both in the
NEFA and the Ladakh regions. These
emergency powers, vast powers as
they are, are being given to the Gov-
ernment so that Government can take
swift measures and drastic action in
mobilising the defence eoffort. un-
hampered by the ordinary limitations
of a democratic constitution.

While this House is arming the
Government with the emergency
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powers and vast authority, it is abso-
lutely necessary that the Government
should make the right use of the
powers that they are getting and that
they should make full use of them
for mobilising promptly all the avail-
able resources in the country for meet-
ing this emergency in this hour of na-
tional peril.

It has been mentioned many times
in this House, and rightly so, that the
battle for victory has to be fought, not
only by our jawans who are risking
their lives in the battle field, but it
has also to be fought in the eco-
nomic front by increasing our output
in agriculture and by increased pro=-
duction in industries to meet the in-
crcased demand in this hour of nation-
a) erisis.

Certain ag we are about our victory,
our cuzuse being just and our people
being earnest, there iz no gainsaying
the fact that the task before us is a
stupendous one. We are faced with a
treacherous enemy; he talks of peace
and prepareg for war; he wages war
and talks of peace, -God alone knows
what his intentions are when he has
made the recent proposal for cease-
fire. Whatever that be, there is no
ground for complacency. We are faced
with an uphill task. The enemy has
planned and prepared over a number
of vears for this aggression on our
country. He has also the advantage of
the numerical strength, So, we have
to plan for a superior strategy and
mobilise  adequate resources in
money, matlerial and equipment for
our defence effort.

While we very much appreciate the
help, sympathy and support we have
received from the friendly countries in
this grave hour of national crisis and
the country will not forget this help, I
have to say that, however friendly a
country may be to us, essentially we
will have to depend on ourselves.
While help may come from outside,
self-help should be the basis on which
we should proceed. God helps those
who help themselves. Even a friendly
country hag to be convinced that we
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are making the maximum use of our
resources in our determination to
mobilise our defence effort.

In this connection, I have a few sug-
gestions to offer, for making the maxi-
mum use of our own resources. There
ig a lot of waste due tp under-utilisa-
tion of our productive resources. Today
waste is a sin. A rupee saved from
waste is a rupee added to our defence
offort. Recently, the Central Statisti-
cal Organisaﬂon hag conducted a sur-
vey on the subject of utilisation of
productive resources. The study re-
veals that of the 215 sclected indus-
tries only 110 have utilized 75 per
vent of the available productive capa-
city. The study also reveals that one-
fifth of the total productive capacity in
the country is still idle. This means
that the country incurs a loss of
Rs. 500 crores annually. Shortage of
some raw materials, intermediates,
power and transpori facilities are res-
ponsible for this under-utilisation of
our present productive capacity. While
we can of course, increase our pro-
duction by adding more industries, it
would be illogical not to utilise the
present available resources due to
some minor difficulties. The Govern-
ment should ensure that there is no
under-utilisation of the productive re-
sources that we already have in this
country.

In the agricultural front we have
spent Rs. 750 crores during the First
and Second Plans. It is estimated that
out of the facilittes that are now
available, we have still to utilise 20
per cent of our irrigation facilities.
The Third Plan hag expressed great
concern on this point. It is absolutely
easential that there should be synch-
ronisation of the construction of head
works, canals, distributaries and field
channels. Now when the head works
and probably the canals also are ready,
the distribution channels and the
minor canalg are not ready. Govern-
ment should immediately correct this

position.
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Now, in some places, the landlord
in the vicinity of the canal does not
co-operate in building field channels
and the land further down suffers for
want of water, even though water is
still available in the canal. Chapter VI
of the Bill provides adequate powers
for acquisition of land. It ig necessary
that Government should acquire such
lands and proceed with the construc-
tion of channels so  that agricultural
production does not guffer.

In a national emergency like this the
transport problem ig of great import-
ance. So, the railways should see that
there is better utilisation of the wagon
capacity. Now there is considerable
delay in the oulturn of wagons. If
there is quicker outturn, it will in-
crease our t'ansport capacity tp some
extent. At present, a wagon is run
only for 3} hours in g day of 24 hours,
Now it takes 5 hours to load a wagon,
another 5 hours to unload a wagon and
the wagon runs for 3} hours. So, in
all, the wagon is utilized for 13} hours
and for the remaining 104 hours the
wagon is remaining idle at some rail-
way vard or the other. In a national
emergency like this, we cannot afford
to have such waste of our wagon
capacity at the railway wards. The
railways should geriously take up this
matter and improve the utilisation of
our wagons. If that is done, it should
be possible to increase our railway
capacity by 30 per cent,

13 hrs.

Above all, there ig the problem of
idle man power in the country. It is
estimated that 20 million able-bodied
persons in the country are unemploy-
ed. An equal number, that is, another
20 million are still under-employed.
The Government should seriously
think as to how this waste of idle man-
power can be utilised. The establish-
ment of a National Labour Service
might be a joint venture of civilian
and militiry responsibility, This was
done in the United States in the year’
1933 when the Civilian Conservation
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Corps was launched to recruit the idle
youth for nation-building activities for
the various purposes.

There are still many other fields
where there is under-utilisation of the
available resources in the country, The
Government shouid thoroughly
investigate the under-utiliszlion in
various spheres and find out the
reasons for this under-utilisation so
that this can be remecdied during this
time of national emergency and there
is no scope for any waste whatsoever.

While we make the best use of our
available resources we should avail of
al] the help that our friendly countries
are offering to us in our ficht to de-
fend our freedom and to defend the
democratic way of life in this country—
nay, this is a fight in the defence of
devaeracy  itself. Our cause being
just, heart within and God overhead,
we will suceeed.

Mr. Speaker: Shri Muhammad Is-
mail .. He is not there. Shri Bis-
hanchander Seth He too is not
there. Shri Heda.

Shri Heda MNizamabad): Mr.
Speaker, Sir, it was a  surprise to
many of us when yesterday an  hon.
Member of the Congress Party rose
and started criticising the action of
Government in arresting some of the
members of the Communist Party.

An Hon. Member: Il was a lady.

Shri  Iledn: She described  these
arrests as indiscriminate, She showed
a great inside knowledge of persons,
who were arrested, and their views. I
should think that she would have done
some service to the Party which s
responsible for her election more than
once had she given some of her inside
knowledge to the Home Ministry, had
she passed on that information to them
and told them who those Communists
were who were still to be arrested or
who should have been arrested much
earlicr than that. Instead of doing
_that job she came out as a champion
and only exhibited that the Govern-
ment hag not only to scrutinise per-
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sons in the Communist ranks but evem
in the ranks belonging to their owm
Par‘ty.—

Now, I come to the crucial thing.

Mr, Speaker: The hon. Member can
take it up with his own Party,

Shri Heda: [ might do that. But she
has only indicated that the problem ls
very serious and that onghas not only
to look at one particular corner but
has to look all over the country and
all over the house. That was the point
that I was making.

Anyway, 1 now come to the real
issue, that is, lo the ruthivss wodi  un-
called for aggression of China on our
soil and en our entire country. I found
that in this country as well as abroad
there was not full realisation of the
plausible causes, reasons and objec-
tives of this aggression by the Chinese,
In fact, I found that many of us some-
times described this aggression ag @
foolish action. In fact, it is not a fool-
ish action. It is a planned action and
it we go by the various reports that
we were getling {from our Envoys in
Bhutan, Sikkim and other places, it is
very clear that for the past few ycam
the Chinese were amassing their Army
in Tibet.

Tn this connection, I might say that
there is a general fecling that this win-
ter would come to our help and that
the Chinese will have to stop.
The Chinese soldier can bear this
winter far better than even the
Tibetans and even in cotton clothes.
It was a surprise even for the Tibetans
to find that the Chinese could bear
this winter with that much ease.

Now I come to the plausible objec:
tives of the Chinese action. The first
thing that I would like to make clear
is that war or conditions of war are
just the way of life for the Chinese
regime today. If we just look at thelr
r.oblems—a vast population, lack of
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food, backwardness and poverty—it
will be very easy for us to come to the
conclusion that any !eadership, if it
wants to maintain its hold on the popu-
lation, has to create some unnatural
conditions by which it can extract lab-
our for any number of hours and can
put restrictions on living and other
things to any extent. That is why if
one looks at the past record of a de-
cade cf the Chinese Communist re-
gime, one will come to know—it will
be very ecasy to find out—that every
time China was finding some reason
or the other to wage a war in some
place or the other whether it was
Koria, Indo-China, Thailand, Burma,
India or any other place. They werc
always after something or the other.

Not only that, their role in inter-
national polities too was to maintain
warlike conditions. They were always
in favour of, what you call, the ~nld
war and of turning the cold war into
a hot war. If one compares the inter-
national policy of Russia and China,
one would find that there is a specific
difference between the outlook of the
two. While Xhrushchev was talking
about co-existence and saying that one
can remain a Communist country and
the other can remain a capitalist
country and that good will prevail in
the end, Mao and China never believed
in that philosophy. That was within
a short time of Chou's signing the
Panchsheel declaration and his attend-
ing the Bandung Conference. It was
only to lull us for the time being and
it was a good deception that they
undertook.

So, the first thing that we have to
appreciate is that with the present re-
gime of China continuation of war is
just a way of life. Without this they
will not be able to maintain their hold
on their people and will not be able
to solve their problems. The reports
that have reached us are very good in-
dicatives. Generally, a man whp is
starving and is not able to get his
food is recruited and is given the train-
ing and then he is sent, many a time
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without inadequate rations. The gene-
ral feeling that they are very well
equipped with modern equipments and
all that is not qulte correct. What
cguipment there is is that the soldier
knows that he has no future if he goes
back and that he has all the future
if he goes ahead because he can get
some more food, better clothing and
some rest if he seizes the Indian post.
There he might find some food to eat,
something to drink, somewhere to live
and even some clothing. This hunger
of the Chinese people born out of
poverty has goaded the Chinese young
men into their present hysterical war
actions,

Similarly, it would be very easy to
find out that the present Chinese re-
gime was always hungry for more and
more land. They had the expansionist
designs, or rather they had the grouse
that they could come up so very late
in the Second World War and there-
fore they could not expand their sphere
of influence in the South East. That
is why they are trying to make good
whatever is possible.

The third thing is that they knew
that there has come a challenge to
their leadership of Asia. They thought
that because of their size, their old
culture and tradition and all that,
they would easily be able to assume
the leadership of entire Asia. But m
the mean time the progress that we
made in our economic sphere and in
stabilising democracy by conducting
three elections. the largest democratic
elactions in the world, showed clearly
that the Asian countries would slowly
be looking upto India for leadership
and not to China as they thought.
This was a challenge by India for the
leadership of Asia. They knew here
is a time that they should not waste
and therefore, they had to snub India
and humiliate India. I think, in this |
respect they have been successful.
Whatever the future, I am quite con-
fident that wviectory will be ours. In -
the past one month or more particular-
ly in the past 10 days they have shown
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that so far as military strength is con-
cerned, our strength is nowhere near
as compared with them.

-

Then, they had another problem to
face. They were forcing Russla to
help them. Their strategy was to
force Russia to give them greater and
greater aid. That country Russia was
industrially and in many other ways
quite an advanced country. They
found that that country was bec¢oming
friendly towards India. That coun-
try was not only giving us econamic
aid, but also giving us aid in terms of
military aeroplanes and others. There-
fore, China found out that by one
stroke, by this aggression on India, it
could put a great brake between the
friendship of India and Russia. I
think in this also it has been success=
| ful. LS |

So far as the future is concerned, it
is very clear that everything depends
upon the attitude of two great coun-
tries. One is Russia. Another is the
U.S.A. Whether Russia maintains the
flow of its help in arms or equipment,
food and other things, particularly oil
to China and maintains a neutral
attitude on the surface or whether
Russia adopis a real neutral attitude
or whether Russia tells China that
China should take off her hands from
India and it has proceeded wrongly far
in a wrong direction: it all depends
on the attitude that Russia would take.
The indications that one can study are
very clear that Russia might take
a reasonable attitude. So Tar as the
U.S.A. is concerned, in spite of the past
things that an average Americag was
feeling that India was always snubb-
ing or humiliating them for something
or other, it was very magnanimous on
their part that they forgot that and
they are coming to our help and they
arce giving us massive help. Therefore,
it is quite certain that this war would
end in victory to us and we may re-
gain all our territories much earlier
than we would have thought of. But,
we have 1p be prepared for a long wat.
From that angle, this Bill is very ne-
cessary. I support this Bill.
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miwr ®r§ gdr & feafa @ 1 foee
LAWY | ST wRaT I 1 g g
W #I g & A fFan, 99 o
wET frgemm & o o g, ol
wfysre faeaa & 4, Fa1 @A F7 47,
qT qgT 9 AEEE 41 AR @A
FT 97 gy gL AT HIAHTE, FC IR
gfera @ smar a1 s AT feafa
Y waraE 7 FE G4 g 7 & Th
HTaT fgegeara &1 & 41 q@7 97 91,
fegeamdt & S AR FE 9,
& ot 7t 9, AfFT 7w 7 wed F=w A
gz faar =i 33 aarr w4 g ot
AT FT FIE N T30 (64T | IqH
1% 3 to = T9 F faswd 9T gwar
f&ar ¥ fosaa 1 A9 a9 7 &< faqn
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Ig wag Y fggea™ #1 &t 7o AT
I Aifgd °f, 99 gETE ® oAEY 77 7t fom ¥ v a8 wae awmar m

JeM@T | T HE FICUT § TAT FATY
fagar Afq & &1 61 a9z 7 foeaq v
#rr fegrgeam & d@mr & arg g7 wF
W §27 & |9 /14 A 3G qF g
FC AW fggeam &1 e ot S
AR ¥ g @, I Aqve 1 o A
#ife fegem &1 7@ & g,
Y FwAI AT F 398 & 7 fgrgew
& I T T GeAwaed AR FT
&mglwmwﬁagvﬁ%a%ﬁ
wrar g f& s A fA o#1 oA
fegeam &1 g & 914 91 AR
fom 1 & #x fergmam a1 9% A
9= & @ w3rd F fau dard s
aifgd €t ag fard = 7 76 AR
w7 afvorm gom 5 30 aeamaear
F7E ¥ feegea™ &1 0F 27 F g gAa
TR @ T AR fegEma #1o§AR
& araa quar qg fram & o 27 A
wWomr o? o

afgw fergear #1 st @ 34 919
¥ forw @ & woAT sfaf=war 3= w1 war
¥ fam arfzz #t 2, 7g ot v e
ama @ oA # g & TAw 2@y go
W AN F1 §E a9 # FE @ A9
f ot w3€ &) +EY 8, @ W wfaAw fasg
gaTt grft | AfET TW oA ¥ g &t
g WA ¢ fr owma oA @
T AR EE ? fom & 997 08 &=
g g & A I AT § A H
gW WT 0F T weA, fedq o ifew
Uz AW o Ty & | Hag FF g o3A
T % g gm d sa aa F fam
uE e 2 fF oTr fEa ww shem
U F1 TF FIA F @y qr W7 39
HIFT ! TA OFL Bl IUAHT TIA T
qfuFT 3 & av7 W a8 TF F AFW

| zafau dag 1 fadiv al ¥ @
fargAr Taet gnh, fasig araarEr
v 20 fF oo A g GO W
g & T § A fam g #y Faard
feam &< g 2o & fag & M gwar
207 o7 § UAT A & O | wT A
43 T &7 gAY 8, 99 ¥ gy fawrd
T 21 % fad g #1 durdy ) A afew
4z ¥ faafas ¥ st qwelar a1 o &9
ard ot ATH IR ¥ T B gY, I
F ®T FI1E FW A & §, 194 foaw o
39 39 # fAaGH F0 1 IwE 8
AT §A% @A &7 q%@ & |

AT 7% F7HC FF (e $t Friarg
g%, 39 47 1 q@T & qO fawaw g
v ¢ & ww fam feafy & g oo
g3 g0, 39 F gL 39 & A wAT HA
g A 9 93T F oY d@y & A A1
TTAfET & 39 § Ga7 Wt ag fear @
5T & fF 9777 Aqea g7 § aE
A2, 0 48 & I9 H w40
o AT FHIR @A F e ar
TaZ IART A AT A atg § frwern
9%, a1 48 uF gad aa gy | afed
ot 71 feafa & &6 918 ama 781 @ )
B9 T 2 fF 3 # agE A, I
afs g1, 37 % aaw g @ife 7g fgrgena
#1 fehq & &9 1 I97 76 A1 AW
Fr faordt @7 &% | 06 $1f sgawar
ST A w7 TET AT F1E ATH T F7
ag fae= oqd, av gw Al &) aga
A A

Fo o1 fgra qwat 7 5 ar fr '
grafarz o & A e gt @ 3
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CORICEELS|
g FY oF AT FIET AP AR A
(o) 7 w7 5 ow aw &
sgfreet ) fregardy €1 @ & 9w avE
& 7€ g wfgd | o feafa & & om
I FEAT ATRAT § | A wRgfAEr
& @I § S F1 UF a1q q9w a7 A1fgd
fa ot for Ffaremd & saeT wvaww 2,
a7 fF foq ot & & =wr & 94 ot
Y GTRTC A TATY 2 97 WrANT foam
UM gma A A F IO 3 &
ARN FT g7 W AT GIETT FT oA
far @, @1 T ST 1 9ITAT A7
afgd | 97 &7 oF & FW AT Afeq
fE & oot TEaf AT of=g &, 3T 9
W ¥ §qq A7 afed fF avmy #
I # Jwfem 2, & 3 & wfe A=
& e ¥ qgy wafae ot &
foem Far s ma 8, S aw T
1T H a7 #1 2, T F A F7
aFar & g1 A @ w9
feafq & 21 &t 57 797 37 77 @
TTH q9 ) oA & fod oww
fordmrdt & 7o @ 7 wfAd wr
T 3 Y T T AT FT @S g0
FHpfree ot & g9 AW & AT AT
FC § W7 IT HY Frewa w4 § A
' & fa@ e & 1w 7@l T
AT FFATE | R A AT T
qref & AN § IT FT GEGA KT TEIA
g & | afew Tl & T 97w
& F« ¥ o7 FT @ a1 wear & A
2o % w1 FRIA A FEA TA |

€ SETE A1 A AT g1 @ g 34
faerfaer # ot fedm #ifae o+t @ 9=
fedw Fifaer F1 2o & Gy 74 Aow
qgar § fF ag feda Fifaw F1f et
feva #Yfaw 78 ars & wifs 3 &
e HAT qifeqt F A1 SR F qav &
TR H T o T W #
oY T H1 Agl fea ma
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T W ST ATOA &) Agr ferar
T ], ¥ | $Te 19 AAIGT Fifgar HY
g foar mar @ 1 S 3 F adwr A
2 37 %1 o feda #Yfawr # 7€) Frar
&1 g A Y o o, e &
F1E |7 AET &, AR W 2w F FA
AT TaeY &€ mrafe o gd @, & g
H ST W & F9ATY AT § 99 #1 fehe
Fifae ¥ 7 &7, & wwwan g, aga a9
et g€ @ 1 7 wwwan g fr gy e
qary S |

H UF a1 W FF AT AEAT § |
T == & fa=fosr ¥ o 39 # 99
F F®T £ | g1 & 57 "W AT
Fiferer w7 7€) {5 ag o | &fF gt
M F [ TS [ETA WY AT £ I
F 9 AL & AHT AATE | ITF 9
fFaar AT 9w & 3w oA FE fET
T O A TR, gy W AEY S
| 97 3H I T 997 99 K1 A § A
T, 9T AT Ai(Ed W A g ASTE
F AT H B FT AN FT AR & AV
AT 7 9ZA I AW & A FT GO FEAT
w1fed | w7 I A @ T A wey,
afFq oz @t 7 7 & 4 39 W HF
fogr @ |%ar 2, =A@ F1 AW WY
TEFTT &1 ArFAT TrfEd

|/ T F 397 A qFT HGT TAT
2, T ¥ g U F I AT AR A
UF AT FEAT AMEAT § | AW FAC AT
¥ Ay 2w 2, 39 Tmoew ) W o
A gt g fF st & om W oagr
I FAT FIAH FI ATEL g | AT HAT FT
w9 ag F ¢ e owma W b, T
g IY A A7 3% T &Y, 9 sufw) A
fogfer 27 o & fag e aran @,
#YT gl 9T A1 AT qA A @S §
F UF aTF & qAT F1 Fwa § " faaw
ARTE FT HECT T &, 9 A1 § HATT FT
& W A H A Fx Aa & fom
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T ¥ FE TN 9T O v ey 2
I T@ FT 99 AT g9 27 F wAr wam
T gE ¥ ) afed & agan § froew
qETE F AW Fwr & fax, 7w qerd
ﬁqzmwé%tfﬂwmﬂm%m
mrwa‘rm|w“rmw1rriﬁr¢r
WA § 4 A QA w0z was &
TR FT W9T § | A 7w avg A wAv
BT § | M A w7 a9
T grY & 1 et Y 9w ¥ wr
dafaa Y wrar # owr oav o 2y
aret St AT T @, 3§ FAT & Fav
A =1fed 97 avg % T A FAv At
arer afga | Tx fod & gw qeaew &
aar

st 7 Ty (dgaw) o wemw
WA, ' fadaw & fF o9z wewrw
FgT fr gare gyt A & arer FAv
AT &, 7 3% aft @ 1 g fed
T W@ §

IR WEET . F AAAN w3Eq &
TR 74 § fF a5 Fgm gare fag
TOAT TG 2T ) ag oA qgd T &
T GATH TA TTF T2 97 | g AT TAT
? W% § guwar § 5 madta ageq ot
T8 T Fga1 9T 9 fF 38 fas Atwd
FA AN & | qg 47 F1 @iz § aAr
Tg ¥1 AYE § S I A A @ g ?
T AT §7 T & A I @
T N e F Aigesa ¥ woAr gatdr
WRgTI @ E, qg AT grIE AT £
1 g7 ag a1 7Y FeAr afgq 1 v ar
WG §9EF IX gZ gUE §7 A AT
T A F o

Y Yo Ao HWF : WIS HUAT JAT FT
Twfem ® g0 1 a2z 78 & oW
fom dn &7 &1 & 99 & T § AW
fos sqar &t w5 & fF foaw az @
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HAST ¥ I F Fogedz Taar ar AR @
mﬁw@alﬁa@mm&
zat A7 ¥ dar wfeq

wew wgRa : AfET AT Ay S
MIBEIAF AN g wr @ &)

Dr. L. M. Singhvi (Jodhpur): The
particular expression may be expung-
ed.

qeaR WD AT At FTer fEEwT

g omr

st qo «To WEN : UF aA ¥ WK
FgAT ATRAT § WK A T

weiw wgaa ;- AfET 59 g
T wRA

Wt Wo Alo WA : 7 ¥ wrary §
# AT &Y wgar =Wgan § v fegem
Fr aAar T fag a@ ¥ 59 I F
wara A wmadr wfaar wrfge &Y R,
37 ¥ fergeam # &9 & &9 ©F a9 ar
sz i Afed fF o1 & vy §
tar 7 &t fx % wmafor s fer
FATAT &1 I | TF AR K @ & ol
ara At fedq e ffear G qra gt w@r
2 3§ &I g=4r a7 ¥ wUA F AT AW
ni fgrgeama & aifer s sd® afen
dqi & AgY g Tfed W A asw
aEd § I8 & G729 fem 9w afe
AR FT HIA A7 T AT FraT Ay
A1 1 @EA T B fawwT T80 g
§ & oA Fifezzqat & aar o7 | g
9w & 7 v e RO s W
T &Y 2,07 wE Tl o fEofaw
A FT THT & FTCT AR HT GO0 AT
aamr 93 @ & 1 gafad & e g
fF g o7 "9 AT 1 3@ A7 aEr
afrfeafs 20 % Fraw @ fr g2 & wraw,
0Tl 1 aFAEIE 39 qrEAT offeafa qig
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[%it o To sww]

T 41 Y, afew qd ofifenfa @ fom &
@ T ST WWTE I G g I9 I @A
"l g ¥ 9% 4% |

st aet at (fawraare)

wE WEIRY, W 9gd a9 Y
Y S, 7R 1 Fwg foer afgg o

Shri S. M. Banerjee: May I know
for how long the genenra]l discussion
wil] continue?

Mr. Speaker: | cannot say yet It
will continue at least up to 2.30 p.m.

Shri Narasimha Reddy (Rajampet):
* Dunng times of war, and especially
during the time of such sudden and
serious crisis as this certain extraor-
dinary powers are vested with Gov-
ernment so that the nation's safety
may not be jeopardised by any internal
sabotage appearing in various guises.
Since there are a large number of
Chinese who have infiltrated into our
land and into the farbic of our society,
and since there are many jdeological
friends of theirs, dispersed throughout
the length and breadth of our land,
friends who but yesierday offered
flowers at the foot-stool of Chinese
communism, it is but right that Gov-
ernment should come before Parlia-
ment for additional powers being en-
trusted to it,

Sabotage may not always come out
in a pronounced form, ready for pub-
lic gaze; it may be hidden under
smoath smiles and asseverations of
friendship; it may lie hidden beneath
loud protestations of patriotic fervour
or intensification of war effort, or it
may come in sudden spuris of rage
and indignation against the Chinese, or
it may also show itself in glowing
adulation of our Prime Minister, but
Government have got a duty to probe
behind all these manifestations of
friendship.

As I wag going cursorily through the
Bill, some provisions struck me as rat-
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her extraordinary even in this emer-
gency. Clause 4 gives the power to a
State Government to transfer any cases
under any other Act from the ordi-
nary courts lower than theHigh Court
to special tribunals, I do not know
why this extraordinary provision has
been made,

13.31 hrs

[Mr. DeEPUTY SPEAKER in the Chair]

If some cases have to be transferred
from court to court, there are suffi-
cient powers with the High Court to
do that. Then why invest the State
Government the power to transfer
these cases from the ordinary courts to
special iribunals? It conveys a very
sinister meaning to us who know that
workings of the mind of State Gov-
ernments. If g person is charged with
murder in a sessions court, the State
Government can transfer that case
from the sessions court T0 a special
tribunal which is its creation. It is,
therefore, unwise and thoroughly im-
moral to introduce such a provision as
this,

1 can understand it if powers had
been given to ordinary courts to try
cases coming up under this Act and
you consider those for transfer to some
other tribunal.  So I say that the Gov-
ernment should reconsider this provi-
sion. The State Government shall
have power to transfer only cases
arising under the Defence of India Act
from one special tribunal to another
special tribunal.

Then there is this provision also,
that a special tribunal may take cogni-
sance of offences withoul the accused
being committed to it for trial. That
is unnecessary.

“Save in cases of trails of of-
fences punishable with death or
imprisonment for life, it shall not
be necessary in any trial for a
Spacial Tribunal to take down
the evidence at length in writ-
ing...."

This is certainly an 4nhuman provision
Under the Cr.P.C. courts are not bound



3219 Defence
1o take the whole evidence in writing
on]y in petty summons cases. The
procedure in summons cases, cases
punishable with imprisonment pto
six months, is sought to be 1nserted for
cases which will be pumishable with
imprisonment upto 8 or 9 years. This
is certainly horrid. It takes away the
rights of individual citizens. If an in-
dividual citizen is arraigned before a
court and if the court thinks it neces-
sary, it can sentence that man tpo 9
years imprisonment in which case his
evidence will not be there in writing;
only a memorandum of the substance
of the evidence is sought to bé kept
under this provision,

The next provision is in regard to
cases except those of death or trans-
portation for life. At first it was to
be ten years’ imprisonment, Now Shri
Datar has tabled an amendment to the
effect that it should be IImited to five
years. So only in cases where a per-
son is sentenced to death or transpor-
tation for life or tp imprisonment for
a term extending upto five years, there
1s an appeal to the High Court. Sup-
pose a person is convicted and sen-
tenced to less than five years, say, four
years. Does it mean that he should
not have the right of appeal tog the
High Court? Does it mean that his
evidence should not be available to
him in detail? It is certainly very hor-
rible to think of this contingency. I
would request Government to think
over these provisions and see that they
are amended properly. If these pro-
visions are not amended, it is tenta-
mount to placing a dynamite in the
very bedrock of human rights,

The next provision which strikes me
as rather odd is where Government
has taken powers to control agriculture
including cultivation. For some time
past, the Government was inhibited
with this idea of co-operative farming.
This provision means nothing else by
this conirol over agriculture including
cultivation and control over
What is the meaning of cultivation?
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What is the meaning of Government
having control over cullivation? It
means nothing else but compulsory in-
troduction of co-operative farming.
The Prime Minister has often said that
co-operative farming will not be com-
pulsory. But this clause gives power to
Government to impose co-operative
farming compulsory. If the Minister
gives me an assurance that this provi-
sicn does not mean the compulsory in-
troduction of co-operative farming,
shall have nothing else to say about
it—The Minister seems to be quiet.
That means that he approves of the
construction that I put on this pro-
vision.

Co-operative farming has been found
to be impractical in countries like
Russia and China. Recently after they
conquered Tibet, the Chinese intro-
duced co-operative farming there,
afterwards, they scrapped it. Megalo-
mania is a very difficult disease to <ure
in a single individual even by the most
expert doctor. But when this megalo-
mania of co-operative farming takes
possession of the mental structure of
the Government, it becomes all the
more difficult to cure. We can only
hope that the Government will dis-
card this idea in one of its lucid in-
tervals. But here in this House I have
to protest on behalf of the ryots of
India against this co-operative farm-
ing and the substitution of individual
initiative and incentive of the ryots bys
any sun-baked bureaucratic machinery
which will take away the life-blood
of the rual population and introduce an
element of chaos which will come seri-
ously in the way of the productive
capacity of our country,

Ancillary to this, I will have to
mention one other thing. The Govern-
ment should, in the present crisis, put
in abeyance all controversial measures.
The Government thought the Lan-
guage Bill to be a controversial mea-
sure and postponed the consideration
of that Bill. Much more controver-
sial than the Language Bill is the land

J
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[Shri Narasimha Reddy]

levy legislation contemplated in var-
ious States. The land levy legisla-
tion has been held in abeyance in
Bihar and U.P., but it is being proceed-
ed within other States. The levy
would be between 100 and 500 per cent.
That is why I request Government in
this moment of crisis o see to it that
the agricultural population is kept in
absolute contentment and satisfaction.
To tax the agriculturist is to put the
last straw on the camel's back.

The agriculturist has been the
mainstay of our country from time
immemorial. With the plough and
the sword as his motto, he has been
ploughing the land and producing
and feeding the people in time of
peace; and in times of war, he has
taken the sword to fight the enemy
and drive him out. The agriculturist
has been through the ages the exem-
plar of simplicity, of rugged honesty
and stern independence, which have
been the marked characteristics of
our race. I therefore say that this
crisis should not be taken advantage
of by the Government to put more
burdens on the agricultural popula-
tion. The attention of these Sturdy
ryots should be diverted more to the
war effort, They are giving spon-
taneously whatever they are having
for the sake of the war effort.

1f the Government wants additional
money, let it cut down its expendi-
ture. I wish the Government had
taken more powers to curtail the
number of Ministers in a State to a
decent seven, of course, setting an
exemple itself at the Centre by prun-
ing all unnecessary appendages such
as State Ministers, Deputy Ministers
etc.

Mr. Deputy-Speaker: He must close
now. I have rung the bell twice.

Shri Narasimha Reddy: I did not
hear the bell, I am sorry.

Regarding the State Ministers, the

Statesman in its editorial on the
16th. .....
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Mr. Deputy-Speaker: There is a
resolution today., He can speak on
that. He may wind up now.

Shri Narasimha Reddy: I am just
referring to it, It is therefore neces-
sary that the Government should
think of reducing the expenditure.
Only one thing more, but if you want
me to sit down, I ghall do so.

Mr. Deputy-Speaker: His
has taken 36 min\ztes.

leader

Shri Narasimha Reddy: I will sit
down.

Mr. Deputy-Speaker: Shri V. K.
Ramaswamy. Shri T. Subramanyam.

Shri T. Subramanyam (Bellary):
Free India is facing the gravest crisis
at this moment with the emergency
created by the Chinese invasion. The
freedom, integrity and sovereignty
of our country and the values that
we hold as very precious are at stake
today. The People’'s Republic of
China, which has made a mockery of
people's freedom in China, the leader-
ship of which 1s built in a climate of
regimentation, terrorism and fear, the
Government of that republic has
made a massive invasion on 1lwo
fronts. One is on the military front,
and the other is on the propaganda
front. On the military front, they
have occupied some 40 outposts in
Ladakh, and then they have made
inroads of nearly 200 miles on the
western sector of NEFA and about 100
miles in the eastern sector of NEFA.
And then they describe this as mere-
ly a frontier action by frontier
guards.

To the outside world they make it
appear as if the Chinese leaders are
the apostles of peace, and that we are
the aggressors. This is a massive
propaganda of the most mischievous
kind. I was about to describe it as
character assassination on a global
scale. They have described Pandit
Nehru as the greatest aggressor, as
an imperialist, and as having invaded
parts of China. This is a travesty of
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truth, and I should say that this even
improves on the standards set up by
Goebbels under Hitler. )

This conflict between India and
China has several issues behind it.
One is, of course, the way of our
government., We have adopted the
democratic government, and they have
taken to the totalitarian government.
We have held three general elections,
we have showr that democracy can
be successfully worked to achieve the
social weclfare, happiness and pros-
perity of 44 crores of people. This
communist China could not tolerate.
Therefore, they have taken to this
massive invasion, just to see that India
which stands in her way of expan-
sion is removed.

Then, there is another issue behind
it, and that is the different approaches,
our Gandhian approach and the
approach of Mao Tse Tung. We
believe in certain values, humanizing

* values, in the values shown to us by
Mahatma Gandhi such as truth, non-
violence, gentleness and compassion,
which the Prime Minister described
the other day. In China, they do not
hold human life as sacred at all
There is absolute callousness. Ends
justify the means. Any terrorism, any
scenes of horror can be enacted.

Just now, some horrors are being
revealed in Soviet Russia, We are
told how the Stalinist regime enacted
some atrocities, how the people had
to go through a period of the worst
horrors, terrors, suffering and
tortures. All these things are now
being revealed slowly and gradually.
Similar things must have been enacted
in China also. Now, the real issue
today is between the Gandhian
approach and the approach of Mao
Tse Tung. Asia and the wide world
have to decide which approach is to
succeed in the ultimate analysis.

It is said that good comes out of
evil. The evil we have seen today
is of the ugliest kind. Foreign rule,
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which is an evil, that is Brilish rule,
historically has had a value for us.
It unified the whole country, brought
it under one administration, one
flag. It appears almost as if it was a
historical necessity, Now also, it
appears as if the Chinese invasion is
again a historical necessity, There
were so many fissiparous tendencies,
regionalism, communalism, all these
‘isms' which tore ass under the unity
of our country and put us in great
jeopardy. This emergency has
brought about a wonderful and
remarkable emotional integration.
Secondly, the response that has come
from the various corners of India,
from the Himalayas to Cape Comorin,
from Punjab to Assam, is most reveal=-
ing, remarkable, most inspiring and
heartening. Men, women and child-
ren have risen and have promised to
support the Government in every
possible way. Our jawans are fight-
ing at the battle field with wonderful
bravery. They have set up remark-
able standards of courage and sacri-
fice. This is an inspiring legacy from
which future generations can draw
inspiration.

In view of this grave emergency,
the Government have thought it fit
to bring forward this Defence of India
Bill. Naturally, an emergency has to
be met with an emergency Bill.
Otherwise, we go to pieces, As a
humble soldier of freedom, I have
taken the utmost interest in seeing
that the dignity of the individual,
that the fundamental freedoms, all
these are enjoyed normally, but now
when there are abnormal times, when
our security is threatened when our

country is threatened by external
aggression, naturally any Govern-
ment—Russia did it, other govern-

ments did it, the United Kingdom
did it; there have been precedents, it
has been done in almost all countries
—in our country has to take recourse
to this emergency measure. In view
of the grave emergency whereby the
security of India is threatened by
external aggression, to ensure the
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public safety and interest, the defence
of India and civil defence, this Bill
is being enacted. The operation of
this Bill is for the period of the
duration of the proclamation of the
emergency and for a period of six
months thereafter.

A valuable thing is naturally
appreciated when its very existence
is threatened. Our way of life, demo-
cracy, freedom, integrity, all these
are threatened. Therefore, we realise
how precious these things are.
A new generation is coming and we
had hoped that it will be peacefully
allowed to look to the development of
44 crores of people in {he normal way.
But that was not to be This new
generation which had not much to do
with the freedom fight is now .called
upon to take an active part in the
struggle for protecting the freedom
angd integrity of our country. It is a
heartening sight to see young men and
women coming to do this work.

Clause 3 is a comprehensive clause
and it purports to help the Govern-
ment to mobilise all the resources,
human and material, of our country
to ensure our coulry's defence. It also
ensures the saftey and welfare of the
Armed Forces and effective operations
of the forces, keeping up the morale
of our country at home. Control
of the Press is also envisaged.
It prevents the publication of any
matter prejudicial to the defence of the
country or to the civil defence. There
is also a provision for apprehension,
detention and custody of persons sus-
pected to act in a manner prejudicial
to the defence of the country. There
is also provision for the externment
and internment of such  persons.
There are extreme measures. But
they are necessitated by the present
emergency. Contro] of industry and
agriculture are envisaged, Sub-clause
23 speaks of the control of grade or
industry for the purpose of regulating
or increasing the supply of, and the
obtaining of information with regard
to articles or things of any desecription
whatsoever which may be used in con-
nection with the conduct of military
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operations or civil defence or for
maintaining supplies and services
essential to the life of the community.
This has far reaching effect. I am glad
that the Federation of Indian Cham-
bers of Commgrce and Industry have
also responded and are trying to see
thag prices do not rise and that there
is equitable distribution of all consu-
mer goods. Various quarters have
urged that there ghould be no rise in
prices of consumer goods. The whole-
salers of cloth and foodgrains should
declare their stocks priodically, the
intake and the offtake so that Govern-
ment can take note of that and arrange
for equitable distribution. More fair
price shops should be opened parti-
cularly in the rura] areas, There is
control of agriculture for increasing
food production and supplying food
graing and other essential agricultural
products.

The tribunals provided for are
extraordinary tribunals. Yesterday,
Shri Frank Anthony wag saying that
the prestige and reputation and the
standards of our judiciary should be
maintained. I agree with him. The
powers of these tribunals are fairly
wide. We have to evolve a system
under which there is a harmonious
equilibrium  rcached between the
various organs of Government ie.
legislature, executive and judiciary.
At present we are dealing with anti-
social and anti-nationa] elements.
Some of the-rigorous provisions about
these tribumals are sought to be
liberalised and modified to some extent
by Shri Datar’s amendments and then
they will be less rigorous.

I am glad thay the emergency has
brought about a wonderfu] and
remarkable response. Emotional inte-
gration has come., We have good
leadership, Some people were saying
something about the cult of personali-
ty. 1 submit with all the emphasis at
my command that it is absolutely
irrelevant and out of place because
our leadership has been evolved in a
climate of friendliness and freedom,
affection and service and sacrifice and
not in a sort of a regimentation. So, it
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is completely out of place here, Lastly,
1 hope all the peonle will respond as
one man and see that this menace of
Chinese invasion. that has come about
to our country will by removed and
we shall leave to the future genera-
tions a free, happy, prosperous and
successful India.

s T3 AW HIN (AFTR)
IqTed wIRA, AT §g faw agw A
g 34 A WY UF Wg gEE 90
far, wrar ot faw gurt wwA £, @@
IR TEATT & UF qALAZd qE FFT AT
FHaT § | {99 avg 39 gmAE &1 gw
A 7 oF w7 T R 2, I @
arg-yfe &Y var & fag geqa fe@a aq
T FA 1 AT @9 LA ¥AT {919 T4
T 3g 9 wIEr qOr Aagafys A0
¥ wwwar § fr e7 & 77 7 @ avd oft
gIa T & MAA AZL A FFAT, 9= fF
T I 97 UF LUETH S5 A HATHAT
frar & 1 w2 faae & famg & sfmmm &
Q¥ Tga F4 qih Ay g1, 97 fF
¥ 7 us mfeafar fos2w & a9 9
g #71 famgraam fear 2 gw &
srAy 4 fF 39 fagewrg @ oA
Tt & fao ag d af @ ad w8 o
gFar &, @fms fer v 2w F 9w
axra< fagars fear  afeg gae d= &
feaar ok sg-wfeea & s o
aWIaT gAT 40, ITA & AT T 0FCH
swa faar

qF W FY G W w@dAa & fow
WAL FT 99 § TT1 HEW g4 AT ATHA
g1, @ g feafa & sa v w1 @
aga anfadY § 1 gafae & qrw w7 g
f® T 7g 737 1 yaw weEw W )
woT #gAfa T W 77 "534 g9 &
a5#t gAfma a9F T o

& WA "I, S ET qEoAT,,
7 WY ANV # T G EY A Iz
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fo #1 g7 #7 q@ wmead gor | IEA
a1 fF “are AT FaT Aandz 3T are
% A’ | F A AT A g fF
99 37 fa=r 1 7% 71 71 ©7 27 F {0
T W @EA & ArAA war qar @, at
fFr o9 & §EAz F T qT ARAC
qFAT F FF e, ag W 9T T TAATT
14 hrs.

UF BE WY AT qg 937 @ 4 U A
Y ZrEEe g, W A FmAer weT A9 faar
T | Fuear § oot a=w faw &
w7 & fow # dfzarfesw #t a==r
NTEAT 8, S W2T AW WA g, 9% 9¢ Fg
AT &, WA FT T=47 =47 F7 TF770 3
f& “gfzar” &1 qawq g7 &, wEEE |
77 At w9 5@ wvyfe &
W ¥ faq ag emew w@r mm oo
TH § 91T UF =3 JIST 1 FE q979-
FAT AZ 91 |

T 79 Al FY 2@ FT qIGA gH
$9 TA Sl F1 a0k & it ot famarm
FET & W@ & | gaft 37 S 3 wedAr
T F WX § S 918 w7 faa
afer for ot fasam 78 g &
& &war & fF o 3@ W, @ WX
-9F AT 3T H F 99 NET WreqaA
#1942 fas 7 w7 § a0d | wre o
&7 & Wlo AFAT I197 @ T, IA F1 T 5T
74 7 g § 7 7 9 39 9t W9
AT & qarfa® w17 w4, I9 qEF &
T AT THE qanfaw 0 @ ¥ @
&1 7 Twwa g 5 a<wre 7 3w A7 geenn
FT A TF TG B, OF 42 F S0 A
wr afgar wg (F7) 9% 7@ faar §
Y A fA T & g ox afgar g
(F7) ¢ 7@ Y ffww A 7 wE g
Tg FI A9 ¥ = @, wwadm g

4 wfa® a9 qar 4 "wEa g1
T ¥ ¥ FT A wsar WE T
Frqar, WrE F sfrm d ar wwAr g,
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[ 7 A1 58= Hew]
=9 fas ¥ @ alv av EwFe amaw
& art # 97 Iawr afafaw 39 & It
¥ oY syaeqr #) w1 T fow qF
Tl 7 O fegr @ | W oY S @
XY FrFar O ¥ a7 IAAE & g F
a7 et W 7R Y 990 & g §
aY 2xiree wrafmdt £ ¥ar g FA ¥
grar wiwa &Y o7 Fwdr @ 0 g 9w
AT I qfFT §, IR AW g B
o9 H e | 5H WA & qfa® gw
(T8 aY) ¥ Y v & fou g @@l
H g7 €, q¥ a9 oifrad w), 77 7
dr #1 @ FET § |

oF e @t T § faasr aTs w
w9 e framr Aear § AR 9%
Frafor & A # & | g8 wEwA A«
ara § | dFT W AF-HErg F1 FE_Aq
=4 fgara & 21 =nfed 9t fF @ 59 w5t
3T a@ ¥ @ AR |

g aF ¥4 fa= &7 7%y &, Th
UF UF Weg FT 7 ag fad F w@ww A7
qRGA FIAT F |
Dr, M. S. Anmney (Nagpur): Mr.
Deputy-Speaker, Sir, the Bill before
the House is brought under circums-
tances which can leave no doubt
whatsoever in our minds that there is
the paramount necessity for the Gov-
ernment to take extraordinary powers
to defend India, We are in the midst
of the war. War is not now a matter
10 be imagined; it is a grim reality
now, Under these circumstances,
which are abnormal, the powers which
ihe Government also require to con-
duct the war efficiently must be of
such a nature that they would be
adequate to meet the crisis. It had
been done in the last two world wars.
The then Government also brought
certain measures with a view to enable
them to mobilise all the forces and
make the necessary preparations to
carry on the war, under those Acts
with vigour.
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War, in my opinion, can be fought
by the Government with extreme
vigour when the Government and the
people, which the Government repre-
sents, are of one mind. In the present
war, it is a matter of gratification that
al] the parties have unanimously ex-
pressed their determination to stand
by the Government to fight the war.
Therefore, I have always thought that
il is a matter of importance that the
debate in this House shoud also be of
such a nature as to show, here and
outside, that all the parties in the
country who have made the declara-
tion, are of one mind and are making
a joint and united effort to fight it.
Therefore, any point which is raised
by any Member to fing fault with, not
an individual here or there, but with
this party or that party or group as
a whole is painfu] to my mind., It is
unfortunate that yesterday, a very res-
ponsible Member of one party attacked
another Member of another part It is
undesirable. 1 will not name those
friends.

The thing is, we have to fight out
the opponent or the enemy who has
been described properly as unscru-
pulous. He has his own method of
trying to spread his undesirable ideas
in this country. But when we find
responsible parties and their leaders
coming forward and saying “we stand
by the Government”, it is not neces-
sary that there should be any hard
words spoken against each other we
must bear in mind that we are
comrades in war, If certain
actions are taken against any parti-
cular man, the party should not
complain. It is not against the cult as
such that any action has been taken
but it is against the individuals con=-
cerned. We have been hearing the
Prime Minister saying more than once
that he is not opposed to Commumnism
1 have no quarrel with him though
sometimes he in my opinion commits
mistakes as every one of as does.
Whether we agree with him or not is
a different matter. But he, as Prime
Minister, has always been saying that
communism is a kind of opinion, a
kind of socialism; he has no objection

against communism as such, He does
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noy want to say anything against it
But when some persons are dealt with,
when the activities of some persons,

- for one reason or another, are of a
suspicious character, and therefore,
when they are arrested, the arrest of
such persons should not be made a
ground or a grouse even by that party
itself in this House.

The third thing is, these are extra-
ordinary powers no doubt which have
been taken by the Govenment. Those
powers are so drastic that some people
apprehendeq that they are likely to be
abused. So, it is the duty of the
Government to see that they do not
use the powers in such a way as to
disturb the unity that has been created
in the country to drive away the
enemy, All the parties have come
together to make a united effort to
drive the enemy beyond the Indian
border. That is possible only when
there is a united effort. Therefore, in
using the powers which are there, the
Government should also take care to
see that no unnecessary suspicion is
created in the minds of Members of
any party that the provisions are
being used indiscriminately. There
will be certain powers given but they
should be so used as not to cause any
suspicion in the mind of this party or
that party. The law should be ad-
ministered in a non-party spirit as, it
is the paramount necessity for the
Government to fight this war success-
fully. I am sure the Government will
have the support of all the parties on
this matter,

There is another thing also. In a
way, I am glad that this session is
prolonged and that the Question Hour
is dispensed with. The suggestion that
the Question Hour should be dispensed
with is a useful one. I find that we are
not very careful in putting questions
at a time like this. Many questions
are put with a view to elicit informa-
tion which is sometimes dangerous for
the Government to give; it is also
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equally dangerous that the Members
should put such questions. It is the
irresistible tendency on the part of
people, who are yet not used to wal
conditions, create unknowingly an
awkward situation at the time of the
Question Hour, Therefore, I am glad
that necessary restraint will have to
be exercised by the Members now as
regards putting questions.

It is as suggested that only two
short-notice questions will be allowed
every day from Monday onwards till
the session is over, I think that is a
very wise decision in my opinion, The
questions that are sent will have to be
properly shifted and the Government
will have to see what is appropriate
for them ¢o say in regard to such
questions, in a situation Jike this.
Those who are putting the gquestions
and those who have to answer them
will have to realise fully the situation
that we are facing today.

As regards the wvarious restraints
which had been put upon us, I find
that there is a restraint upon the
cultivation of agriculture. My hon.
riend who made a speech over there,
suspects that this restraint has been
put with a view to impose upon the
people what they call cooperative
farming. It has been already
stated by the Government that
they do not want to impose co-
operative farming on the people
and it will have to come volun-
tarily. The hon. Member is afraid of
that. I hope it will be so administer-
ed that it will show that the Govern-
ment is sticking to its original stand
that cooperative farming wil] be in-
troduced only on a voluntary basis
and not imposed upon the people by
the Government.

We are fighting a war. Our enemy
is mot only unscrupulous but extre-
mely cunning also. He has his own
ways. He has just now created a
position that he has unilaterally de-
clared cease-fire and he tries to
create an impression among the
people here and outside that he
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stands for cease-fire, he has no other
ambitions except a keen desire to get
a settlement of the issues by negotia-
tion and nothing more, and that he
has given an opportunity to india to
come forward and extend its hand of
friendship by declaring a cease-fire.

But I want to say in all humility
that this is the time when our rulers,
those who are in charge of the
country's affairs, should show the
greatest possible sense of caution and
circumspection. The enemy is trying
to create a wrong impression and we
must not allow our efforts to fight
this war to be in any way lessened or
decreased. One of the reasons why
the enemy is doing like this is, he
finds that India is getting help from
Qutside and so many friendly coun-
tries a~e prepared to stand by India.
Therefore, he wants to create a new
atmosphere outside India that he
stands for peace and he has no other
desire,

Our Government have once given
out that before any negotiations
could take place, the Chinese forces
must withdraw to the position which
existed on September 8th on the
border. The Government must stand
by that position firmly and no other
consideration of getting some peace-
ful time for us even to make pre-
parations should be allowed to come
in the way. We should not be tem-
pted to accept some other solution,
because it will enable them to conso-
lidate their hold on our territory
which they have forcibly occupied.
If the Government stand by what
they have given out, I am sure the
morale of the whole country will be
high. The response which the Gove-
ernment has received up to this time
can be retained onmly if the Govern-
ment strictly stand by their original
offer that there could be negotiations
only after the Chinese have with-
drawn to the position which existed
on September 8th. Some people here
are not satisfled with that offer, but
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we should not mind that. We have
chosen our Government and our
Prime Minister. He hag made an
offer. We accept that position and we
also want that the Prime Minister
should stand firmly by that position.
Then, he can get all the help he re-
quires from people to fight the war
to the finish. Our only aim is vic-
tory for India and to regain every
inch of the ground which has been
forcibly taken away from us by
China. With this end in view, all of
us give our promise to the Prime
Minister that if the Government will
stand by its original offer, we are pre-
pared to subscribe to every one of the
provisions contained in this Bill,
however harsh and drastic it may be,
and support the Bill as it is, in its
present form

Shri Man Sinh P. Patel (Mehsana):
Mr. Deputy-Speaker, Sir, I rise to
support wholecheartedly the Defence
of India Bill under the present emer-
gency that has come to our country.
I have been hearing many hon.
friends since yesterday. Practically
each Member of each party is trying
to support the full spirit of this Bill,
but at the same time tries to show
some impertinence regarding the in-
dividua] liberty likely to be hamper-
ed or curtailed by the misuse of the
powers either by the Central Govern-
ment or by the State Government.

Not only that, Sir. Some Members
also tried to show a very distinguish-
ing feature that individual liberty
sometimes will be curtailed to the
barest minimum, even though we
have shown a completely unan‘mous
spirit and a graceful gesture in the
last two resolutions being adopted by
a wonderful spirit of the House. It
is possible that when you administer
under an emergency, there may be
som: lapses here and there. But if it
is said that the ruling party is neces-
sarily likely to abuse the powers in
such a way that it will impair the
individual liberty then it will create
4 suspicion among the prople and it
will hamper our war efforts.
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At the moment, the Defence of India
Bill rules are not to be compared
in any way with what happened
during World War II. At that time,
it was an alien Government. We
were fighting our own movement for
independence. Practically we were
under that Government for the last
150 years, which had also fought the
first World War. So, we cannot com-
pare in any way that the present
Government is also likely to commit
the same type of lapses which might
have been committed by the alien
Government.

Not only this, Sir. Some hon.
Members of the Swatantra Party are
afraid regarding the control of agri-
culture. They feel that the Govern-
ment is likely to implement collective
or joint farming through the back-
door. This is very sensational and in-
correct thinking at the moment.

L]

Shri Narasimha Reddy: [ never
said that the Government intends to
bring cooperative farming through
the backdoor. I said, through this
front door they want to bring co-
operative farming, and we should be
careful.

Shri Man Sinh P. Patcl: 1 am very
glad that my hon. friend has not
very much misunderstood the Gov-
ernment’s policy. Let me be frank
with him. If the Government in-
tends to introduce joint farming, a
time will come when it will carry out
its real principles when the emer-
gency is over. But in an emergency
at least, in regard to certain tpyes of
commodities which, required to be
controlled, where there are imminent
dangers, if the supply of a parti-
cular commodity is not likely to
reach a particular area by a parti-
cular stage, it is possible that the
agricu'tural ' system of cultivation
may be indirectly controlled. T come
from the rural folk and I am not
much afraid of it. After becoming a
Member of Parliament, my main pro-
fession is now asriculture. Agricul-
turists have no fear if they have to let
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go the cash crops and meet the needs
of the country in regard to food-
grains in such an emergency.
On the contrary, in normal times also,
Government used to contemplate
certain legislation. When we have
to import millions of tons of food-
grains under PL. 480 and other
agreements, a stage in an emergency
can be expected where agriculture
has to be controlled. But, a responsi=
ble government wiil naturally be res-
ponsive. One hon. friend {felt that
normally every time a responsible
government may not be responsive
also in al] aspects. 1 will only quote
one simple example, and that is about
the sittings of the House, Some hon.
friends suggested that the House
should adjourn as early as possible
because of the state of emergency in
the country, It was accepted accord-
ingly, now they have changed.
There is an embarrassing position
for that hon, Prime Minister of
the country to run the present
House. Even then, he always
said that he was at the disposal of
the hon. Speaker and the Members of
the House. The House was called
earlier than it was schedulea to
meet. Whatever action was needed in
that respect was taken. Therefore,
we are having the experience of a
democratic government in a country
like India during an emergency for
the first time. We must have
patience.

If there is vigilance among the
people, if the people are {rue enough
in their spirit to fight an emergency
against the unscrupulous invaders, it
is impossible for the officers to create
such an atmosphere in the country
wher: any officer or the ruling party on
the other side can ever misuse the
power that is given. There is no possi-
bilitv for that. We will create such an
atmosphere in the country that in no
corner of the State will there be a;
possibility for misusing the power.’
However, if there arc lapses, the same
Government will improve it.
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Now, as my hon. and reverend
friend Dr, Aney said regarding the
individuals of one party or the other
party, if certain individuals are
arrested on individual reasons or on
the basis of intelligence reports on
individual grounds and one party
takes up their cause there is a pos-
sibility of apprehension by the other
side also. Therefore, we should first
of all agree that any action by a Go-
vernment should never be suspected
that it is an action simply because of a
philosophy or a principle on a party
line. There may be some fellow
travellers of the ruling party who,
in future, by their misbehaviour or
anti-behaviour may also be arresied.
I will not be surprised if some fellow
travellers on this side are alzo some
day kept in cells for the safety of
the nation. ‘}‘heretore, any action by
the Government, simply because it
is an action taken by the ruling party,
should not be suspecteq to be against
a particular party or any other party.
We can hope from the same Govern-
ment that their actions would be very
scrupulously and judiciously judged
when the question of arrest or taking
away the liberty of a particular per-
son is concerned.

Now, what is most important? Is
individual liberty more important or
the liberty of the country as a whole?
There may be marginal cases where
we have to forget individual liberty at
times and to curtail it to the barest
minimum, When particular sections
of the Constitution are also suspended
and we have to live in state of emer-
gency. We need not worry much
about it or make a row about it,
whereby the people outside the House
may have a suspicion which may
hamper our war efforts.

One hon, Member, our learned
friend Shri Frank Anthony, while
suggesting so many things, again
talkedq much about the rule of law.
1 have got full sympathy for the

- judiciary because my main profession
was practising as a lawyer. But by
saying every time that the judiciary
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has always been inter-dependent or
has never been independent of the
cxecutive, does it not amount of say-
ing that the judiciary is always under
the clutches of the executive? Does
it not, instead of helping the judi-
ciary, harm the judiciary? He even
went to the length of saying that
high court judges have to pay res-
pects individually to the executive
and certain ministers which comes in
the way of their independence. After
all, every one is a human being. He
has got his own social status, his own
social affairs. There may be so
many persons in the judiciary who
are related directly with members of
the executive, the Parliament or
members of the State legislatures.
Are we to understand that those
members who have got such family
relations are never independent and
the independence of the judiciary is
being hampered by paying courtesy
visits? 1 do not appreciate his point
that normally members of the judi-
ciary, simply for the sake of appoint-
ment, would go and wvisit members
of the executive. But talking about
this at every moment indirectly re-
flects on the working of the judiciary,
it creates a suspicion in the minds of
the people and it creates a feeling
that there is no possibility of clear
justice being administered at any
level. When special tribunals are
appointed and summary procedure is
provided for speedy disposal of cases,
there too my friends take objection.
They may be right. At times sum-
mary procedure is possible to be mis-
used by certain judicial officers, that
iz there in common parlance also.

My only urge to all the hon. Mem-
bers of all the opposition parties is
that when they agree to the Defence
of India Bill, whatever amendments
they have tabled—they have tabled
a lasge number of amendments as if
simply by the acceptance of those
amendments the power is not likely
tn be misused—should not be pressed.
Let us make an initial start with co-
operation. Let the present Bill be
passed into an Act. Let us see that
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an atmosphere is created in the coun- !

try where no officer of an individual
State or of the Central Government
can ever abuse the power especially
because the person belongs to a parti-
cular political group or political
party. Also, the action of that group
or party or the individual behaviour
of those members of the party should
be on such lines that they can never
be suspected on misunderstood by
anyone. If such an atmosphere is
created, a person is never misunder-
stood by anyone. If that spirit of
support to the Government during
this emergency is there, I would re-
quest that the present Defence of
India Bill be accepted unanimously.

Shri Harish Chandra Mathur
(Jalore): Mr. Deputy-Speaker, Sir, I
am no student of philosophy and I
would not go into it but as to whether
Gandhiji's humanism and anything to
do with our present state of affairs or
it is Mao's brutalism which is res-
ponsible for this state of affairs is not
understandable, So far as I know,
Gandhiji's humanism had nothing but
chivalry and courage behind it and it
would be only a defamation of
Gandhiji's humanism to say that it has
anything to do with our present re-
verses or such a farme of mind.

Sir, it is evident that though our
military personnel were not fighting
their own nation’s cause, even when
they were sent abroad, they had
brought honour for their chivalry. I,
particularly, coming from Rajasthan
as I do, have before me such heroic
deeds of Rajputana infantry, of
Rajasthan's militia, which have earned
a name in the world’s militarism, and
they were always acclaimed like
that. So, let us not have any such
frame of mind or mentality, that it
is because of our national character
or it is because of our attitudes in
life that we are in the p-csent state
of affairs.

Mr. Deputy-Speaker: We have to
take up the next item. The hon.
Mcember can continue on the next
day.
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14.30 hrs,
BUSINESS OF THE HOUSE

Dr, L. M. Singhvi (Jodhpur): May
we know, Sir, if the allocation of
time for this Bill, the Defence of
India Bill, has been increased and, if
so, to how much?

e "l

Mr, Deputy-Speaker: It has bee
increased from seven to ten hours.

Now, we shall take wup Private
Members' Resolutions, We have to
resolutions. For
the first resolution, by Shri Surend-
ranath Dwivedy, shall we have one
hour?

Shri S. M. Banerjee (Kanpur):
That is too short. The first resolu-

tion is a very important one,
.8

Mr. Deputy-Speaker: An hour and
a half?

Shri §. M. Banerjee: Two
Sir.

hours,

Some Hon, Members: Two hours.

Mr. Deputy-Speaker: All right, two
hours,

Then, for the next resolution, by
Shri Yashpal Singh, the time will be
one hour. &

Some Hon. Members: Yes.

Mr. Deputy-Speaker: 1 do not think
we will take more resolutions than

that. Now, Shri Surendranath
Dwivedy.
14:31 hrs.

RESOLUTION RE: ECONOMY
DURING EMERGENCY

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I beg to move:

“This House is of opinion that
with a view to effect economy
and also for efficient function of
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the Government machinery in
order to meet the needs of emer-
gency at this juncture, the fol-
lowing measures be adopted—

(a) reduction in the size of the
Council of Ministers; and

(b) introduction of rigorous aus-
terity in Ministerial and offi-
cial circles.”

Sir, about the need for a resolution
like this there would be no two op-
inions in this House. But while dis-
cussing it the entire background be-
hind this resolution must be under-
stood. We are functioning in an
emergency, in a war emergency when
there is praciically no difference be-
tween civil administration and the
military administration. In the midst
of war the two ud ..inistrations must
work like one machine. The sole pur-
pose, the aim before us, which this
country and this Parliament has
decided, is to expel the enemy from
our country. The expulsion of the
enemy is the sole purpose before us,
and for that whatever sacrifice is
needed has to be made, in whichever
sphere it may be needed. Therefore,
the people of this country have res-

ponded splendidly and they are sacri-

ficing themselves, they are giving
their little savings, eyen the poorest
man comes forward to donate for the
Defence Fund and make all sorts of
sacrifices.

We have to consider this matter In
this situation, in this state of emer-
gency, which is likely to continue for
a longer period, as has been hinted.
Because, we are faced with an enemy
who is not only powerful but who
changes his strategy in such a manner
that we do not know how and in what
manner they are going to attack us
and also cry halt, as they have done
now. The latest cease-fire proposal,
we feel, is a clever device on their
-part, it is a clear ruse. They want
to deceive our people wad ‘ull our
activities, so that they may change
their front or come forward again to
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attack us with a superior force tham
they have been doing now. There-
fore, the war is going to be a long one
and our entire planning, economy,
administration, everything has to be
tuned to this purpose. It has been
suggested that the Plan should also
be remodelled and revised and
changed. Likewise the administra-
tion has also to be changed.

My purpose in bringing forward this
resolution is not only to suggest that
you just reduce the size of your
Council of Ministers but to impress
upon this aspect of the problem that
the entire administrative machinery
in this country must be geared up to
meet this challenge. Unless we do
that, I do not think that any amount
of help from outside or the brave
resistance that our army is putting up
at the front would really be sufficient
for the purpose. In normal times we
could afford to go on merrily as we
are doing now. But I doubt whether
the people’s will and the people's
desire are reflected in the administra-
tive machinery today. 1 do not find
that urgency. I do not find that sense
of emergency in any sphere of ad-
ministration. I may be excused for
saying this. May be, at the top we
are thinking of the very grave prob-
lems. But when you go to the lower
level in the administrative sphere the
position is different. I went to cer-
tain. remote villages. The people
there are anxious to know what is
happening. But the administration as
such has not been tuned to this pur-
pose, and that urgency has not been
infused into the administracion,

I know, it is an uphill task about
which some serious thinking has to
be done. Probably the Prime Minister
may be thinking about it, and there is
some reshuffle here and there. The
old Defence Minister has gone and a
new Defence Minister has come, But
the whole set-up remains as it was.

I feel that it is not only at the
Centre, but both at the Centre and
in the States today we have large-
sized Ministries. I do not want to pick
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up a quarrel about that at the present
moment, Maybe, for political purposes
or for different pressures in the Con-
gress Party, the Congress Party with
good intentions decided that we should
hawe broad-based Ministries, And
thus the size of the Minisiries in the
States and also at the Centre has in-
creased to a great extent. In the
Centre, the number including the
Parliamentary Secretaries is fifty-
nine which is more than the number
in a pack of cards. And 1 think that
at this moment the Prime Minister
should reshuffle this pack of cards so
that not only the size should be re-
duced—there is no doubt about it—
but if we want efficeincy there must
be a War Cabinet. It may function
for a number of years. The
country is prepared for that, as they
did in England. In war time I am
told that the number of Ministers in
their Cabinet was five vr reven  In
this country we may have some more.
The size of the present Ministry is not
in any Way justified. The present
Council of Ministers is continuing as
it would do in normal times. We will
have to take some drastic steps in
1ihis connection, Not only for this
reason, but we have also seen in this
House several times that there are
different pulls in the Ministry, diffe-
rent views, and there is lack of co-
ordination, and even inside the House
there have been instances when
Ministers have talked at cross pur-
poses, All these things we could
afford in normal times, But here we
are functioning in an abnormal man-
ner, and it should be the Prime
Minister's responsibility—of course,
joint responsibility is there, the Cabi-
net functions under a joint responsi-
bility—but the Prime Minister is there
as the supreme commander. And
here I want him to function as the
supreme commander, as in the army,
s0 that there js no hesilotion and
whatever is decided upon is carried
out without any hesitation at
all levels. That can only be done
it these Ministries are reduceq in size
and also there 1{is a change in the
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entire administrative structuce. That
is one aspect of the question to which
I wanted to draw the attention of this
House, not only with respect to the
Centre but with respect to the States.
Of course, Parliament is not in a posi-
tion to pass any resolution or express
an opinion or direct the States to do
this or that But I think that if we
make a move at this end, naturally
the States who are as anxious to save
the country and to defend the country
will also follow suit and in the State
sphere also the administration would
be changed to meet the needs of the
time.

From the efficiency point of view I
am not going to discuss about tne
different Ministries or the details
about the Ministries, My emphasis
is more for the urgency, that if once
for all we decide that to meet this
emergency the administrative machi-
nery has to be geared up, then we
must make this move from the Centre.
At the same time, I am not suggest-
ing that there should be reduction in
the case of all Ministries during the
period of the emergency. The Home
Ministry, the Defence Ministry, the
External Affairs Ministry and the
Finance Ministry and such others
because they are essential Ministries,
have to continue in their present
form. But, then, there are certain
Ministries like Health, Education,
Community Development etc. which
are looking after subjects which the
States can very well undertake, pro-
vided we have some sort of co-ordi-
nating machinery at the Centre just
to look after them, instead of having
large-sized Ministries both at the
Crentre and at the States to look after
the same wark., If that is done, the
administrative personnel in the Cen-
tre now employed in that work can be
released for work relating to defence
and other important matters. 1 sug-
eest that this can be done in the State
sphere also. I had hoped that the
Prime Minister himself would come
forward with some such proposal, but
he has not done so.
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[(Shri Surendranath Dwivedy]

In spite of the fact that we are
sassing through a period of emer-
gency, nobody has demanded, no party
has demanded or stated that we will
not support the Government unless
we also become part and parcel of
the Government. Wherever we may
be, when it is a question of safeguard-
ing the interests of the country, we
are sure to take an active part in
defending our country. For that pur-
pose, a resolution has been passed in
this House and the Prime Minister
has been entrusted with the task of
carrying out that resolution. If he
does not want to associate outsiders in
mobilising the entire civil population
through administrative ineasures and
processes, we do not attach much im-
portance to it; we do not quarrel with
that. But what we would like to
emphasise is that the administrative
machinery machinery must be chang-
ed to meet the contingency.

I am not going to dilate very much
on the question of economy in this
country. I am sure the people will
wvoluntarily come forward and contri-
bute their share to meet the needs of
the situation. At the same time, I
would like to draw the attention of
the House to some aspects of economy
in administration. If we reduce the
size of the Ministry, though the saving
may not be a very large amount, there
is no doubt that there will be some
saving at this juncture when the
gaving of every single pi= is wvaluable.
From the figures with me I find that
while in 1852 and 1954 we had 20
Ministers, now we are having 29
Ministers and 22 Deputy Ministers.
Whereas the expenditure on Ministers
in 1954 was Rs. 69,000, now it is
Rs. 95,000. The total expenditure is
round about Rs. 6.71 lakhs. For the
time being, I am leaving out the other
bensofits that a Minister enjoys. In
1860-61, the Minister at the Centre
drew a sumptuary allowance of
Rs, 85,800. The amounts drawn to-
wards TA and DA for journeys within
India is Rs. 5 lakhs and odd. This
does not include the expenditure
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incurred on delegations after dele-
gations which have gone abroad., This
statement was given to the House on
the Tth September.
-

Mr. Deputy-Speaker: He should con-
clude now. There should be some
time left for others also.

Shri Surendranath Dwivedy: But
the mover should be given thirty
minutes.

Shri Hari Vishnu Kamath: The con-
vention is to give the mover half an
hour.

Mr. Deputy-Speaker: I have ton
names before me. So, if he wants a
reply from the Government, he has
to cut short his speech.

Shri Hari Vishnu Kamath: If the
House is willing, the time can be ex-
tended.

Mr., Deputy-Speaker: He‘may take
another five minutes and conclude.

Shri Ram Sewak Yadav: As this is
a very important subject and as the
Prime Minister would also like to
speak, the time may be extended.

Shri Surendranath Dwivedy: We
always allot 2 hours, 2} hours or even
3 hours to important resolutions.

Mr. Deputy-Speaker: Thiz was put
to the House and the House agreed
to it, including the Member himself.

Shri Surendranath Dwivedy: That
does not mean that my time should be
curtailed.

Mr. Deputy-Speaker: We should
take up at least two resoltuions on a
day.

Shri Hari Vishnu Kamath: The
other resolution can be taken up at
455 p.m,

The Minister of Law (Shri A, K.
Sen): . The Prime Minister will alsa
intervene.
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Mr. Deputy-Speaker: He may con-
clude soon.

Shri Surendranath Dwivedy: Rs. 5
lakhs has been spent by the Ministers
as TA and DA, 1 would suggest that
just for the sake of inaugurating one
ceremony  or  another, no Central
Minister should be allcwed to go ont
of Delhi, sometimes by using even IAF
planes,

Then, as we are passing through this
emergency, is it not the time for the
House and the Government and the
country to consider whether we should
not change the entire pattern of
appointment of Governors? Can we
noy appoint Governors on a zonal
basis. 1 do not have full figures, but I
am told that we are spending about
Rs. 50 lakhs a year on Governors, It
is a rough estimate, and it does not
include the secretarial staff. After all,
what are their functions during an
emergency? If we amend te Consti-
tution and appoint zonal Governors
for three or four States, I think that
will equally serve the purpose. That
by itself is not going to cause any
breakdown in the administration, I
think we should make a move in that
direction.

We have upper Houses in the States
as well as at the Centre. Is it advis-
able at this juncture to continue them,
as they are today? Since there is this
emergency, and it has given us an
opportunity to overhaul the entire ad-
ministrative machinery, why not we
take some steps to see that the Upper
Houses in the States and also in the
Centre are abolished? Should we not
consider  their feasibility at this
moment and amend the Constitution
in such a way that it can be done?
Since this is going to be a long war,
should we not take some such radical
step instead of going on spending
money on these things?

Since you have curtailed my time, I
do not want to take up any new point.
1 would submit that all these matters
should be given serious consideration
and in this emergency the Prime
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Minister must takc some bold steps
so that the entire administrative
structure in this country iz put on a
war footing.
Mr. Deputy-Speaker: Tesolution
moved:

“This House is of opinion that
with a view to effect economy and
also for efficient functioning of the
Government machinery in order
to meet the needs of emergency
at this juncture, the following
measures be adopted—

(a) reduction in the size of
the Council of Ministers; and

(b) introduction of rigorous
austerity in Ministerial and
official circles.”

There are some amendments to this
Resolution. The first one is by Shri
K. Pattnayak. I find that he is not
present. All the other amendments
may now be moved.

Shri Bibhuti Mishra (Motihari): I
beg to move:

That for the original resolution, the
following be substituted, namely:—

“This House is of opinion that
with a view to effect cconomy ana
also for efficient functioning of the
Government machinery in order
to meet the needs of emergency at
this  juncture, the following
measures be adopted—

{a) reduction in the size of
the Council of Ministers by one
third;

(d) introduction of rigorous
austerily in Ministerial and
official circles without impairing
efficiency;

(¢) effecting reasonable reduc-
tion in the emoluments paid and .
other facilities provided to
M.P.s;
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(d) effecting suitable economy ture of moneys provided by

in case of accommodation and
facilities provided in the resid-
ences; and

Parliament for the Defence ser-
vices, tor Civil Defence and for
other services directly connected

. with war and to report what,
(e) introduction of severe if any, cconcmies consistent

economy in other Government with the execution of ihe policy
works." (2) decided by the Government

) may be effected therecin;
Shri S. M. Banerjee

beg to move:

(Kanpur): 1
(3) direction to State Govern-
ments to reduce the size of their

That for the original resolution, the respective Councils of Minisiat:

foilowing be substituted, namely:—

“This House is of upinion that
to effect economy in the working
of the Government machinery
during emergency, the following
measures be taken:—

(a) reduction in the size of
the Council of Ministers; and

(b) introduction of rigid
austerity in  Ministerial and
official circles both at Central
and State Governmaents level.”
(3)

Dr. L. M. Singhvi (Jodhpur): I

beg to move:

That for the original resolution, the
following be substituted, namely:—

“This House is of opinion that
with a view to effect economy and
to observe austerity as well as for
a more efflcient functioning of the
Government machinery in conson-
ance with the exigencies of
national emergency created by
external aggression, the following
measures may bp implemented:—

(1) reconstitution of the
Council of Ministers with a view
to reduce its size and redistri-
bution of Portfolios to effect
rationalisation and better co-
ordination;

(2) appointment of a Com-
mittee of Members of Parlia-
ment to examine the expendi-

(4) appointment of a Spoecat
Committee to review and revise
the Third Plan and to fix and
allocate priorities; nnd

(5) introdwction of rigorous
measures of austerity in ad-
ministration at the Union as
well as State levels.” (4)

Shri Harl Charan Soy:
move:

1 beg

lo

That for the original resolution, the

following be substituted, namely:—

“This House is of opinion that
with a view to effecting economy
and, equally, for efficient func-
tioning of the Government mac-
hinery during the present emer-
gency, the following measures be
adopted:—

(a) reduction in the size of
the Council of Ministers by al
least one-third;

(b) introduction of rgid
austerity at ministerial and
official levely without impairing
efficiency;

(c) effecting reasonable re-
duction in the emoluments paid
and facilities provided to M.Ps.
and Government servants of
higher grades; and

(d) request and advice to the
State Governments to effect the
same measures,” (5)
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Shri RBam Sewak Yadav: I beg to

maove:

That for the original resolution, the
{following be substituted, namely:—

“This House is of opinion that
in order to face the present state
of emergency the following econo-
my measures be adopted:—

(a) the number of Ministers
should not exceed seven and
their  emoluments jncluding
salary and allowances should
not exceed one thousand rupees
per month;

(b) the e¢xpenditure being in-
"curred on the pomp and show
of Ministers and officers be
eliminated and an atmosphere
of simplicity be crcated; and

(c) grants to Government and
semi-Government bodies such
as Bharat Scwak Samaj, Sadhu
Samaj etc. be discontinued.” (6)

Shri Shivajirao 8. Deshmukh: I beg
10 move:

That for the original Resolution. the
following be substituted, namely:.—

“This House is of opinion that
with a view to effect econo-
my and efficient working of
Government and Government
machinery in order to meet the
needs of emergency at this junc-
ture the following measures be
adopted:—

(a) immediate suspension of
stay ordera of various Tribu-
nals, Courts and other authori-
ties involving arrears of taxes
pending adjudication, assess-
ments etc. or any amounts of
moneys; due to the Government
for whatever reasons and imme-
diate ovder directing the .on-
cerned parties  to immediatelv
deposit the said amount in
nearest Government ireasury:

(b) drastic reductions in size
of Cabinets at Centre and
States;
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(c) salaries and allowances
above Rs. 500 per month to be
paid in the form of National
Defence Certificates for 25 per
cent of the total payable per
month; and

(d) statutory order directing
investment of 5 per cent of net
receipts in National Defence
Certificates.” (7)

Shri Raghunath Singh: I beg to
move:

That in the resolution—
for parts (a) and (b) substitute

“{a) reduction in the salary of
Council of Ministers to the extent
of 25 per cent per month; and

(b) introduction of simple
habits, austerity and extension of
more hours of work in official and
non-official circles.” (8)

Mr. Deputy-Speaker: Both the reso-
lution and the amendments are before
the House.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): Mr. Deputy-Speaker, Sir.
the main object and the reason behind
this Resolution is one with which the
whole House will be in agreement.
The object is economy, no waste and
efficiency. But how to bring it about
is another matter. As a matter of
fact, in war-time what has normally
happened in other countries is a wvast
increase in the apparatus of Govern-
ment because vast new obligations
arise and new duties are to be per-
formed. I should very much like that
to be avoided as far as possible here.
To some extent it will have to be done
becasue  the mnormal  peace-time
apparatus of Government ecannnt
adequately discharge all the new
functions that come to Government.

1t is obvious that no one would say
that we should have economy at thé
expense of efficiency,
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An Hon. Member: Certainly not.

Shri Jawaharlal Nehru: Nothing s
more importanf in war-time than
speed and efficiency. What we mean
by speed and cfficiency iz a malter
for consideration and judgment. The
hon. Member says that the number of
Ministers or the size of the Ministry
should be reduced. That is a question
which can only be considered from the
point of view of efficicncy. It is not
a thing which can be reduced or ex-
panded. If it is expedient to lessen
it in the interest of efficiency, well
and good; if it is expedient to expand
it in the interest of efficiency, well
and good. There is no other test
except the work to be done and the
efficient way of doing it. The amount
spent on the increase of Ministers, if
the Ministers are not necessary, is
wasteful. In the circumstances that we
face, for instance, all kinds of new
work and new types of work have to
be done. Even the staff has to be
increased, with more Secretaries and
more others. Therefore the test of it
is purely how we can effect and
prosecute the war and matters con-
nected with it. There is no other test.
It is, if I may say so, a little unreason-
able to have some ad hoc test and
say: Have so many Ministers regard-
less of the effect of that.

Then, again, the hon, Member said
that Upper Houses are uscless. That
may be his opinion. There are some
people who think that Lower Houses
are also useless. 1 do not think so.
I am saying that some people are of
opinion that Parliament is useless.
Some people think that we should
have a dictatorship or that we should
have an authoritarian government.
We do not agree with them, I hope.
Nobody agrees.

st seTTER wER (i) ¢
¥g ST O oft a1 &, ot 9o grefaw
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What I was venturing to say was
that this line of argument is a dange-
rous line of argument which takes us
ultimately really to say—some people
say, nol we—that the whole apparatug
of Parliament wastes time and cnergy
when we are prosecuting a war and
that it is expeasive.

Shri Surendranath Dwivedy: That
was never my suggestion.

Shri Jawaharlal Nehru: 1 know, it
is not the hon, Member's view point.
1 am saying that that argument is
extended by some people. I think, it
15 highly important at this crisis in
our destiny that we should maintain
the parliamentary form of govern-

Shri Surendranath Dwivedy: Cer-
tainly.

Shri Jawaharlal Nehru: ....and
show to the world that even parlia-
mentary forms of government can
deal with grave problems that con-
front a country in war. That is an
important consideration. Parliamen-
tary form of government is a rela-
tively expensive form of government
compared to a dictatorship or an
authoritarian government. Never-
theless, it is not only better from
every point of view but possibly in
the long run it is even less expen-
sive than the other ways.

Shri Hari Vishnu Kamath: It is not
necessarily bicameral. That is all.

Shri Jawaharlal Nehru: That is
true, It is not necessarily hicameral.
As the hon. Member there pointed out
in some States there is only one House.
But at the present moment, 1 would
submit, demolishing or trying to
demolish the gecond chambers would
encourage a very wrong tendency in
the country as if second chambers are
useless; let them go, There are some
people and some groups in the country
which think so, I think wrongly. I
wish to discourage that. Ultimately,
second chambers were adopted and it
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waus l2ft to the choice of the States, 1
believe. Some States chose a second
chamber and some did not. If at some
future iime the States want to get rid
of the second chamber, it is upto them,
We should not take any steps to com-
pel them to do so.

1 submit, therefore, thet so far as
the question of Ministers ic concerned,
the sole consideration is the kind of
work that we have to do and the per-
sons required to do it efficiently. It
is very difficult to judge about the
cfficiency of every Ministry The hon.
Member may not agree that such-and-
such a Ministry is efficient. We are
not discussing the efficiency of the
Ministry. 1 am merely pointing out
the test to be applied.

Even now in our Cabinet which
consists of 18 people......

Shri Hari Vishnu Kamath: 19.
Shri Jawaharlal Nehru: No, 18.

Shri Hari Vishnu Kamath: Cabinet
Ministers are 19, Anyway, it does not
matter,

st amt (fgae) - #farz gadr
a4y & fF a7 FA Y F AT 0T TE R}
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Dr. L, M. Singhvi: Now there are
58 Ministers.

Shri Jawaharlal Nehru: Even now
in our Cabinet there is an Emergency
Committee of the Cabinet which con-
sists of six or seven members. It is
found that the full Cabinet could not
deal efficiently and quickly with all
the matters that come up from day
to day and where decisions are re-
required to be given almost from day
to day. Therefore an Emergency
Committee of Cabinet Ministers
specially concerned with the war
ecffort was formed. The fact that a
Cabinet Minister was not taken in it
was not because he was considered
less important but that his depari-
ment was not directly concerned.
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Indirectly every Ministry and every
department is concerned, It is called
the Emergency Committee of the
Cabinet consisting now, I believe, of
seven members, It meels very fre-
quently and confers, wherg necessary,
with our defence officers and officials,
receives reports daily and comes to

. conclusions. The full Cabinet could

not deal with it adequately. It could
not meet every day. Theicfore this
device was adopted. It is often
adopted in war-time and even in
peace-time sometimes.

Now, whether the rest of the Cabi-
net can or should be reduced is a
matter to be judged, as I said, from
the point of view of what work has
to be done by Government, At pre-
sent the work of the Government, I
might venture to submit to the House,
is very heavy. It may be that in
some departments it is not very
heavy and in some it is excessively
heavy both for the officials and the
Ministers. War-time does not reduce
the work. Quite apart from the ac-
tual war operations the preparation
for it is a very heavy task and, I
think, hardly any Minister today is,
shall I say, working on the same level
as he was working before, It is at a
much higher level. But it has to be
kept in mind that we should not have
unnecessary work being done by Minis-
ters who may not be very necessary
in the context of the present situation.
That has to be borne in mind. But
merely to say that the Ministry
should be reduced has no meaning to
me. If the work is greater, it has to
be done efficiently. I am very much
afraid I might inform the House, that
owing to very heavy work that we
have to face some of our officials who
are working very heavily might not
break down very soon. It will be un-
fortunate if they do. They are work-
ing in the Secretariat, some of them,
from morning till very late at night.
It is not a five-, six- or seven-hour
day but it is a twelve-hour day er
more for them. But, I entirely agree,

15 hrs.
with the hon, Member about reducing
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[Shri Jawaharlal Nehru]

urnecessary work, unnecessary ex-
penditure, eic. I may just mention
some instances. We have issued
directions that the holding of mectings
and conferences other than those
necessary in the interests of war work
should be avoided. Parties, functions
and State entertainments should be
cut out. Proposals regarding deputa-
tion abroad of government servant:
should be rigorously screened. I
might say, deputations will continuc;
but they are chiefly concerned direct-
ly with the war work or indirectly
with it. Then, tours except those es-
sential should be avoided. Ministries
and departments should cut down
the consumption of electricity as much
as possible. Minimum use should be
made of the transporty services. Mi-
nistries should locate surplus staff so
that they can be utilised elsewhere for
activities in furtherance of the defence
effort. Every effort should be made
to cut down the consumption of paper
of various types, and so on. A num-
ber of other instructions have heen
issued. The main object is what the
hon, Member has said that we mast
avoid waste and enforce strict eco-
nomy.

One thing else. There has also becn
instruction sent to all Central Minis-
tries for a cut of 10 per cent of ex-
penditure on staff, so that the budget
proposalg for staff for 1063-64 are
restricted to a ceiling of 80 per cent
of the budget provision made for such
expenditure for last year. Various
other reductions have been made.

st qrT ;. W Yo IR 7Y
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Shrl Jawaharlal Nehru [en per-
cent on the expenditure ow staff: no!
on the staff. Staff is being reduced
also just as the hon. Mr. Speaker has

. agreed to reduce the staff in the Lok
Sabha by 20 persons or so. They have
not peen dismissed overnight. These
persong have been placed at the dis-
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posal of the Central pool to be utili:-
ed otherwise. So, in other Ministries,
people are being placed at the dispo-
=a] of the Centra) pool to be utilised
for various kinds of new war work,
ete.

One more thing is important. Onr
hon, Member hag moved an amcnd-
ment which says, suspension of orga-
nisations like the Bharat Sevak Samaj,
Sadhu Samaj, Lalit Kala Akadam:
There is no question of suspension

Some Hon. Members: Not moved.
Shri Tyagi: Khadi Commission also.

Shri Ram Sawak Yadav: Not sus-
pension, but stopping the aid being
given to them.

Shri Jawaharlal Nehru: The hon.
Member's amendment ig different.
The other amendment talked aboul
suspension. There is no question of
suspension of private organisations.
The point T wish to lay stress on i-
this. Ag a matter of fact, today, in
the context n»f the war effort, the
effects and after effects of war, we
want as many voluntary organisation:
as possible to work. Organisation<
like the Bharat Sevak Samaj du far
more important work now than they
ever did before. It depends on the qua-
lity of work and the kind of work. For
instance, I shall mention the work
that has been allotted to them. As-
sistance to families of military per-
sonnel; maintenanee of morale and
solidarity of the community; service
as. construction agency for the needs
of Defence; assistance in the prevent-
ing rise of prices; rendering emer-
gency service; mobilisation of sav-
ings, and so on. It is war effort.

As the hon. House will remember,
State committees have been formed.
Citizens committees they are usually
called, or by some other name. A
Central citizens committee has also
been formed with many branches,
Women's committees and others. All
these have been formed speclally to
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help in the prosecution of the war and
in meeting the after effccts—highly
important. A minor thing, if [ may
say so, a small thing, but which i1
cansidered important is that peopie
should keep in direct touch by letters
with our soldiers at the front—cven
un-known soldiers, not only friend:,
but others—just tp tell them that
people are interesteq in them. Per-
sonal touch comeg in. It hearten:z
them. They do not get news every
day from hecre. Personal letters like
that ig 2 very small matter. But,
it requires some organisation. A
large number of people should get
letters from other people. I merely
wanted to mention this.

Economy if it comes in the way cof
keeping up the morale or doing essen-
tia] work in the war effort is bad
economy. We are likely to spend vast
sums of money, because war is an
expensive  thing. We should econo-
mise for that. But, economising so a=
to diminish the effect of our effort is
bad obviously. We spend one crore
of rupees on war. If perhaps a sav-
ing of 50,000 or 1 lakh would impair
that one crore effort, it is bad eco-
nomy.

Another thing that [ should like
again to stress before the House is
this. Take the question of these Five
Year Plans, etc. Some people seem
to imagine that there is a conflict bet-
Woeen carrying on a war and carrying
on the Plan. Obviously there are
some portions of the Plan which
might, in these circumstances, be
postponed, if you like, off for the
moment, But what is the essential
part of the Plan? The essential part
is agricultural production part, indus-
tries part, power part, and so on.
Agridulture is of the highest import-
ance from every point of view. When
we are spending so much, if the agri-
cultural base weakens, that injures us
more than anything. Therefore, we
have to go ahead with greater produc-
tion in agriculture at all costs. In-
dustry: not industry dealing with
luxuries and other things, but basic
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industries have the highest import-
ance. If we have a steel plant, we
nave to go on with the steel plan'.
If we have a big induslry,ﬂthe maching
building industry, we have to go on
with it. That always happens in war
tme. We have to go on with them
for the purposes of war apart from
industrinl development. Power is the
essence of the thing. We have to in-
crease onr power. Because we have
to increase our power, we have to use
every opportunity to lncrease it: not
only hydro-electric and thermal
power, even atom'c energy, civil sta-
tions for power. [ can go on mention-
ing the core of the Plan. The core of
the Plan becomes highly important
for war. Superficial things or rela-
tively secondary things may be drop-
ped. But, that does not help us very
much in economising. It is the core
of the Plan that swallows large sums
of money.

There is another aspect not directly
connecteq with this which I should
like to mention. As the House knows,
there is tremendous response all over
the country, wonderful response. A
most heartening thing. The surprising
thing is this. Response in a city which
we see is easy to understand. P,
you go to the remotest villa-- You
find that response whether in the north
or south of India, everywhere. In
order to give a certain direction to
that response, we have to find way:
and means. It is very important. Of
course, we are recruiting for the Armv.
N.C.C. we are enlarging, N.C.C. Rifles
we are constituting and enlarging:
Home Guardg and all that. But, even
so, that affects at present a relatively
small proportion of the entire popula-
tion. It might affect more and more
s we enlarge our recruiting for the
various services. There are olher
services which might well be used in
this work like Civil defence, Nursing.
All these are good things, I do not
mean to say that in a city like Bom-
bay, there is much likelihood of
bombing. Nevertheless, it is a good
thing to have the practice of civil °
defence, to get a large number of peo-
ple trained, ead teach themn many
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good things such as fire-fighting, this,
that and the other, which are goad
in themselve: and which may be use-
ful; and when they are required
trained people can come up. But the
important point is that they are doing
something in the national effort and
it g.ves them a sense of satisfaction;
apart from doing wuseful things and
apart from improving themselves, it
gives them a sense of satisfaction as
being part of the national ¢ffort and
not being frustrated saying ‘1 want Lo
do something, but I have nothing to
do'. Therefore, these things can be
explored, this kind of finding suitable
opportunitiees for work; and essen-
tially, they must be non-official
“There may be official, co-operation,
and officia] guidance, bn' essentially
they should be non-officia] efforts, and
we have formed the Citizens' Com-
mittees for that purpose. They, no
doubt, wil] expand their activities.

There is another thing that I would
like to put before the House. This is
specially meant for the rural areas.
As 1 said, agriculture is of the highest
importance. We all know how to in-
crease the output from agriculture.
There are various ways, such as hav-
ing proper channels, proper irrigation,
fertilisers, building, and so on and so
forth, tanks etc. There are many ways
which do not involve any foreign
exchange or anything of that sort, but
which do involve, of course, some
loca)] expenditure.

I would suggest that the State Gov-
ernments and where possible the Cen-
tra] Government also should lay down
some rules, some objectives to be sat-
tained, say, within six months, for,
instance with regard to water chan-
nels ete. We have got channels,
major channels, major canals, but the
water channels are missing. In the
old days, the big zamindars and land-
lords were responsible for the water
channels. Somehow, there was a
break in the tradition. Now, Govern-
ment are expected to do everything.
We calculated the other day, and it
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means, T do not know  how many,
thousands of m'les of water channels
and at wvast expense Government
have to undertake it. If, however,
the loca] village community does it,
they do it quickly, and it is done all
over the country in limited time.
That is clear. But that requires orga-
nisation. And there is no reason why
at present the enthusiasm of the peo-
ple should not be directed to some-
thing which is directly good for them,
and good for the country., Let them
during the next six months dig these
water channels in their own villages.
Let them repair or dig new tanks or
wells. Let them do bunding there, ang
other operations, These are sithple
things. Let them be connected with the
war effort; let them think, ‘Yes, we are
doing something for the war'. 1In this
sense, a great dea] of work can be
done which is of paramount and basiec
importance in improving agriculture.
There may be other ways even in in-
dustries organised somewhat differ-
ently. But there are many ways in
small industry etc. which can be pur-
sued in that way, so as to increase
production and thus ultimately increa-
s¢ the war effort,

So, I submit that this the way of
approach to this problem. The reso-
lutiory that the hon, Member has
moved, I regret, I cannot accept, be-
cause it is bad in principle, it is just
laying down an ad hoc thing, say,
that Ministers should be cut by half,
or you might say that all Members
of Parliament should be five feet in
height, and their heads should be
raised or should be cut off.

Shri Hari Vishnu Kamath: It is not
so bad; the suggestions are not so
bad.

Shri Jawaharlal Nehru: It is an od
hoe approach; I do not quite under-
stand. Some people will lose their
heads and some people will lose their
feet!

But I accept the general principle
that there should be economy in
every possible way. The test should
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always be efficacy ang efficiency of
the war effort. And there should be
no wastage,

I trust that the hon. Mover will,
after’ this debate is over, withdraw
hi# resolution. because basically we
agree with him,

Shri Tyagi: May I grt a clarifica-
tion from the hon Prime Minister? He
has been good enough to take the
House into confidence as to the items
on which Government are trying to
offect economics. I would like to
know how much is expected to be
saved by these small items which he
has narrated. My fears are that Gov-
ernment lack that idea or the imagi-
nation of the colossal nature of the
expenditure which they wil] have to
incur inside the country; it is not
only foreign exchange but expendi-
ture inside the country also, The
exchequer of Government will have
to be stretcheq to an extent where
they cannot go on unlegg they effect
economy tp the tune of about Rs. 100
crores per ‘year. That will be the
incidence of war on them. I wonder
it these small items which he has
narrated would go anywhere near
that. So, drastic changes have to be
effected.

Shri Jawaharlal Nehru: It is ob-
vious that these items would not bring
ebout very major economies, but the
gmal]l economieg they bring about
will help to that extent, Apart from
that, the object iz one of introducing
a climate of economy and saving. As
a matter of fact, in regard to some
of these things like paper, it may
well be that paper is in short sup-
ply; we just cannot give it. So, we
have to save. We have tg save the
use of paper and other things. So, we
are compelled to do that, apart from
economy, apart from saving money,
saving the stuff itself which is in
ghort supply.

Shri Tyagi: Can the hon. Prime
Minister re-examine the  position
once again to find out in what way
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drastia economy could be effected
and savings could be effected?

Shri Jawaharlal Nehrn: The hon.
Member is quite right in laying stress
on drastic economies, and one should
examine it from time to time, and
again and again. But the fact is that
war is a terribly expensive business.

Shri Tyagi:
should be there.

Therefore, economy

Shri Jawaharlal Nehru: The hon.
Member mentioned a sum of about
Rs. 100 crors. I think that it is very
small, The sum involved will be
much greater.

Shri Hari Vishnu Kamath (Hoshan-
gabad): By your leave, may I ask the
hon. Prime Minister to throw light
on one small point? The other day,
when you, Sir, were in the Chair, the
Supplementary Demands for Grants
were being discussed, and the De-
puty Finance Minister in the course
of his reply to the debate said that
the suggestion with regard to the
scrapping of prohibition was under
the consideration or will be under
the consideration of the Finance
Minister and the Prime Minister. Is it
being considered at all? That is what
1 would like to know. I do not want
any decision or any answer now
whether it will be scrapped. I just

want to know whether it is being
considered.
Shri Jawaharlal Nehru: There is

no question which cannot be consi-
dered. But this question has not
come up before me in any shape or
form yet.

Shri Hari Vishnu Kamath: Not yet?

DPr. L. M. Singhvi: Will the hon.
Prime Minister be disposed to the
appointment of a committee to ex-
amine war expenditure and to report
on economies which can be effected
consistent with the policy of Govern-
ment? Such a committee existed in
the UK,
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Mr. Deputy-Speaker: That s
suggestion.

Dr. L. M. Singhvi: That is a part
of this. Since the hon, Prime Minis-
ter has already intervened in the
debate, we would like to know the
reaction of the Prime Minister, be-
cause the other day, a spokesman of
the Government said that this would
be considered.

Shri U. M. Trivedi (Mandsaur):
The resolution that has been moved,
as has been inadvertently admitted,
i3 a pious one. Nobody can today
say that it is not actuated with the
bona fide desire that we must eco-
nomise. The Prime Minister has been
at pains to point out, and perhaps
rightly too, that in these days it will
be very difficult for us to economise,
and particularly, tp reduce the num-
ber of Ministers that we have got. He
has also pooh-poohed the idea of re-
moving the Upper Houses. So far as
the Houses of the other States are
-concerned, it is not possible for us to
make any suggestion because he has
said that it must be left to the States
1o decide, The point for consi-
deration is that economy is very es-
sential., ‘The resoldution is innocuous
to that extent. Whether we should
-economise in the manner in which it
appears to us at first sight or
whether we  should economise
in a round-about way is a
point for the consideration of Gov-
-ernment. But the Constitution lays
down that so far as Parliament is
concerned. it cannot be dissolved,
and it must work But so far as the
other Houses in the States are con-
cerned they can be done away with
during the time of emergencv. So. to
make the suggestion that they can-
not be done away with, is, I very
‘humhly submit, not correct.

Shri Jawaharlal Nehru: did not
say that in law we cannot do it.

Shri A. K. Sen: The expression
‘done away with" is also not a proper
expression,
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Shri U. M. Trivedi: The position in
law is as I say irrespective of whe-
ther they are to be in session or not
to be in session which is not the
point.

There is another point for conside-
ration. If we see the growth of our
budget from 1941—I have got the
figure; from 1941 up to date—we find
a phenomenal rise in our expendi-
ture. It has been growing even from
1941 when the whole of India was
much bigger than what it is today;
the figure then was only Rs 130
crores; it jumped up to nearly
Rs. 320 crores immediately after
partition and we have more than
doubled up today. Can we not then
envisage that an economy in this
direction is called for? Can we not
find ways and means to economise
in our expenditure? If we cannot,
then the alternativeg sugesteqd in the
House must be explored. After all,
we know that this emergency that has
arisen in our country will require a
mooq deal of expenditure, and it will
not be, as suggested by Shri Tyagi,
that an economy of NRs 100 crores
would do. I say Rs. 100 crores will
not be enough. Wy can easily con-
ceive that our expenditure will be
ten times the figure he has suggested.
So to hit that target. wil] it not be
worth our while to apply our. minds
to the immediate problem before us,
namely, that the expenditure must
be reduced.

What will be the method that will
bt applied? It is quite true that by
reducing the number of Cabinet
Ministers from 18 to 9, much differ-
ence will not be made. But a begin-
ning will have to be made. Is it ne-
cessary to have the whole host of 50
Ministers? That has to be considered.
In ordinary peace-time, sometimes it
will be politically necessary to placate
one group or the other. But will it
be very essential in these days to
carry on this placation?

Mr. Deputy-Speaker: His time is
up. I am allowing 5 minutes each.
19 Members want to speak.
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Shri Tyagi: There should be eco-
nomy of time also.

Shri Harli Vishnu Kamath: Con-
sistent with efficiency.

Shri U, M. Trivedi: 1 would not
like to take much time.

It was in that context that I was
saying that the suggestions made
whep, the Supplementary Demands
were being discussed must be se-
riously considered by the Govern-
ment. If it is not feasible to econo-
mise expenditure, it will be very es-
sential] for us to tap those sources
where there is unnecessary waste of
expenditure, There should be saving
of time, money and energy in those
directions.

I therefore suggest that this Reso-
lution must be acceptegq with ~ the
background behind it, keeping in
view the bona fides of the Mover, It
is not his desire only but the desire
of the whole House, at least this side
of the House where each one of us
feelz; that this Resolution must be
accepted and this aspect considered.

it fary fir ey (Wifererd) - Somemer
#geg, it @ faww o wam @A
wgRg 7 S oae fawe gwe G §
I &Y HIEAT FT F qHGT F77 § A
UF A F T4 A AN F waww g
g fF 4 v ¥9F qEH 9T @
& fooar G @ gan & W Wl 9w
Ia% ez #7 wara & fedr o far ar
¥ FT @A F WY FT GAT A9 AT
f& st svw ¥ W ¥EE g 9%
Gar & faar & 99 T T T FraEr
T frae & W17 o et famer =nfeg
gl fam g 1w g araga &
AT TG T T &, W J9% F07
§, WA Aaw wWIA @ WY A AT
IS Wiz § Al § FAeT =wTEaT §
f 1 Ga7 AvF g €W 9T @9
7T & 39 w7 Fuy Feed faear @ 7 9o

Emergency

A AETFag & ¢ a@
TgAa g Afew g9m N wERw W
HEIX 59 Ft fasrq qrEvr aoEr
anfge A7 ST froeT T ifgn
1T a1 f et o 51 g 91 fE
foramT dar g @ X, 72 &% % &
&Y, WX IAFT 64gya T &Y, 48 ¥@r 9 fw
@ & et WY &7 # wAawEs
9 7 E W HGT T @) | § TF qq -
1 e g f wrE daw aww &
F facd® G&7 @9 gwr & W owr
A

T JAY St 7 T f6 AT 0%
AT FOET A1 Foam AT et | ST F
KO FgAT WA ATGT 4 F7 T GAr
@ gU W § s #fawe fafred
& avma ¢R dfaae fafaeed & ag @
aier 91 /AT & | 98 9e< ¢ fF aga
& fafrees gag & o aw &% § @
TEd g AfE 37 woeT a8 guw g fE
e qury fafaeed awd gag & T
a% 2 FT & I a1 ¢c fufaea ®
Ty ¢ fafred a s I aFar 8 |
g afsw oo #1 g & 5 e
o1 687 AFd @ f& adwe der
T ¥ @ vfefaudr | aFdr & a
T 0% ¥ ofefgady £ (e | &9
B o fasft mara @ fe st gwere @
a1 & 39 @9 71 57 fHaqr s aFaw |

sfagra g ademar & 5 fom a=g
HETUVT ST EAeAdr # wT FOFq
7T T G A1 TR A T A a4
¥ fau fa=rt o M 91 F% 9 q9@
f | g7 TFTT FT CATHATON IR GIS
fear a1 | w9 U ¥ FTT A9 gAT
gRI( g WX qg &y &7 avm @ f6 5w
faadt g7 amedTg /3 § 99 F W,
[ wERAE W dafedw § &
FEA TR LT F AT FTIH AL A
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[ Farrfar Farg]
qnl gTEE &1 | S fF oz wue
WA wgiea o aaeman § fF s ey
N Fa1 w7 v F fAv ggw aEi §
T § IAE WIT A 2, O aWq
afq g9 #9 A9EAEl, THAL W
g Safedie § & F67 a1 WA
AR T JAHT T WG T G |

JUTEAE HERd, UF 19 ¥ I
g § & wow w7 fegem § Tow
¥ q A7 AT T 22 qow T W
g 1 39 JE § oaeE SeE qgt
7 9 afe w7 ar g 3@ a3
CGIHETAR A § | T F ugeE -
T WP, WA § UgTEsEe
4 W FEt afk § g a9
frada i iavgmamaa Eitfs
T @EIAT F AT FH AG
I AFAT | Yoo AV A% WIT TeT @,
IR meA faar 3fE 3% W 0Ee-
F 9 F T gEIC AW A TG oA
wee 92 T4y fE gEE T F & A
Sear @ 1 et & feAt F S am At 9w
wEHi 0T T § T F@ ¢ Afe g
«€ AT WY THEAT R AT HTA 0
i W awE § 43 gu o me
FEWEH Y FEIG AgHE ar g |
ag &2 %1 favg ¢ f& gw & @A
qIHaEE a9 9 § fF w5 d6r aw
@ & | 7T A g¥aT famamw @
T ofefaody § F9 ad gu qaTE &
AT FETS @S § FEr &H A

FT FFAT B0

T #1 goaar 7Y sgaear F fAw gAnt
FrA fafaeeT § Wit (oo FT 74
F q9 EET § | H I F q@AAT
e g & {¥3 F9 T a6 I
F T 2T A g | B wiAEd
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FT AT T30 WA ¢ | 7 W) 98 T
T AT A7 W AT FT & AR
TF T TIAT IHA AT T ATH
92T & 7 WA T A0 AY T WraEar
2 ¥ a8 T I fr goar @ 7 0@
Wi FE w48 § W war
IgF FHATG ¢N qvg A ¥
9 F74 7 a1 q@r | fow avg ¥ et
% g7 F afz g9 995 #W &7 § a1
@q #1 wifas 39 & faw 9T T2 @A @
f& wogz 4% & & 7T G § @ Ad
Sl 73 FT IART { w@T a@v a4
TG AAZL AT &, TET AT G
ot ®wa g1 T ofefaos w1 &9 fad
RIS # FT A I |

W HE ®H T guTa §T AT
T ¢ 1 T F ANET A A A
¥ o % T @ 99 ¥ gATq agd qam
dTe arar @ 1 afa & =g fr g
TR AT AT TW & FAT Fr g
@ | T L FT IHAT & | ST 77
FT qATA FHIX ATHA & 1 gW P ogE
U GFT 7 ok B T AT
FHY W F S g & & woer @
wizdz war § | gl & " g fF
qF@ER & ot &4 # fraeafaar adf
T AR SAEAEE @9 § FH KT AT
Tl § g I°C AW F W F FAH§
garar ofefaet @z a4 g Tfgy )
7T sy g @ & & ofwfaor &
w1 frd T 9 #1 ATR gerew g fF
g9 WTT AT @9 W FH T a9 |

Shri Vidya Charan Shukly (Maha=
samund): The most important thing
we need today is, in my opinion, an
atmosphere  of austerity. That
has not not yet come in.
The measures that were revealed by
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the Prime Minister in his speech to-
day would, to a certain extent, in-
troduce that atmospher. of austerity
that we very badly want today.

Those people who move about our
capital must have felt, as I did, that
the atmospherc¢ of gaicty and casu-
alness still persists here in this capi-
tal which should be most conscious of
the national  emergency. We can
imagine how things must be in other
towns and cities of the cruntry when
in the capital city, which must lead
the whole country, a sense of ur-
gency—I am very sorry to say—does
not ebtain.

We often talk of c¢conomy. We
have never paused to think how we
can contribute ourselves to this cco-
nomy. We have never paused to think
how much the questions that we
table or the questions that we might
table in the future cosl. We must
realise that although it is only an ad
hoc estimate, each question would
cost as much as Rs 60, and there
are hundreds of questions which are
tubled and put on the Oider Paper
every day. So, I think we can con-
tribute a poed deal by acking only
the most important and urgent ques-
tions.

Shri Ranga: Every question i: ask-
€d to achieve economy and efficiency.

Shri Vidyg Charan Shukla: Both
efficiency and economy can be achiev-
ed by selecting the most important
ang urgent problems for bringing be-
fore Parliament. leaving out the rest
of the things to be tackled later on.

1 have very high respect for Shri
Kamath, but I was greatly surprised
when he suggested that prohibition
should be scrapped fo, raising some
money for the war effort.

Shri Hari Vishnu Kamath: Some
money? Plenty of money.

Shri Vidya Charap Shukla: What-
ever be the amount of money that
can be raised by scrapping prohibi-
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tion, you have and I have many more
suggestions which, could raise more
money than that, but you cannot in-
sist here and argue here that by mak-
ing people drink{ at thig time a
taking money from themn, we can
help in the war effort.

Shri Narasimha Reddy: They are
already drinking,

Shri Hari Vishnu Kamath: They
drink more than otherwise.

Shri Vidya Charan Shukla: It is a
very strange and very wrong sug-
gestion,

Shrl Maurya (Aligarh): They are
already drinking.

Shri Vidya Charan Shukla; Prohi-
bition is ap article of faith with us,
and it has donc us a lot of good, and
there is no question of raising money
by making pcople drink and getting
money from them.

The measureg that have been an-
nounced by the Prime Minister to
not go far cnough. There must be
some more measures, A small Cabi-
net commitiee for emergency economy
shonld be formed, which can come
to a conclusion within a week or so.
It could suggest the measures of
economy which not only the Central
Government, but the State Govern-
ments also can take, so that we can
save some money for our war effort.

Of course, the money for the war
efforl has to come from our national
resources, but economy will impart
a sense of urgency ®and emergency,
and that is the most important part
of it

So, 1 suggest that these points
should be considered by the Goverm-
ment.

ot W A (THIT) ¢ T
#EIRT, T T i 48 4 @A ¥
=R wew g @ s wresTeie
feafs #1 @ F0 ¥ fog g0 #
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g 3 ¥ 97 =T Tifgw | AW
|E1 &, AfFa o gwE = v F g
T &, & swwan ¢ fr fagra # yfe
H ¥ aga aom & 1 fom s w6
T § qg 95T 7y 14 2, 99 ¥ faare
o1 ¥t g, wa fam ¥ OF gae @ | g,
fom & gw @ 3o ¥ goraitas wfawr
1 g &7 #fas ¥ whw Afre
WICMATSATA ®T W7 a¢ | U1 dFe-
Freita feafa &1 am & &7 1 ©7 &
qHE fa@r o & | (Interruptions).

*Y WG G AR AR |

&Y AT QT | WIAATT TTET g
A0 aA gF F | g A I F A F
AT & | @, W A AAH ST F0ET
QM oz am wT for 9w fv w19
ST TR HAAT 2 )

& augr g fF g am Wi & &
fafreedi &Y AR w2 &t 9m, afE
™ FE F TN T2 2 | wEA F4H
ag & f Gmr a=mar s wfen 1 s
a1 it 37 F w1 FF A a3, W
& &1 AdY g 9T 2 ) 3w A A
Fr§ 7ga g & 5 fafeea «r aEm
T E 1 99 &1 | qTgH T aTq Ay
¢ fF a1 T =ifzw | W w=TEE
AgRg ug guE TEw fF fafaed
# ofafrdra wig dfafadas 1 =
ffar 9, @ 92 A9 g AUW qFA 4,
afe ew @@ A ¥ gafaw E f
fafreei 1 a2z wer & 9@ Wit 0w
At ATEHY 4T F7 TN 0T 97 F foarhy
o1 797 grafas & 7= F7 faar a3 )
ardy gfn § wa gratee d9 8

Wt gfc faew sww: ar@r zfan
¥Aaf | 2
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st ww TwT: Tt e few
el ag gam faar mn f& oifaanie
F1 &= & faar o w7 & i ety
#1 0F A a9 & Id A ady A
wTa au &< faar #31 F awwan g 5
7 gurg 36 faa & g9w € faw
7 Fooft s foar & 1 adt fa=e
et 7 fafaw &0 & Zure @
oI AT E |

F FgAr =g g {6 uF 21 wafagi
T qIAT 17, G, TW WrEH HET 55
T El #wsgl A7 faww 7§y
# | g e g savay ey 2 fiF 2w wfaw
¥ gy arfed F fa=m 917 v 19
W7 Ay a1 FEqA 31 wFAT 2, 99 %
qifeaTi & 31 729 #1499 72 | g 47
st 78 WA =ifen fd a2 ag fa-
faamrg ®wr w= omanm faen &
dfed 9 T EA 2 )

= vRAAS gEw . Og ofedr &
W R

Wt A qe¥q W I AT R
fa=rat A7 wyad ® AT FEMT B, A
arfadt a7 97 39 1 FE qE AT
g

fafaeesl #1 aER =R THE =
ara, #fFa g7 Gt sraeqr &1 o fe
W I A §5 967 ¥ w4 9 ITF g=
FFHF7 A% | foa= F v ow @ &0
aasETg #1 g9 9vEE 9T & 4 q7
fa=re fear &1 qFAT & | 9TT A R
q7F § TH AT & WTHT HWAT E, @
=g £ | AT TW ATt ¥ 3few fAe
¥ ot & 1 afg fafaed 7% e
& ¢ F @ T |

&t wemve fag (FvT) @ amEm Ay
FEHIEZH 5§ |
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S §OY AW : g9 9@
&t qie A ¥ fag da g 0 F TR
Az ¥ F9 F 3 fqo FAE )

T #Y qHTE FA F qRH A
faarcuse fFl o §, A e ® TR A
&1 qarfaw § | U7 g ga g ¢ &
cnfanr & aev frgaest @1 8, @
fau 3o 1 @ T faar 99 | R Aw
¢ frgmamm dlo o Hlo, wTW FAT,
WL /T AT FT AT w2 W& R,
I F HEA@EFAT qE g, AfFA T
famrrarr Fa€ a7 o a9 @ f®
eqrfer ®1 @ #% A7 wfg A7 34
HET F T FT TH 1 @I AGT HAT
afgr |+ wow sweww frafa w
qFEAT FA & fau o & W47 97
7 AATET & W FTH FIAT HIT TS

= & wvaeT # A feee am
g I & A Fw 90 ) WEW F
fan wiat # qrET e A A (e
2 | 3% I& AEY 2 1 2 FY g A
HEH AT A FFfAdAT 1 G8F F
SUTET A®IA &, qATF W SATEr A FTET
ST FF AT A% | 3T A7F JOTET AT
&1 wrfey, awmd @ & f& gw faardi
¥ #g fo § wafml & fou s a9 )
FFR F A qEl 97 fa=re wO
sfgn 1 afFw ug s=1@ A ¥ FAT
WTEAT 8, § IW &7 w4f qaArtaw g |
# ag 7Y 9mEar fF a7 A 39 9w
#1 Al F1 E&HEFTC FL |
Shri S. M. Banerjee (Kanpur): 1
rise to support the resolution moved

by my hon. friend Shri Dwivedy. 1
have also moved my substitute motion.

Previously, when I was speaking on
th Chinese invasion situation, 1 sug-
gested that the Rajya Sabha should
be abolished, and I sill maintain that,
Some of my friends in the other House
told me that after all the Rajya Sabha
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is also doing a very good job, but I
repeat what I said previously, that in
this emergency, at this hour of trial,
our country cannot have the luxury
of having the Rajya Sabha or the legis-
lative councils in the States.

Shri Ranga: They are not luxuries.

Shri S. M. Banerjee: They may not
be luxuries, but I say that this Lok
Sabha has the people's representa-
tives. After all, more than 20 crores
of people- have elected the Members
of the Lok Sabha, and they carry the
will of the nation. I am sure that the
Rajya Sabha should be at least
suspended,. ...

Shri Ranga: No, no.

Shri S. M. Banerjee: ... because I
have been told that when both the
Houses are in session, we are spend-
ing Rs. 80 to Rs. 100 per minute. I
do not know whether the statistics
are correct, but they must be. If this
is correct, we should try to minimise
this expenditure.

Shri Ranga: We can as well abolish
our House.

Shri S. M. Banerjee: The second
thing is the question of the number
of Ministers. 1 suggest that the Minis-
ters, when they go on tour, should
not take any daily allowance, because
1 have yet to see a Minister who dines
in a hotel or pays even for the food.
It is not that they do not want to
pay, but they are invited by peoplc,
by various organisations including the
trade unions, and they are given the
best dishes. Why should they take
any allowance? It should be com-
pletely eliminated. The Ministers
themselves should come forward and
say that they do not want any daily
allowance.

The third suggestion of mine is te
my colleagues, Members of Parlia-
ment, that during the emergency
period all Members should pay at least
ten days or 33 per cent of their salary
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and 50 per cent of the daily allow-
ance. Of course, they are welcome to
pay more.

Shri Ranga: It is for the rich people.

Shri S. M. Bamerjee: Shri Ranga
says that it is for the rich people,
Rich people in this House have paid
Rs. 7 lakhs or two lakhs. We are
not one of them. But we can easily
pay 33 per cent. of our salary
and about Rs. 10 or 11 from our daily
allowance. Cabinet Ministers ca;x
very well pull on with Rs. 1,500 to
2,000. Ministers of State should not
take more than Rs. 1,300—1,500 and
the Deputy Ministers—they are poor
people according to them—not more
than Rs. 1,000, Officers drawing more
than Rs. 1,000 shoulq voluntarily cut
their salaries by ten per cent; those
gotting  Rs. 250—1,000, by five per
cent; those getting Rs. 100 and less,
b_y two per cent. These are SUgges-
tions by which we can possibly gear
up our machinery and our war efforts
and also effect economy. I am sure
the hon. Ministers will consider and
agree to these suggestions.

Shri U. M. Trivedi: The Members
feel that this debate may continue the
whole day and not for two hours
alone. .. . (Interruptions)

Mr. Deputy-Speaker: The House
has decided it twice. I do not think
that it will be right to change it.

pr. L. M. Singhvi: The House in its
wisdom can revise its earlier decision.

Mr. Deputy-Speaker: Shri S. S.
Deshmukh. He should not take more
than five minutes.

Shri Shivaji Rao S. Deshmukh
(Parbhani): Sir, the Mover of the
Resolution has compared the number
of Ministers to the number of playing
cards and he suggested reshuffling
them. But reshuffie does not reducc
the number of cards.... (Interrup-

. tions).

-Shri S. M, Banerjee: In the reshuffle
the three or four jokers are removed.
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Mr, Deputy-Speaker: Order, order.
If hon. Members are disturbed like
this, they will lose their time.

Shri Shivaji Rao S. Deshmukh: If
the insinuation is that the present
Ministry is a pack of cards or a house
of cards, nobody here will agree with
that proposal.

But there is some strength in the
argument that the number of Minis-
ters should be drastically reduced,
Therctore, I have agreed to his pro-
posal to this extent that keeping in
view the efficiency of the Cabinet, the
number should be definitely and
positively reduced. The Prime Minis-
ter was pleased to say that efficiency
is the most important thing and
economy at the cost of efficiency will
be a colossal proposal. Nobody
desires economy at the cost of effi-
ciency. If the Prime Minister thinks
that a large cabinet necessarily meant
efficiency, I think it would not be
correct, Let us here and now agree
to this that Parkinson had something
to say about public administration.
He was of the opinion that the larger
the number of administrators, the
larger the number of officers, the more
they find out work for themselves.
Therefore, larger number of adminis-
trators and officers usually go to create
work rather than reduce the work. 1
think that Parkinson was wise enough
not to exclude Ministers from that.
There may be Ministries who, not be-
cause of their justification for exis-
tence but because of the normal ope-
ration of Parkinson’s law; it may re-
sult in increased ministerial work.

I have made certain proposals in
my amendment No. 7. By wvarious
stay orders of the tribunals, taxes and
other moneys due to Government
amounting to about Rs. 400 crores are
being withheld. That is what I am
told. By one Ordinance these stay
orders can be suspended and the
amounts directed to be paid to the
different treasuries. The party can
recover the amount, if ultimately the
tribunal decides the pending case
against the Government.
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15.47 hrs.
[Surr MuLcHAND Duse in the Chair]

The majority of the litigations involv-
ing payment of taxes ultimately
decided in favour of the Government.

Officials and non-officials get
salaries and allowances. Those get-
ting Rs. 500 and more should be made
to agree to buy national defence
bonds for 10 or 25 per cent. of their
salary. This will bring in consider-
able amount which will strengthen
our war effort and the position of our
Government in times of emergency.
The business houses in India have
contributed to this fund but their
contributions fall short of the expec-
tations of the public. By one blank
order the industrial establishments
could be made to pay five per cent of
their net receipts for the national
defence fund. The privy purses are
paid from the Consolidated Fund. The
princes have played a historic role in
integrating this nation next in import-
ance to that of Sardar Patel and their
contribution will be remembered and
recorded in history. But the privy
purses involves an ecxpenditure of
Rs. 4 crores. They could as well be
suspended or drastically cut. We have
scen the Maharajah of Bikaner donat-
ing 1500 rifles. The nation definitely
appreciates the spirit behind that.
Maharani Vijiya Raje Scindia had
donated considerable gold and cash.
The nation will definitely accept with
a spirit of appreciation. If the privy
purses are suspended for the emer-
gency, it will not in any way imperil
the princes. It will be a bold state-
ment to say that but for the privy
purses the princes will be in the
streets, Therefore, we feel that the
princes should be allowed to contri-
bute by way of the suspension of
privy purses to the national effort,
and the nation will definitely acknow-
ledge even this great sacrifice of the
princes if the privy purses are sus-
pended.

An Hon. Member: 100 per cent.

Shri Shivaji Rao §. Deshmukh: Yes;
if posgible. Then, coming to the ques-

AGRAHAYANA 2, 1884 Economy during 3280

Emergency

tion of economy, efficiency will
definitely be one of the criteria for -
economy, but it should not be pre-
sumed that only economy imperils
c[ficiency. There cannot be any con-
flict between efficiency and economy.
It economy is administratively well=
managed, there cannot be any opposi-
tion to economy as such. We still feel
that the time has come when there
should be a drastic cut and drastic
economies should be effected so that
the national efforts are strengthend
further.

15.51 hrs.
[MR. SPEAKER in the Chair]

It is not merely for a national sense
that economy should be effected, bud
economy in Government expenditure
definitely means that even the Gov-
ernment is aware of the sacrifice
which the people are making to the
national effort. So, if New Delhi
gives a lead to the nation by reduc-
ing the size of the Cabinet at the
Centre, that could be followed by
others.

Mr. Speaker: I had rung the Bell
but the hon. Member has not heard
it, 1 suppose.

Shri Shivaji Rao S, Deshmukh:
Even considering this as economy in
time, I shall finish by saying that a
definite lead should be given to the
nation from this capital so that there
will be economies all over and those
economies will definitely strengthen
the hands of the Government to meet
the aggressor.

=t go wo ®ta (famyw) : wemw
WERG, W WegEd & art § qEAg
ST w4t & w71 fR & ag A £ e
wFTAHET Y /iR | HC I & A
Ty Ia1 TE 9w fF 99 #7 A gue §
f& oFrt @ fgd, 99 & aed &
Frafes 2w, 39 FEH, W ISEAT
aMEd § | W9T IO F I W T
farar =g fareger Arerelt & | 99 g9 TR
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['Eﬂ’so Fo H’Iﬂ']
g fF W F gl & wdm Am,
HAZT WX FT@El § #1959 A,
ART HIAT AHEAT § X AT W@ 3
TN R AR fagaaeafs
0 AT OF FE fAger s A 17
A9 i wFAH § yfes 2 o8m

g

™ # aw g 97 fafasdt &
“HrHEA g gar g @ R " g
N gu #A & a7, fr @@ o
1 g F * fod fafred aad a@w
# " fafasdt &1 aga a=1 3= s
21 9g T A & fF aw = # gumy
A4 &A@ 9T F @ H wwy A
TR F & 2T A7 ) a7 7%, w4
¥ ot aar & g 1 T gAd A
RFTa F & fag gt 2w & fafaw
gl & v W fafen fasromo &
AT OF AT ¥ Wy d § 159 feg &
et g 5w § &8 wfemd aff
g Trfgd v gw 97 fafasisr ¥,
Y fF qu & ari $1 3 FT s 0 8,
T $Z F1 | IT § 7€ Fe fawqw amw
=fed |

agt 9T | ag I WY FFAT Fwgar
‘£ fF @ A &0 o I W g,
4w fr fafaed & 3 mfeed & ar
Tifaariz & wead §, I & (@q 1%
oY QT gt wAifed e 9w F At
¥ § Qo TTHFE § T FT W TOIT TF,
at 3t g fafyaa w3, %2 fvar 913
& AT § & gara fafasd ot
FTHI FI0 Arm, AT AT Tigd, N
7z W ama ¢ fw fow < gee @
HFEAT §9 F7 7g & 9§ 9T qreE
fafazft @=f fyos AT $%e0 FUT
¥4 8 | 9 20 T I3 9N AT HFEAT
FC %R 3 A I F fad I dwmA A
AT Y AR AT Afeld 1 W™ #
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MA@ A gD 7% ¥ A=
g & gw fFar #z 79

& a wE fr w23 § oae-
TATE Y, T aF @arf o @ 2
H &9 F QU FA ¥ fA7 gw wa
F FT A TR T3 G F A FA B AT
s ot e wifgd | gw @ R S
TYREAT F AW & AT GG AT 8
I 907 EE Y §9G & | 99 g9 I8
a1 g & fF #z g wifgg A ww Ak
# T 39 79 35TF A9 e A 1 WA
fgas WX Tgm =51 ?

WeqN WERT ;. Fq7 S 9T )
Fz FET IH !

St go Wo W@: ST g, 39 9T Wl
#z g MfgT

oM Aa N a2y
ag 7T & @ § 5 gw #1 dfreew
FEI AN | ST QA A e A FW X
W §gq maHE F BT difgd
ag oAl fafa=dt ¥ & 39 &l ) 92,
g% T ¥ qifqariz vzl § o
0 wEl 7, anfs o S ot ey
FETd 1 e famed |

w fad & a7 Tgws 1 ag faw

¥ aEA FTAT § W W S g
ag F&T @i faan s anfed

st v fag (avaoret) o ey
wRleq, W 7 UF qane Juread R g
TG AF TF GHeT T HIHT 7 T ¢,
IH FT A AT ATF X gEET ZAT
afsa 37 1 1 fegfea 2 1 5 fd
w9 3@ fF oa e awE a7 gs Ay
At faeq ot oy 9w awy G &
gfares ¥ 4, 59 & 39 SO fay o
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| 56 a7 & 99 T aes AT AE
gé, ar faaa aveelt agi & wfuwea &
4 59 § I FI ARIE ATRT FT TE |
qT | #itaw wre fafaed 91 s
¥ FHY 48T g%, 9 It & & afEw
A & §FcY &1 ¥ 3259 g HIAH
Fran & fF wwen gm afed W F
fera & uF gama w@ar aEa g fF wmraw
1 Fifad we fafaees & a8 o &
AR OF WIEE @ A1 ag WEE a8
wa fF | & aft T g &40 J
FuaEe ferrse 3T 1 @
‘wifger wr fafaeed &1 s @1 40
2 Afea grefest § 3y @
frswm &) smFm 1 A @1 ROOOF
gAE 2 |

Dr. L. M. Singhvi: This is a very

painless reduction.

Shri Hari Vishou Kamath: Pain-

less surgery.

o T Y ;5 TR ¥ o aw
UHIAHT FT T &, a8 THEAT 07 &1
AT 2

TET TF FH FA &1 g 2, AQ
A< gumaw ag @ f& fawre dfaew &
& &1 7E gvm, afew wfea & afer
wqg 4 S GTET FR ZET Sl |
gt fafaeex agam ot §t I 2
SATAT F19 3 W AfET 7 A9 0w QY
2 i 7 W a1 ofwfatar A
ST ERIT W FTH AT Sarer A6 o

Rl & A9 F weq g@eAl
¥ AT §F §FT FT TGS FATE |

WMo difw W (sEEye):
qorT weEE, & Tw frirs @ aiEs
mHA # § fad o opm g

gF ®mAT  qeed : faggs g
HHeT |

AGRAHAYANA 2, 1884 Economy during 3284

Emergency

o 7ifax TW@: o9 § gawr
awda w1 § a1 6 {830 ¥ AW
9 fe¥e HgHIE SO 4§ &
A9 feae gm@ &0 A9 & ;HA
9 A E | W I E@Aar q9¢
sere for &g ) AfFwad @
ad # feam gfs 9@ feag™
gaEl 9 ara i faadr @),
afer g T oag g T R W
FATO W1 A=ed & IEH gA HHA &Y
@A

WA OF IF F A F1 & f@r
o A1 3@ IT Fare sfEaal X
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[31e nifas 2Tw]

AHFR § T O 9 gigrn
qAfaae &1 99 —a1 ¥ fram
g & ag mafwfas o ama
W oam & W fs | o fw
qadff g A I fx R g
Hwm}Aa ®Ag RE

(Interruptions).

WO WEET ;43 mOET qaed
aue fomr, afFq mgrog Taow @
e fF gy faegms @ a2
g wfam o= a@F 2

e MiaT T Fw oF  FrEAT
wEer et gwar FnR AW S
& feEe fevo oo & 3R wEen
¥ T FT HWEEAT #11 § AT
qEl a® arHl & 0F A TBAT AT@ar
gfe ot 38 § Fgroe e wE afz
T T AAAHT F4 FAar 40
F Faa fromme & 29 @A 1w
T EH a1 wigar & sft W /e
g gaar @3 & faxwd |,

WU WEAT . § 3fo ARA &
T A ¥ faag s=mis A
9T 9/ 9= fAAe &1 aww fEar o
WIE| WX & FART 36 a9 9T &Y
FAAZM AT L.

To Mgz I@: §F ac A< @
I WTOF AT §HfEC fAaET FT @
: & g Al Fgww agd
aTE @A A gETEAT 8. ..

st gft faew s (Fimanz)
qg faww wwifem fa o7 @ @
g1
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WE™ WERT : g fgw TT @
@e?

wie wfex aw  § feww w6
tfear faor @ @ wrg ) dar @@
w w5 ) faw @ we
o gwfar § & g7 aw ww
w2 @iy ?

T TETT TH RWG  §IH % §TAA
2IEF A W AW g AF weAr

21

st gft faewy wwm w7 gE
qEr fagar |

e difar TW: yem wEEw
q % 99 Ay fAagw 7 9w
g f& 7= fedm ow dfem fawr ==
FaHG W A A Ao @ A
= &1 g7 F A1 GA4 fagr oo )

st st A (fawroan)
mers wgigy, Afgeamt  F1 A SE
1 797 faar sg

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, Sir, we were sorry to find
that when the hon. Prime Minister
intervened in the debate, he did not
respond to the underlying purpose of
this resolution, which has been
brought forth by my hon. friend, Shri
Dwivedy. The Prime Minister spoke of
the paramount need of efficiency in the
prosecution of our present war against
China. Nobody denies this. Nobody
would take any exception to the
imperative and uppermost need of
efficiency but I would submit that
efficiency is not opposed to economy;
efficiency is not synonymous with
extravagance. If that is so, then
many of the suggestions that were
made on the floor of the House were
certainly deserving of greater atten-
tion and greater consideration.
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1 think that there are in the Gov-
ernment a lot of white elephants.

Mr. Speaker: I am not being refer-
red to, I suppose.

Dr. L, M. Singhvi: Certainly not,
Sir, though you are sometimes in a
position to look at them because you
are seated on a higher padestal....

Shri Hari Vishou Kamath: And to
control them also.

Dr. L. M. Singhvi: 1 think it is
necessary to prepare a sort of inven-
tory of these white elephants in the
Government and the administration
and to sece that the Government
utllises  this opportunity of getting
rid of them. It would be invidious
indeed to try to name them, but I
think there are a lot of institutions
and a lot of activities which do not
deserve and merit the kind and extent
of support which the Government has
been more than willing 1o give to
these institutions. 1 hope in this
particular mattier, the Government
would act with all the alacrity and
efficicney of which the Prime Minis-
ter spoke with so much passion.

Since we are pressed for time and
sinee you have time and again asked
us to economise on this particular
commodity. I shal] be very brief. I
would like to draw the attention of
the House that 1 have in particular
mentioned these objectives of econo-
my, austerity and efficient function-
ing of the Government machinery
in the Substitute Motion which
I have placed for the consideration of
the House. Prompied by these motives,
I have suggested that there should
be a reconstitution of the Council of
Ministers with a view to reduce its
size and redistribution of Portfolios to
effect rationalisation and better coordi-
nation. There again, the impelling need
is not only for economy and austerity,
but for more efficiency and coordinat-
ed functioning. Only the other day, a
Congress Member spoke of the lack of
coordination and lack of rational ap-
proach in the present functioning of
the Government. I would be adding
nothing new to this particular line of
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criticism which ‘has been mounting of
late, but I do think that it is high
time that the Government bestowed
some attention to the crying need to
make its machinery rational and
better coordinated.

1 have another suggestion, which I
have included in my Substitute Motion
namely the need for the appointment
of a Committee of Members of Par-
liament, and if it so appears to the
Government that they cannol easily
invest these funclions to a committee
of Members of Parliament in which
all kinds and shades of opinion may
be represented, then any other com-
mittee appointed by Government to
examine the expenditure of moneys
provided by Parliament for the de-
fence services, for civil defence and
for other services directly connected
with war and to report what, if any,
economies consistent with the execu-
tion of the policy decided by the Gov-
ernment may be effected therein. War
expenditure is going to be of a very
great magnitude. None of us grudges
the expenditure or its magnitude, but
it is necessary that every pie thal is
spent for this sacred purpose is spent
with caution and we should make
every possible effort to ecconomise
wherever we can. Such a committee
existed during the first and second
World Wars in the United Kingdom
and on the general testimony of a
number of commentators, the Com-

mittee performed a very useful func-
tion. -

I would like that so far as the re-
constitution of the Council of Minis-
ters is concerned, it should be ap-
plied equally to the State Govern-
ments, particularly to those of U.P.
and of Punjab, from.which State you
happen to hail.

1 would like to suggest also that a
special committee should be appointed
to reconsider our plan targets and to
fix and  allocate priorities. Of
course, if a new committee is not
appointed, 1 would expect that the
Planning Commission should go into



3289 Resolution re.

[Dr. L. M. Singhvi]

the matter and that the Government
would take the House into confidence

as to in what manner these priorities
are to be allocated.

In the end, I would once again plead
that a rigorous measures of austerily
and self-sacrifice is necessary not oniy
to bring about economy but also to
set an example to the country. Such
austerity will enthuse the gencral
run of people to follow the exampie,
and the country would be able to
march towards its goal of victorv in
the present war with a greater speed
and deeper inspiration.

st fomram ¥ (0o0): weaa
983, ¥ §9 @EHH  WMEF Ay
agT qF1 & 37 w0 qF7 73
Fgm & fF Wi AT W F gg wrEer
2fF g AR F AW ZT N A
g a3 arn ¥ fafet oAk
IAF FAT gAT T AT W
Sqr ff gATR  WIEIOE T WA
T g fr fuffed & 9o 27 &
g FW A ofeRTAR wh A
O qF q2 AGET 9 TF FFqAT
IWHT & 77 o7 2T T W IR
1 v & fr fafred 1 mEm
AT AT WAl § @A wfes AT
I qTEAAT W ¥ F famoganr
faq g a31 a=& 3 a7 s &
fafrezd w3 foaq o= & A
AT FTATIAT FT ART FE FO
on fafresm &t A § R FTZ
g fufred &Y e =@ 3 an
& v fF o AN 3 wEr fR oo
CLCACAIR Ca0 0 S 3 e e B 0 e e 1 1
F A T A A AR 43 I
T RAFATE % (7 a%7 741 t8vo
7 qgF WWET w0 TLET 4 A
Fza mawe o fateEm 4 W@
e @, qtq gg A T
AAWA | § gAA wAe ®OAAr

NOVEMBER 23, 1962

Economy during 3290
Emergency

o191 SrgAT ATHA g9 Xy F @
a1 FAfE AA Yo ¥ FW AAET W
WEAR TfagsT § Yo-¥o R
Yo-yo fafaezd @ gg &) 7w
Fgm g 2fe wr gwa fofass
FoA@ETT ¥ FAN FLA AT IR
T 9T HAT 9¥W AW AT AT
q qg wET AEdM fFoww aew
Wigw art § fAo wfzag 2 fs o
w1 Tzrmr art W fafred @)
ARR A FT AT AT LT 9T
q¥m YT F9AT AT HIX woA iy
Fad Jlwad A w390
e (U Gy SR g
f& o ot wAR gwrt ¥W W o3H
TR & @9 a7 weE fomwr fF
AT gH AT ARATd A @A g W%
4 quam g & ot sy afdfaa &)
g7 faat fafrere ft gaeame e
fooo T E AT IAHT I FT @A
Yoo IT7 3ooo ®IAT TETAT ¥ | ®
frdy sif fadw & swe amerr A
Far Afeq g Faw gAw & fF ow
fag q@ 1 FAHT AT IA F
gma 2 3au fafaed &1 fad@s
®] A4 F4s7 & A efF W
atH ST & A F oA F
AN HAEW @A g W 0 W
[ @9l 7 FA F@E AT qEQ
U FT WIS AGE F@ g A IJuH
F9d T fREwd g4 A ¥ A
FFEI QT AT A/ GG TAT
q@m | e 7 e Al ¥
7 e w7 agar fF o Ay
igfr ® WY U SR W
® ot 2 ag dw @ awy Pra-
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Shrimati Lakshmikanthamma
(Khammam): The complexity and the
magnitude of the problem of Chinese
invasion on our big border of about
2000 miles with China, and with an
enemy at present in an advantageous
position in regard to arms and men,
make our people think that this might
involve a huge amount of money, not
just hundred crores of rupees. as Shri
Tyagi has said, but much more than
that. I think that we may be required
to spend an amount to the tune of
about Rs. 500 to 600 crores a year. I
suppose that is the reason why my
hon, friend has been thinking of these
economies. Perhaps, he has thought
in his mind that to some extent we
can :.»et this increased expenditure
through cconomy in administration and
in other ways. But I am of a different
opinion, because as our Prime Minis-
ier has said off and on, and also our
Planning Minister has said. war is
fought not only in the front but also
in the eld of production, and every
effort that goes to step up our produc-
tion will add to the defence effort,

Our immediate defence commitments
should not paralyse our production
plans. The outlays on our program-.
mes of production must be kept intact,
except for minor adjustments here
and there. Now, there is a strong case
for aditional outlays in plan produc-
tion with defence utility potential. .

As our Prime Minister has said, this
is going to be a long-drawn-out war,
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and therefore, we may have to spend
about Rs, 500 to 600 crores a year or
even more, and this will require sup-
reme effort on the part of the people
and the Government. Since we can-
not reduce or prune our plans, this
amount which we have to get for the
expenditure on defence should come
from the people.

So. 1 request that Government
should come out with a definition of
the term ‘supreme effort’ and what
amount people are expected to invest
in the form of bonds or give in the
form of donations and so on.

My hon. friend has been suggesting
that the size of the Ministry has to be
reduced. But I would say that we need
them; in fact, there is even need for
more Ministers, I should say, because
the work has increased manifold.

Though 1 do not agree with my hon.
friend who said that there should be
no Governors, I accept the suggestion
that the pomp in places such as Raj
Bhavang should be reduced. An aus-
terity drive should go on vigorously
not only on the part of Government
wiso on the part of the people,

One hon. Member suggested the
other day that we should give up tak-
ing tea at least for once in a day. That
will get us several crores of rupees,
because then we shall be in a position
17 ¢xport more tea to other countries
and get more money from outside, So,
this sort of austerity campaign among
the individual; and the households
should also be carried on. I think that
women can do this work very well;
also, as far as the conservation of elec-
tricity and avoidance of wastage of
food etc. are concerned, women can
do this work very well. All the big
parties should also be gtopped. There
should be optimum efficiency in the
use of materials and man-power. Eco-
nomy is what is to be aimed at.

° As our Prime Minister has said,
‘there should also be increase in agri-
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cultural production. He has spoken
about the fertiliser programme, the cut
in wasteful expenditure etc. Since he
has already explained all these things,
I would not like to say anything fur-
ther and take up the time of the
House.

Shri Narasimha Reddy (Rajampet):
We read everyday in the papers and
also see photographs of a blind man,

- for instance, being led to the Prime

Minister and offering his life savings
for the National Defence Fund. We
also see the photograph of @ woman
who lost her husband in NEFA and
whose son is serving in that dangerous
tract going to the Prime Minister and
voluntarily giving her bangles.

So the common people of our coun-
try, the poor, indigent and the help-
less, have sel an example of matchleas
sacrifice—because this js a very big
sum for the poor pesple—to Govern-
ment, The Government should have
set an example of austerity to the poor
people, but in this case it is the other
way the poor people are setting an
cexample of austerity to the Govern-
ment.

The first step, preliminary to other
steps, that the Government should take
in prder to attract the attention of the
people would be to cut down first the
Central Ministry and then the State
Ministries. The upper limit of the
number of Ministers in every State
should be six or seven,

Shri Hari Vishnu Kamath: Scven
here.

Shri Narasimha Reddy: A ‘States-
man editorial on the 16th of this
month on a report on the administra-
tion of Bengal made the damaging
suggestion that Ministers contributed
little to their files except to affix
their signatures which were oftentimes
illegible. If this ig the case with
forward, brainy Bengal, the image
may be considered to be the same in
othe: Stales where Ministers rotate
i the States for nearly 30 days in
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the month and make periodical jaunts
to the capital city in order to stretch
their wearied limbs and go back to
their states to affix their small and big
signatires on a thousand files. It is
this that is causing disgust and an-
noyance to most of the people. S0 the
step 1 have suggested should be he
the first step. Certainly the adminis-
tration would not suffer by taking it;
on the other haad, efficicncy would in-
rease in every way.

1 have great pleasure in supporting
the Resolution moved by my hon.
friend, Shri Surendranath Dwivedy,
because it represents the will of the
common people of this land.

by oo fag @ Awe Wegma
& q F F4T g g, o |
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¥ 9 a9 FT 999 faqe &1 faar
q1 |

st gft faww swa @ 98 T T®
g T @

Shri Gaurl Shankar Kakkar (Fateh-
pur): 1 rise to support the Resolu-
tion. This is a very important matter.
If we cannot think of economy in this
emergency period, I think it would
not be possible for this nation to pro-
ceed smoothly.

I have heard the speech of the hon.
Prime Minister with rept attention. I
cannot follow how he has pleaded
that efficiency is tonsistent with num-
ber. Efficiency and number are not
correlated to ecach other. It cannot be
the general rule that wherever there
is a good number, there is efficiency.
Sometimes it may be the other way.
The majority is not always wise.
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At present, the question is of co-or-
dination. I have come across diffe-
rences between one Minister and an-
other. Only this morning there was
a question on the price of scooter.
Shri Munubhai Shah definitely said
that the price in any case cannot be
reduced below Rs. 1800 whereas on
he same subject, the Minister in
charge of Economic Affairs definitely
said that the price must come down
to Rs. 1200.

The Minister of Finance (Shri
Morarji Desai): I am in charge of
Economic Affairs. I never said that.

Mr. Speaker: He is referring to the
Minister of Economic Co-ordination

Shri Gauri Shankar Kakkar: 1f the
price of scooter is not brought down
to Rs. 1200, it would be proper for
Government to take up the manufac-
ture of scooters. So, during this period
of emergency, if there is no co-ordi-
nation between Minister and Minis-
ter, it would be suicidal for the achie-
vement of the war effort. There are
certain departments and certain Minis-
tries which are interlinked, and I have
already given the example of lack of
co-ordination. So, it is prgper if agri-
culture, information and = broadcast-
ing, community development and co-
operation, planning and labour are all
co-ordinated into one Ministry and if
there is only one may at the helm of
affairs. Then there will be no chance
for any difference of opinion, and there
would be complete co-ordination.

Then again, with regard to expenses,
I have to say only one thing. The
emoluments which are paid to the
Ministers are known figures, but there
are certain hidden figures. The ex-
penses which are incurred by them are
never revealed, and it is a part of
their emoluments. It is a fact that
when all the expenseg are calculated;
it comes to a figure of Rs. 6,000 per
'‘month.

Mr. Speaker: There would be noth-
ing hidden now after this debate!
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Shri Ganri Shankar Kakkar: Yes,
Sir.

In regard to the Upper House, 1
wonder how it was said by the hon.
Prime Minister that the Rajya Sabha
people say there is no necessity of the
Lok Sabha. We believe in democracy,
and the Members of the Lok Sabha
are elected by adult franchise. Then,
I can assure you that a large number
of Members who are accommodated
in Upper Houses are those who are
frustrated figures in the political
arena. 1 use the word “frustrated”,
not ‘““defeated” purposely.

Mr. Speaker: Order, order. He
should not say such things about the
Members of the other House. He
should exercise some restraint.

Shri Gaori Shankar EKakkar: 1 do
not mean any person. I mean no
insinuation, but 1 simply say that
there are such figures who are accom-
modated, those who are frustrated.

Shrimati Lakshmikanthamma:
On a point of order, Sir. You were
saying the other day that rothing
should be said against persons wao
are not he® to defend themselves.

Shrl Gaunrl Shankar Kakkar: [
have not mentioned the name of any-
body.

Mr, Speaker: Even if ha does not
name any Member, if he says that
there are persons who are frustrated
and such other things, that does not
also give credit to us, and between the
two Houses there ought not to be such
observations made.

Shri Gauri Shankar Kakkar: ] mean
to say only this thing, that that should
not be the attempt to accommodate
such persons in upper houses. That is
the only necessity which is felt by the
present Govermrment. That was wmy
aim.
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Mr. Speaker: This is no proposal
for economy.

Ehrl Gauri Shankar Kakkar: If the
upper houses are abolished, that will
amount to saving a lot of money. 1
think there is no necessity of upper
houses. [ say that in the States where
there are no upper houses, efficiency
of work is not suffering and it is not
adversely affected. So, what is the
use of having upper houses in some
States and not having them in other
States?

I am taking my seat with only one
word. It is high time for the Central
Cabinet to reduce its number, to cur-
tail its expenses, so that it may set an
example for the States to follow.

Shrimatl Lakshmikanthamma: I
just want to know if the Members
can cast aspersions on them. It
amounts to a breach of privilege.

Mr. Speaker: Nothing has been said
that amounts to a breach of privilege.

Shrj Harl Vishnu Kamath: So many
Cabinet Ministers are present. Is any-
boy going to speak? It is rather an
unusual sight.

Mr. Speaker: Because the whole
attack is on the Ministers. They also
feel concerned about it
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Shri Surendranath Dwivedy (Ken-
drapara): Sir, I am very gratefu] to
the Members who have participated
in this debate and have supported
this Resolution. 1 want to remove
one impression that hag beep delibe-
rately made by some Members who
wanted to impute motives even, as if
this Resolution was brought to curb
the rights of a democratic country.
They thought probably our parlia-
mentary democracy is not in a position
to face the situation and so there
must be some curb on the rights of
people of our own country. I think
this is the insinuation. I want to re-
pudiate this insinuation. The whole
purpose of this Resolution was how
even in a parliamentary democracy
we can efficiently face the military ag-
gression. With that point of view, 1
brought this Resolution

I am glad that the Prime Minister,
,basically agreed with the purpose of
the Resolution and realised that there
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is neeq for efficiency and also econo-
my though he wag not prepared to ac-
cept the resolution in this form. Only,
he does not waat that there should be
a Resolution like this which should
bind down his hands to come to a de-
cision. Therefore, ag he is is in basic
agreement with this Resolution, 1
would beg leave of the House to
withdraw this Resolution.

Mr. Speaker: Scome  substitute
motions and amendment have been
moved. If Members are not very ser-
ious, I shall put them all together.

Shri Ram Sewak Yadav: Mine may
be put scparately.

Mr. Speaker: Excepting Shri Ram
Sewak Yadav's substitute motion I am
putting all others together, namely,
Nos, 2, 3, 4, 5, T and 8.

The subsiitute -moticns and amend-
ment were put and negatived,

Mr. Speaker: I shall now put Shri
Ram Sewak Yadav's substitute motion
No. 6.

The substitute motion was put and
negatived.

Mr. Speaker: Now. the main Reso-
lution. Has the hon Member get leave
of the House to withdraw it?

The Resolution was, by leave,

withdrawn.
16.55 hrs.
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Shri D, C. Sharma: [ would request
the hon. Member to speak siowly.

Shri Yashpal Singh: Our Speaker
advises that we must speak like a
shooting arrow.

Mr, Speaker: I am misquoted.
That was for the Question Hour.
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Mr, Speaker: We had announced
that there will be no Question Hour
and the House would meet from Mon-
day at twelve o'clock. Now, the
House stands adjourned to meet at
twelve o'clock on Monday.

Shri Ram Sewak Yadav: 12 to 5?
Mr. Speaker: Yes, 12 to 5.
17.01 hrs.

The Lok Sabha then adjourned till
Twelve of the clock on Monday, No-
vember 26, 1062|Agrahayana 5, 1884
(Saka).
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[Friday, Nawmbér_ 23, 1962/ Agrahayana 2, 1884 (Saka)]
WRITTEN ANSWERS TO

ORAL ANSWERS TO CoLUMNS
QUESTIONS . . 3079—3122
5.Q. Subject
No.
341 Heavy Electrmls L.,
Bhopal . " . 3079—82
342 Price of Scooters 3082—84
343 Motor Tyre Ma.nnl'actu!mg
Factory 3084-85
344 Okhla Industrial Estate 3086—88
345 Sindri Fertilizers 3088-89
346 Exports 3090—94
347 Second Fau.ndry F'mc
Plant 3095
348 Forfeiture of Lme.nc:s 309697
349 Payment of Subsidy on
* Imported Steel . 3008
350 Telco's Vehicle Outpu( 3098
351 Export of Tcmlu 1o
U.S.S.R. 3099
2 Prototype Productmn-
B eum-Training Centre at
Huwrah 3100—02
353 Price of Jute in 'I‘npun 3102—04
354 Iron Ore . 3104—07
355 Non-Ferrous Meul In-
dustry . . . 3107-08
356 Exports of Imn Ore 3109—I11
357 Manufacture of Leaf
Springs . 3111-12
358 Smaller  Steel I’la.gm 3113—15§
359 Production at Rourkela
Steel Plant . . 3115—17
360 Defence Needs of Woollen
oods . . . 4 3117-18
361 Zanzibar Clove Merchants 3119-20
363 Export Sector 3120
S.N.Q.
No,
1 Price of Woollen Cloth 3r21-22
WRITTEN ANSWERS TO
QUESTIONS . 3122—76
S.Q.
No.
340 Credit  Facilities for
Exporters . 3122
362 Steel Production Targets 3122-23
364 Nepa Mills 3123-24
365 Hcavy Electricals, Bhopal 3124
366 Allotment of Spindles 3124-25

QUESTIONS—contd,
5.Q. Subject
No.
367 Production in  Heavy
Industries .
368 Synthetic Vitamin A Plant
at Thana, Bombay
360 Import of Coal used in
Steel Manufacture .
U.5.Q.
No.
772 Loans to Tea Producers
773 Industrialisation of Kerala
774 Khadi and Grnmcdyﬁs
Bhavanin Delhi .
775 Import of Iron and Stcci
776 Requirements of Iron and
Steel of States
777 Salt Industry in Onsss
778 Industrial Dcvelopment
of Orissa
779 Cement Flcmry at lea-
kud
780 Industrial Esmcs in
Kerala . . .
781 Tea Board Scheme
782 Milk Powder
783 Hindi Version of Bills
784 Charitable Trusts .
785 Tea Auction Markct in
Assam . .
786 Import Trade
787 Corttage Industries .
788 Shippers’ Organisaticn on
West Crast .
789 Non-ferrons Mrtal ‘.[n-
dustry .
790 Heavy Electricals Fv.'tory
near Hardwar .
791 Report of Hindu Rehg:ous
Endowments Commission
792 Pilot Projects on Rubber
in Andaman and Nncoblr
Islands .
793 Trade Policy .
794 Moedical E:qulpmem etc.
from U.S.5.R.
795 Export of Bananas to
J U.S.S.R. .
206 Setting up of Drug lem
with Soviet Aid . .
797 Management of Mundhra
Concerns . .
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3125
3125-26

3126

3126-27
3127

3128
3128

3128-29
3129

3129
3129-30

3130-31
3131
3132

3132-33
3133

3133-34
3134-35
3135

3135-36
3136
3136-37
3137
3138
3138-39
3139
3139
3139-40
3140—42
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WRITTEN ANSWERS WRITTEN ANSWERS TO
QUESTIONS. —conid, QUESTIONS —contd,
-
U.S.Q. Subject CoLUuMNs
USQ. Subject COLUMNS No.
No. 829 Trade agrecrnent uith
Ceylon . 3160
798 Steel Rolls for Bhadra- 830 Import of rubber from
vati Iron Works . 3142 Malaya A . 3160-61
799 E:L’;i:‘“f ad Eale of Ex- saz 831 Aluminium pro;ccu . 3161
’ ’ 4 832 Imgort of cotton . . 3161—63
Boo TmportofSteel . . 3143 833 Textile and woollen mills 3163
8o1 g:::lnps E"‘s'm"“s Con- % 834 Price of scooter metres . 316364
802 Surcharge b]r Imn nnd “ 833 Requirements of iron 6
Steel Equalisation Fund  3144-45 836 ;"‘_'d’“;' ’ p ‘ul h; 3%
" (] €3 an B
:03 IC.)ISPJSB] of Cars . . 3145 drugs . X . e . 3164-65
o4 Contral Industrial Ex- i
tensi>n Training Insti- 837 Exportof ooir products . 316566
tute, Hyderabad . 3145-46 838 Handloom industry . 6156
8os Small Scale Units in An- 835 Punj b requirements for
dhra Pradesh : 3145-47 iron and steel . 3166-67
806 Newsprints from ]ute 840 Cement factoryin .Knnsrn 3167
Sticks . - - . 3147 841 Aluminium  conductors
807 Building Material for industry . . .+ 3167-68
Tripura . 3148 842 Steel for Defence needs 31€8
808 5’[‘3{}?‘: of Punamnva o 3148 843 Non-ferrous metals . 3168-69
809 Import of Motor Spare 844 ManuFu_:tute o mUPedsl 3169-70
Parts . 3149 845 &Iaun;mru;: g Ir},lam in o
810 Ancillary Umts in I"rurate SRS SRRSO = ’ iy
Sector . 3149-50 846 New invenotions . « 3170-71
811 IndusmalL:cences 3150 847 Vegetable oil cxport . 3171
812 Exportof Musk . . 3I50-51 848 Length of Saries . - 3171-72
813 Handloom Design Centre . 3151 849 gndustriee in  Mysore 3172
814 Import of Cotton from i ’ ’ :
Pakistan . 3152 850 Closure of plate m{l.‘.
815 Steel Plant near Nagpur 3152 :;Erw,:‘?urh!a ,St"‘ 3172-73
816 Production of Khadi in iy i
841 Cement scarcity in
Punjab. . 3153 Mjysoie State . . 3173
817 Nangal Fertiliser faﬂ"ﬂ' 3153 852 Pig iron plant at Vis-
818 Tea cxperimental stations  3153-54 hakhapatnam . - 3173774
819 Teastatistics. . 315455 853 Regional Drug Rescaich
820 Tea Boird reports 3155 ]..aborlwlur at Jammu . 3174
821 Export houscs ; . 3155-55 854 Import licences ‘- : 3174-75
822 Rourkela Townshi Ad- 855 Hotel at Bhilal Steel
ministration . p 3156 Works . . 3175
823 Production of Haymycm 3156-57 856 ?Y'}B‘:'::‘I‘l‘l:ynubb" r'cm", 3156
824 [Import of British Movie- ° ) " !
g mer- FEST 57 3o Od, Qi ' a6
825 Khadi and Giam Udjog N
Kendra in Tripura. 5158 PAPERS LAID ON THE
826 Khadi and Village In-. TABLE 319779
dustries in Tripura - 3158-59 The following papers were laid
827 Puichase of thick phtct on the Table :(—
frem Japan . . 3159 (1) A note on publicity in

828 Licensing of export connection with Chinese
oriented industries 3159-60 aggression .
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-
{23 Acopy each of the follow-
ing papcrs \—

(i) Annual Report of the
Heavy Elcctricals (India)
Limited, Bhogal, for the
year 1963.61 along with
the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, under
sub-sect:on (1) of section
619A of the Comparies
Act, 1956.

(ii) Review by the Geverne
ment on the working of
the above Company.

3/ Acopy cach of the follow-
ing papers (—

(i) The Woollen Textiles
(Production and Distri-
bution Coouol} Order,
1962 published in Noti-
fication No. 5.0. 3425
dated the 13th November,
1962, under sub-section
(6) of secticn 3 of tke
Essential  Commodiues
Act, 1955.

(ii; Administtative Report of

the Tea Board for the
year 1960-61.

4) Acopy cach of the follow-
ing PaFers t—

(i) (a) Annual Report of
the Hindustan Antibiotics

Limited, Pimpri-Foora, for

the year 1961-62 along
with  the Audited Ac-
counts apd the comments
of the Comptroller and
Auditor General thereon,
under sub-section (1) of
section 619A of the
Companies Act, 1956.

(&) Review by the Govein-
ment on the working of the
above Company.}

(ii) (a) Apnual Report of
the Indian Diugs and
Pharmaceuticals Limited,
New Delhi, along with
the Audited Accounts
snd comments of the
Comptroller and Auditor
General thereon, under
sub-section (;g of
section  619A the
Compabies ACt, 1996, -
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TABLE—contd.

(t) Review by the Go-
vernment on the working
of the above Company.

(iii) (a) Anpual Reportofthe
National Industrial Deve-
lopment  Corporation Li-
mited, New Delhi, for
the vear 1961-62, glong
with  the Audited Ac-
coutits and the comments
of the Comptrollerand Au-
ditor General  thereon,
under sub-section (1) of
section 619A of the Com-
Panics Act, 1956,

(b) Review by the Govern-
menton tie working of the
above Corporation.

(iv) Annual Report of the
Trade Marks Registry
for the year ending 31st
Maich, 1962, under sec-
tion 126 ¢f the Trade and
Merchandise Marks Act,
1958, :

(v) Annug]l Report of the
Khadi and Village In-’
dustrics Commission for
the year 1960-€1 under
sup-section (3) of section
24 of theKhadi and
Village Industries Commis—
sion Act, 1956,

(s) Acopy each of the follow-

mi Notifications  under

sub-section (1) cf section

18 ofthe Mines and Minerals
(Regulation and Develop-

ment) Act, 1957, making

certain amendments to the

Second Schedule to the

said Act:—

(i) G.S.R. No. 1486 dated
the 1oth November, 1962,

(i) G.S.R. No. 1487 dated
the 1oth November, 1962,

(6) A copy each of the follow-

ing Notifications under
sub- section (3) of scction 12
of the Government Savings
Certificates  Act, 19?2,
meking  certain  further
amendments to the Post
Office Savings Certificates
Rules, 1960 :—

(i) G.S.R. No. 1225 dated
the 7th October, 1961,

THE
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PAPERS LAID ON THE
TABLE—contd,

(ii) G.S.R. No. 1955 dated
the 1ith  November,
1961.

(iii) G.S.R. No. 102 deted
the 27th January, 1962.

MESSAGE FROM RA)YA
SABHA . .

Secretary reported a message

efrom Rajya  Sabha that
Rajya Sabba hgd no re-
commendations to make to

Lok Sabhs in regard to the
Appropriation (No. s) Bill,
1962, passed tv Lok Satha
on the 20th November, 1962.

REPORT OF ESTIMATES
COMMITTEE PRESENTED

phloventh Report was presedted.
BILLS INTROGUCED .

(1) The Taxation Laws
(Amsndment) Bill, 1962.

¢a) The Major Port Trusts
Bill, 1962.

€3y The Constitution (Fif-
wenth  Amendment) Bill,
1962,

(4) The Textiles Committee
Bill, 196a.

&MGIPND—L.8.11.—2198 (Ai) LSD.

MDAy Dieest)

CoLumms

3180

3180—8¢

JIR7-88

BILL UNDER CONSIDE-
RATICN .

Discussion on the motion fdr
consideration of the Deferce
of India Bill, 1962, mcved
on the 215t Novemter, 1562,
continued. The discussion
was not concluded.

PRIVATE MEMBER'S RE-
SOLUTION WITHDRAWN

Shri Surendrgnsth Dwivedy
moved the Resolution re-
garding economy during

pemergency. The discussion
was concluded and the reso-
lution was withdrawn by
leave of the House.

FRIVATE MEMBER'S RE-
SOLUTION UNDER CCN-
SIDERATION .

Shri Ysshpal Singh moved the
Resolution regarding r=place-
ment of allopathic system
of medicine by Ayurvedic

system. Ths discussion
was not concluded.
AGENDA FOR MONDAY,
NOVEMBER 26, 1062/
AGRAHAYANA 5, 1884
(SAKA)—
Further consideration gnd

passing of the Defence of

India Bill, 1962.

—14-12-62.—900.

3322

CoLuvmne

3189—3239

3240—3310

. 3310—14



